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LOK SABHA DEBATES
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LOK SABHA

Wednesday, December 21, 2011/ Agrahayana 30, 1933(Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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MADAM SPEAKER: Secretary-General may call the name of the Member for
taking oath.

MEMBER SWORN

SECRETARY GENERAL : Shri Subrata Bakshi.

Shri Subrata Bakshi (Kolkata Dakshin)
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11.01 hrs.

REFERENCE BY THE SPEAKER

Loss of lives in Southern island Mindanao of Philippines due to tropical storm
'Sendog'

MADAM SPEAKER: Hon. Members, the southern island Mindanao of
Philippines was hit by a tropical storm ‘Sendog’ on the night of 16 December,
2011, in which over 957 persons are reported to have died, 1582 persons have
been injured and 49 are reported missing. Most of the victims were asleep when
flash floods cascaded down the mountain slopes. The storm has displaced about
45,000 villagers and damaged more than 10,000 houses.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.01 % hrs.

The Members then stood in silence for a short while.

MADAM SPEAKER: Q.381 — Shri Hassan Khan.

... (Interruptions)
G WEIGAT : ATS ARC LA IR @, AT FIeIT 3iaR 8 S QAY, HUAT 98 Sy |
39 ST & a1 B 2l

... (Interruptions)

Y FEISAT : Igad AT Sfl, MY dfSY | ATNRTS AR, G W S, M9 iferd |

... (Interruptions)
11.02 hrs
At this stage, Shri Nama Nageshwara Rao, Dr. N. Sivaprasad and some other hon.

Members came and stood on the floor near the Table.
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... (Interruptions)
MADAM SPEAKER: This is not good.

... (Interruptions)

MADAM SPEAKER: Nothing would go on record except Shri Hassan Khan.

(Interruptions) ..."

* Not recorded.

13
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(Q.381)
St T @ : HeA, JiNTd FFRER 7 WX U9 @ Said | Pel © & Ted sRicc Ah

SIS WPfeTT & T8d 98 Al Wi Iallg ol I8 o... (Fagr) R S8 dren 8 fb AR
dH=d YR 15 a4 ¥ IR & ool & oy, AIFIR UM BR 14 @ & oy 3R g4l
TE A WB/R Uiae BR ReH AAIRS Teed & oy offi ek aike Higg &l afed

S8l qb 59 UIolded Bl [ald § <9 S¥eicge A% AT Wpdl ... (aur)

MADAM SPEAKER: Please go back to your seats. Have some parliamentary
courtesy. The Speaker is standing. Go back to your seats. Please observe some
courtesy.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats. I will allow you.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)
MADAM SPEAKER: Do you not have any parliamentary courtesy left? Please go
back to your seats. I am standing now. If you will stand here, then I will also stand.
... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~
MADAM SPEAKER: Please sit down.

... (Interruptions)
MADAM SPEAKER: I am standing here. First you go back and take your seats.
Observe some courtesy in the House. The Speaker is standing. Please go back to
your seats. I will keep standing.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... *

* Not recorded.
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MADAM SPEAKER: Nothing is going on record. I will give you time during the
Zero Hour.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats. I will give you time during
the Zero Hour.

... (Interruptions)
MADAM SPEAKER: You give your notice on the subject.

(Interruptions)lél
MADAM SPEAKER: Go back to your seats and sit down. You give me a notice
and then I will allow you. Go back to your seats.

... (Interruptions)
SK. SAIDUL HAQUE: Notice has already been given, Madam.... (Interruptions)
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam Speaker, a
discussion has been held. More time has been taken on discussions than on
legislation. Nearly 66 per cent of the total time of the House has been wasted so
far. Do they want the Question Hour at all or not?... (Interruptions) Madam,
please consider it. If it continues like this, we will never have a Question Hour at
all. Please consider it, Madam... (Interruptions)
MADAM SPEAKER: Just keep quiet, I am saying. What is all this going on?
Today is the last day of the Question Hour and you have disrupted it. 1 am very
sorry to adjourn the House till 12 Noon.

... (Interruptions)
11.11 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.


rjs
ld by c1 
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock

(Mr. Deputy Speaker in the Chair)

... ()
it a1 R dlem (aRfY): Suery #E, yae WA @ GRI B AW W AR 9N S AT
AaER fhar 71 &, T8 ALY G & [ARNIDR b1 AW a1 &l .. (Fagr)
12.01 hrs.

At this stage Shri Vijay Bahadur Singh, Shri Ghanshyam Anuragi, Shri Ramesh
Rathod and some other hon. Members came and stood on the floor near the Table.

sft et Rig g : AR e RieR IOWR & A gl @ SifYert | uiferimie @
Wl H gaeR fHar Bl ... (FagH) 9 AMRGRI Bl qua AR HRAT AMBY AR ARBR Bl
3qD oI J1wT AR =nfel . (SraeT)

IUTeAY "Rl : Y &) 91d Rprs W T8 S|

(Interruptions) ..."

* Not recorded.
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12.02 hrs.
PAPERS LAID ON THE TABLE
MR. DEPUTY-SPEAKER: The House will now take up Item No. 3, Papers to be laid

on the Table.
Shri Virbhadra Singh — not present.
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE, MINISTER
OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI HARISH RAWAT): On behalf of Shri G.K. Vasan, I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the Indian
Maritime University, Chennai, for the year 2010-2011.

(2) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Maritime University, Chennai, for the year 2010-2011, together
with Audit Report thereon.

3) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Maritime University, Chennai, for the year
2010-2011.

(Placed in Library, See No. LT 5908/15/11)

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): I beg to lay on the Table a copy each of the flowing papers (Hindi
and English versions) under sub-section (1) of section 619A of the Companies Act,

1956:--

(1) (1)  Statement regarding Review by the Government of the working of the
Hindustan Paper Corporation Limited, Delhi, for the year 2010-2011.
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(2)

3)

(4)

()

(ii)

(i)

(i)

(1)

(i)

(i)

(i)

(i)

(i)

18

Annual Report of the Hindustan Paper Corporation Limited, Delhi, for
the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5909/15/11)
Statement regarding Review by the Government of the working of the
NEPA Limited, Nepanagar, for the year 2010-2011.
Annual Report of the NEPA Limited, Nepanagar, for the year 2010-
2011, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library, See No. LT 5910/15/11)
Statement regarding Review by the Government of the working of the
Tyre Corporation of India Limited, Kolkata, for the year 2010-2011.
Annual Report of the Tyre Corporation of India Limited, Kolkata, for
the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5911/15/11)
Statement regarding Review by the Government of the working of the
Sambhar Salts Limited, Jaipur, for the year 2010-2011.
Annual Report of the Sambhar Salts Limited, Jaipur, for the year 2010-
2011, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library, See No. LT 5912/15/11)
Statement regarding Review by the Government of the working of the
Hindustan Salts Limited, Jaipur, for the year 2010-2011.
Annual Report of the Hindustan Salts Limited, Jaipur, for the year
2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5913/15/11)



21.12.2011

(6)

(7)

(8)

)

(i)

(i)

(i)

(i)

(i)

(i)

(ii)
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Statement regarding Review by the Government of the working of the
Heavy Engineering Corporation Limited, Ranchi, for the year 2010-
2011.
Annual Report of the Heavy Engineering Corporation Limited, Ranchi,
for the year 2010-2011, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5914/15/11)
Statement regarding Review by the Government of the working of the
Engineering Projects (India) Limited, New Delhi, for the year 2010-
2011.
Annual Report of the Engineering Projects (India) Limited, New Delhi,
for the year 2010-2011, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5915/15/11)
Statement regarding Review by the Government of the working of the
Triveni Structurals Limited, Allahabad, for the year 2010-2011.
Annual Report of the Triveni Structurals Limited, Allahabad, for the
year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5916/15/11)
Statement regarding Review by the Government of the working of the
Richardson and Cruddas (1972) Limited, Mumbai, for the year 2010-
2011.
Annual Report of the Richardson and Cruddas (1972) Limited,
Mumbai, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5917/15/11)
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): On behalf of Shri
Salman Khursheed, I beg to lay on the Table:--
(1) A copy of the High Court Judges (Travelling Allowance) Amendment
Rules, 2011 (Hindi and English versions) published in the Notification No. G.S.R.
330(E) in Gazette of India dated the 20™ April, 2011 under sub-section (3) of
Section 24 of the High Court Judges (Salaries and Conditions of Service) Act,
1954.
(2) A copy of the Supreme Court Judges (Travelling Allowance) Amendment
Rules, 2011 (Hindi and English versions) published in the Notification No. G.S.R.
331(E) in Gazette of India dated the 20™ April, 2011 under sub-section (3) of
Section 24 of the Supreme Court Judges (Salaries and Conditions of Service) Act,
1958.

(Placed in Library, See No. LT 5918/15/11)

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN

AND
THE

MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): I beg to

lay on the Table:--

(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(i)  Statement regarding Review by the Government of the working of the

Hindustan Fertilizer Corporation Limited, New Delhi, for the year 2010-

2011.

(i) Annual Report of the Fertilizer Corporation Limited, New Delhi, for the

year 2010-2011, alongwith Audited Accounts and comments of the

Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5919/15/11)
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2)

3)

4

(i) A copy of the Annual Report (Hindi and English versions) of the Central
Institute of Plastics Engineering and Technology, Chennai, for the year
2010-2011, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Institute of Plastics Engineering and
Technology, Chennai, for the year 2010-2011.

(Placed in Library, See No. LT 5920/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the Indian
Statistical Institute, Kolkata, for the year 2010-2011, alongwith Audited
Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Statistical Institute, Kolkata, for the year 2010-
2011.

(Placed in Library, See No. LT 5921/15/11)

A copy of the Statement (Hindi and English versions) explaining reasons

for not laying the Annual Report and Audited Accounts of the Bengal Chemicals
and Pharmaceuticals Limited for the years 2008-2009 to 2010-2011 within the

stipulated period of nine months after the close of the respective accounting years.

)

(Placed in Library, See No. LT 5922/15/11)

A copy of the Statement (Hindi and English versions) explaining reasons

for not laying the Annual Report and Audited Accounts of the Hindustan

Antibiotics Limited for the year 2010-2011 within the stipulated period of nine

months after the close of the accounting year.

(6)

(Placed in Library, See No. LT 5923/15/11)

A copy of the Statement (Hindi and English versions) explaining reasons

for not laying the Annual Report and Audited Accounts of the Indian Drugs and

Pharmaceuticals Limited for the year 2009-2010 within the stipulated period of

nine months after the close of the accounting year.

(Placed in Library, See No. LT 5924/15/11)
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(7) A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Rajasthan Drugs
and Pharmaceuticals Limited for the year 2010-2011 within the stipulated period
of nine months after the close of the accounting year.

(Placed in Library, See No. LT 5925/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
AND MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI E. AHAMED): I beg to lay on the Table:--
(1) (i) A copy of the Annual Report (Hindi and English versions) of the Indian
Council of World Affairs, New Delhi, for the year 2010-2011.
(i) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Council of World Affairs, New Delhi, for the year 2010-2011, together
with Audit Report thereon.
(i11) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Council of World Affairs, New Delhi, for the
year 2010-2011.
(Placed in Library, See No. LT 5926/15/11)

(2) A copy of the Power to Remove Difficulties Order, 2011 (Hindi and English
versions) published in Notification No. S.0. 2626(E) in Gazette of India dated the
24"™ November, 2011, under sub-section (2) of Section 41 of the Nalanda
University Act, 2010.

(Placed in Library, See No. LT 5927/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table a copy of the
Registration of Foreigners (Amendment) Rules, 2011 (Hindi and English versions)
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published in Notification No. G.S.R. 113(E) in Gazette of India dated the 25™
February, 2011, under sub-section (2) of Section 3 of the Registration of
Foreigners Act, 1939.

(Placed in Library, See No. LT 5928/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): I beg to lay on the
Table:--

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Tata
Institute of Fundamental Research, Mumbai, for the year 2010-2011,
along with Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Tata Institute of Fundamental Research, Mumbai, for

the year 2010-2011.
(Placed in Library, See No. LT 5929/15/11)

(2) (i) A copy of the Annual Report (Hindi and English versions) of the Tata
Memorial Centre, Mumbai, for the year 2010-2011, alongwith Audited
Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Tata Memorial Centre, Mumbai, for the year 2010-
2011.
(Placed in Library, See No. LT 5930/15/11)

3) (1) A copy of the Annual Report (Hindi and English versions) of the Saha
Institute of Nuclear Physics, Kolkata, for the year 2010-2011, alongwith
Audited Accounts.
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4

(5)

(6)

(i)

(1)

(i)

(iii)

(1)

(i)

(1)

(i)

24

A copy of the Review (Hindi and English versions) by the Government of
the working of the Saha Institute of Nuclear Physics, Kolkata, for the year
2010-2011.

(Placed in Library, See No. LT 5931/15/11)

A copy of the Annual Report (Hindi and English versions) of the Institute
of Physics, Bhubaneswar, for the year 2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of the
Institute of Physics, Bhubaneswar, for the year 2010-2011, together with
Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Institute of Physics, Bhubaneswar, for the year 2010-
2011.

(Placed in Library, See No. LT 5932/15/11)
A copy of the Annual Report (Hindi and English versions) of the Institute
of Plasma Research, Gandhinagar, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Institute of Plasma Research, Gandhinagar, for the year
2010-2011.

(Placed in Library, See No. LT 5933/15/11)
A copy of the Annual Report (Hindi and English versions) of the Harish-
Chandra Research Institute, Allahabad, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Harish-Chandra Research Institute, Allahabad, for the
year 2010-2011.

(Placed in Library, See No. LT 5934/15/11)
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(7)

(8)

)

(i)

(@)

(i)

(1)

(i)
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A copy of the Annual Report (Hindi and English versions) of the Atomic
Energy Education Society, Mumbai, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Atomic Energy Education Society, Mumbai, for the
year 2010-2011.

(Placed in Library, See No. LT 5935/15/11)

A copy of the Annual Report (Hindi and English versions) of the National
Institute of Science Education and Research, Bhubaneswar, for the year
2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Science Education and Research,
Bhubaneswar, for the year 2010-2011.

(Placed in Library, See No. LT 5936/15/11)

A copy of the Annual Report (Hindi and English versions) of the Institute
of Mathematical Sciences, Chennai, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Institute of Mathematical Sciences, Chennai, for the
year 2010-2011.

(Placed in Library, See No. LT 5937/15/11)
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(10) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(a)

(b)

(©)

(d)

(i)

(i)

(i)

(i)

(i)

(i)

(i)

(i)

Review by the Government of the working of the Bharatiya Nabhikiya
Vidyut Nigam Limited, Chennai, for the year 2010-2011.

Annual Report of the Bharatiya Nabhikiya Vidyut Nigam Limited,
Chennai, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5938/15/11)

Review by the Government of the working of the Uranium Corporation
of India Limited, Jaduguda, for the year 2010-2011.

Annual Report of the Uranium Corporation of India Limited, Jaduguda,
for the year 2010-2011, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5939/15/11)

Review by the Government of the working of the Indian Rare Earths
Limited, Mumbai, for the year 2010-2011.
Annual Report of the Indian Rare Earths Limited, Mumbai, for the year
2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5940/15/11)
Review by the Government of the working of the Electronics
Corporation of India Limited, Hyderabad, for the year 2010-2011.
Annual Report of the Electronics Corporation of India Limited,
Hyderabad, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5941/15/11)
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(e)

(11)

(i)

(i)
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Review by the Government of the working of the Nuclear Power
Corporation of India Limited, Mumbai, for the year 2010-2011.

Annual Report of the Nuclear Power Corporation of India Limited,
Mumbai, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5942/15/11)

A copy of the Annual Report (Hindi and English versions) of the North
Eastern Space Applications Centre, Umiam, for the year 2010-2011,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the North Eastern Space Applications Centre, Umiam,
for the year 2010-2011.

(Placed in Library, See No. LT 5943/15/11)

(12) A copy of the Indian Police Service (Recruitment) Amendment Rules, 2011
(Hindi and English versions) published in Notification No. G.S.R. 660(E) in
Gazette of India dated the 3™ September, 2011, under sub-section (2) of Section 3
of the All India Services Act, 1951.

(Placed in Library, See No. LT 5944/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): I beg to lay on the

Table:--
(D

2)

3)

(1)

(i)

(@)

(i)

(1)

(i)

A copy of the Annual Report (Hindi and English versions) of the Shri Lal
Bahadur Shastri Rashtriya Sanskrit Vidyapeetha, New Delhi, for the year
2010-2011, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Shri Lal Bahadur Shastri Rashtriya
Sanskrit Vidyapeetha, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5945/15/11)

A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Sanskrit Sansthan, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Sanskrit Sansthan, New
Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5946/15/11)

A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Sanskrit Vidyapeetha, Tirupati, for the year 2010-2011,
alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Sanskrit Vidyapeetha,
Tirupati, for the year 2010-2011.

(Placed in Library, See No. LT 5947/15/11)
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)

(6)

(1)

(ii)

(iii)
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A copy of the Annual Report (Hindi and English versions) of the
Maharshi Sandipani Rashtriya Veda Vidya Pratishthan, Ujjain, for the
year 2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of the
Maharshi Sandipani Rashtriya Veda Vidya Pratishthan, Ujjain, for the
year 2010-2011, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Maharshi Sandipani Rashtriya Veda Vidya Pratishthan,
Ujjain, for the year 2010-2011.

(Placed in Library, See No. LT 5948/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the Indian

Institute of Technology Bombay, Mumbai, for the year 2010-2011, together

with Audit Report thereon.

(@)

(i)

(iii)

(Placed in Library, See No. LT 5949/15/11)

A copy of the Annual Report (Hindi and English versions) of the Jamia
Millia Islamia, New Delhi, for the year 2010-2011.

A copy of the Annual Accounts (Hindi and English versions) of the Jamia
Millia Islamia, New Delhi, for the year 2010-2011, together with Audit
Report thereon.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Jamia Millia Islamia, New Delhi, for the year 2010-
2011.

(Placed in Library, See No. LT 5950/15/11)
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(7)

(8)

9

(10)

(1)

(ii)

(@)

(i)

(iii)
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A copy of the Annual Report (Hindi and English versions) of the U.T.
Chandigarh Sarva Shiksha Abhiyan Society, Chandigarh, for the year
2010-2011.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the U.T. Chandigarh Sarva Shiksha
Abhiyan Society, Chandigarh, for the year 2010-2011.

(Placed in Library, See No. LT 5951/15/11)

A copy of the Annual Report (Hindi and English versions) of the
Maulana Azad National Institute of Technology, Bhopal, for the year
2009-2010.

A copy of the Annual Accounts (Hindi and English versions) of the
Maulana Azad National Institute of Technology, Bhopal, for the year
2009-2010, together with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Maulana Azad National Institute of Technology,
Bhopal, for the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (8) above.

(i)

(Placed in Library, See No. LT 5952/15/11)

A copy of the Annual Report (Hindi and English versions) of the Ujala
Society, Srinagar, for the year 2008-2009, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of Ujala Society, Srinagar, for the year 2008-
2009.
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(11)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (10) above.

(Placed in Library, See No. LT 5953/15/11)

(12) (1) A copy of the Annual Report (Hindi and English versions) of the National
Institute of Technology Silchar, Silchar, for the year 2010-2011,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Technology Silchar, Silchar, for

the year 2010-2011.
(Placed in Library, See No. LT 5954/15/11)

(13) (1) A copy of the Annual Report (Hindi and English versions) of the Project
of History of Indian Science, Philosophy and Culture, New Delhi, for the
year 2010-2011, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Project of History of Indian Science, Philosophy and
Culture, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5955/15/11)

(14) (1)) A copy of the Annual Report (Hindi and English versions) of the Rajya
Madhyamik Shiksha Mission Chhattisgarh, Raipur, for the year 2010-
2011, alongwith Audited Accounts.

(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rajya Madhyamik Shiksha Mission
Chhattisgarh, Raipur, for the year 2010-2011, for the year 2010-2011.

(Placed in Library, See No. LT 5956/15/11)
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(15)

(16)

(17)

(18)

(19)

(20)
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(i) A copy of the Annual Report (Hindi and English versions) of the Dr.
Harisingh Gour University, Sagar, for the year 2009-2010.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Dr. Harisingh Gour University, Sagar, for the year
2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (15) above.

(Placed in Library, See No. LT 5957/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the North-
Eastern Hill University, Shillong, for the year 2010-2011, together with Audit
Report thereon.

(Placed in Library, See No. LT 5958/15/11)

(i) A copy of the Annual Report (Hindi and English versions) of the
Rajasthan Council of Elementary Education, Jaipur, for the year 2009-
2010, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Rajasthan Council of Elementary Education, Jaipur, for
the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (18) above.

(Placed in Library, See No. LT 5959/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the Central
University of Orissa, Bhubaneswar, for the year 2010-2011.
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(22)

(i)

(iii)

(1)

(i)

(iii)

(i)
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A copy of the Annual Accounts (Hindi and English versions) of the
Central University of Orissa, Bhubaneswar, for the year 2010-2011,
together with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Orissa, Bhubaneswar, for the year
2010-2011, for the year 2010-2011.

(Placed in Library, See No. LT 5960/15/11)

A copy of the Annual Report (Hindi and English versions) of the National
Council for Promotion of Urdu Language, New Delhi, for the year 2010-
2011.
A copy of the Annual Accounts (Hindi and English versions) of the
National Council for Promotion of Urdu Language, New Delhi, for the
year 2010-2011, together with Audit Report thereon.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Council for Promotion of
Urdu Language, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5961/15/11)

A copy of the Annual Report (Hindi and English versions) of the National
Council for Promotion of Sindhi Language, New Delhi, for the year 2010-
2011.

A copy of the Annual Accounts (Hindi and English versions) of the
National Council for Promotion of Sindhi Language, New Delhi, for the

year 2010-2011, together with Audit Report thereon.
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(23)

(24)

(25)

(iii)

(ii)

(i)

(iii)

(i)
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Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Council for Promotion of
Sindhi Language, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5962/15/11)

A copy of the Annual Report (Hindi and English versions) of the Indira
Gandhi National Open University, New Delhi, for the year 2010-2011.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Indira Gandhi National Open University, New Delhi,
for the year 2010-2011.

(Placed in Library, See No. LT 5963/15/11)

A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Science Education and Research, Bhopal, for the year 2010-
2011.
A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Science Education and Research, Bhopal, for the year 2010-
2011, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Science Education and Research,
Bhopal, for the year 2010-2011.

(Placed in Library, See No. LT 5964/15/11)
A copy of the Annual Report (Hindi and English versions) of the Kendriya
Hindi Shikshan Mandal, Agra, for the year 2010-2011.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Kendriya Hindi Shikshan Mandal, Agra, for the year
2010-2011.

(Placed in Library, See No. LT 5965/15/11)
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27

(28)
(28)

(29)

(1)

(i)
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A copy of the Annual Report (Hindi and English versions) of the National
Institute of Technology, Hamirpur, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of National Institute of Technology, Hamirpur, for the year
2010-2011.

(Placed in Library, See No. LT 5966/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the

Indian Institute of Technology Bombay, Mumbai, for the year 2010-

2011, together with Audit Report thereon.

(1)

(i)

(iii)

(i)

(Placed in Library, See No. LT 5967/15/11)

A copy of the Annual Report (Hindi and English versions) of the National
Institute of Open Schooling, Noida, for the year 2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of the
National Institute of Open Schooling, Noida, for the year 2010-2011,
together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Open Schooling, Noida, for the
year 2010-2011.

(Placed in Library, See No. LT 5968/15/11)

A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Science Education and Research, Kolkata, for the year 2010-
2011, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
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(30)

(1)

(32)

(1)

(i)

(iii)

(i)

(iii)

(1)
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the working of Indian Institute of Science Education and Research,
Kolkata, for the year 2010-2011.

(Placed in Library, See No. LT 5969/15/11)
A copy of the Annual Report (Hindi and English versions) of the Central
Tibetan Schools Administration, Delhi, for the year 2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of the
Central Tibetan Schools Administration, Delhi, for the year 2010-2011,
together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Tibetan Schools Administration, Delhi, for the
year 2010-2011.

(Placed in Library, See No. LT 5970/15/11)

A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Science, Bangalore, for the year 2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Science, Bangalore, for the year 2010-2011, together with
Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Science, Bangalore, for the year
2010-2011.

(Placed in Library, See No. LT 5971/15/11)

A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Science Education and Research, Thiruvananthapuram, for the

year 2010-2011, alongwith Audited Accounts.
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(34)

(35)

(36)

(i)

(i)

(ii)

(i)
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A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Science Education and Research,
Thiruvananthapuram, for the year 2010-2011.

(Placed in Library, See No. LT 5972/15/11)

A copy of the Annual Report (Hindi and English versions) of the
Jawaharlal Nehru University, New Delhi, for the year 2010-2011.
A copy of the Review (Hindi and English versions) by the Government of
the working of Jawaharlal Nehru University, New Delhi, for the year
2010-2011.

(Placed in Library, See No. LT 5973/15/11)

A copy of the Annual Report (Hindi and English versions) of the Visva-

Bharati, Shantiniketan, for the year 2010-2011.

A copy of the Review (Hindi and English versions) by the Government of

the working of Visva-Bharati, Shantiniketan, for the year 2010-2011.
(Placed in Library, See No. LT 5974/15/11)

A copy of the Annual Report (Hindi and English versions) of the Central
University of Rajasthan, Ajmer, for the year 2010-2011.
A copy of the Review (Hindi and English versions) by the Government of
the working of Central University of Rajasthan, Ajmer, for the year 2010-
2011.

(Placed in Library, See No. LT 5975/15/11)

A copy of the Annual Report (Hindi and English versions) of the
University of Hyderabad, Hyderabad, for the year 2010-2011.
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(37)

(38)

(39)

(i)

(i)

(i)

(i)

38

A copy of the Review (Hindi and English versions) by the Government of
the working of University of Hyderabad, Hyderabad, for the year 2010-
2011.

(Placed in Library, See No. LT 5976/15/11)

A copy of the Annual Report (Hindi and English versions) of the National
Book Trust, India, New Delhi, for the year 2010-2011, alongwith Audited
Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of National Book Trust, India, New Delhi, for
the year 2010-2011.

(Placed in Library, See No. LT 5977/15/11)

A copy of the Annual Report (Hindi and English versions) of the Andhra
Pradesh Mahila Samatha Society, Secunderabad, for the year 2010-2011,
alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of Andhra Pradesh Mahila Samatha Society,
Secunderabad, for the year 2010-2011.

(Placed in Library, See No. LT 5978/15/11)

A copy of the Annual Report (Hindi and English versions) of the Orissa
Primary Education Programme Authority, Bhubaneswar, for the year
2009-2010, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of Orissa Primary Education Programme Authority,

Bhubaneswar, for the year 2009-2010.
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(40)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (39) above.

(Placed in Library, See No. LT 5979/15/11)

(41) A copy of the Annual Accounts (Hindi and English versions) of the Tripura
University, Agartala, for the year 2010-2011, together with Audit Report thereon.

(42) (1) A copy of the Annual Report (Hindi and English versions) of the
Mahatma Gandhi Antarrashtriya Hindi Vishwavidyalaya, Wardha, for the
year 2010-2011, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of Mahatma Gandhi Antarrashtriya Hindi Vishwavidyalaya,
Wardha, for the year 2010-2011.

(Placed in Library, See No. LT 5980/15/11)

(43) (1) A copy of the Annual Report (Hindi and English versions) of the Hemwati
Nandan Bahuguna Garhwal University, Srinagar Garhwal, for the year
2009-2010.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of Hemwati Nandan Bahuguna Garhwal University, Srinagar
Garhwal, for the year 2009-2010.
(Placed in Library, See No. LT 5981/15/11)

(44)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (43) above.
(45) (1) A copy of the Annual Report (Hindi and English versions) of the Central
University of Karnataka, Bangalore, for the year 2010-2011.
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(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Central University of Karnataka, Bangalore, for the year 2010-2011,
together with Audit Report thereon.

(iii)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Karnataka, Bangalore, for the
year 2010-2011.

(Placed in Library, See No. LT 5982/15/11)

(46) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Punjab, Bathinda, for the year 2010-2011, together with Audit
Report thereon.

(Placed in Library, See No. LT 5983/15/11)

(47) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Rajasthan, Ajmer, for the year 2010-2011, together with Audit
Report thereon.

(Placed in Library, See No. LT 5984/15/11)

(48) A copy of the Annual Accounts (Hindi and English versions) of the
University of Hyderabad, Hyderabad, for the year 2010-2011, together with Audit
Report thereon.

(Placed in Library, See No. LT 5985/15/11)

(49) (1) A copy of the Annual Report (Hindi and English versions) of the Central
University of Jharkhand, Ranchi, for the year 2010-2011.

(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Central University of Jharkhand, Ranchi, for the year 2010-2011, together
with Audit Report thereon.

(Placed in Library, See No. LT 5986/15/11)
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(iii)) A copy of the Review (Hindi and English versions) by the Government of
the working of Central University of Jharkhand, Ranchi, for the year
2010-2011.
(50) A copy each of the following Notifications (Hindi and English versions)
under Section 38 of the Right of Children to Free and Compulsory Education Act,
2009:-

(1) S.0. 623(E) published in Gazette of India dated the 24" March, 2011
granting relaxation to the State of Orissa in respect of the minimum
teacher qualification norms notified by the National Council for
Teacher Education on 25™ August, 2010.

(ii)  S.0. 1352(E) published in Gazette of India dated the 10" June, 2011
granting relaxation to the State of West Bengal in respect of the
minimum teacher qualification norms notified by the National Council
for Teacher Education on 25™ August, 2010.

(iii) S.O. 1756(E) published in Gazette of India dated the 29™ July, 2011
granting relaxation to the State of Manipur in respect of the minimum
teacher qualification norms notified by the National Council for
Teacher Education on 25™ August, 2010.

(iv)  S.0. 2067(E) published in Gazette of India dated the 12™ September,
2011 granting relaxation to the State of Assam in respect of the
minimum teacher qualification norms notified by the National Council
for Teacher Education on 25™ August, 2010.

(Placed in Library, See No. LT 5987/15/11)

(51) A copy of the Notification No. F. 47-8/2011/NCTE/CDN (Hindi and
English versions) published in Gazette of India dated the 23" September, 2011,

nominating persons, mentioned therein, as members of the four Regional
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Committees of National Council for Teacher Education under sub-section (3) of

Section 20 of the National Council for Teacher Education Act, 1993.

(52)

(1)

(i)

(iii)

(Placed in Library, See No. LT 5988/15/11)

A copy of the Annual Report (Hindi and English versions) of the Pt.
Dwarka Prasad Mishra Indian Institute of Information Technology Design
and Manufacturing, Jabalpur, for the year 2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of the Pt.
Dwarka Prasad Mishra Indian Institute of Information Technology Design
and Manufacturing, Jabalpur, for the year 2010-2011, together with Audit
Report thereon.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Pt. Dwarka Prasad Mishra Indian
Institute of Information Technology Design and Manufacturing, Jabalpur,
for the year 2010-2011.

(Placed in Library, See No. LT 5989/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): I beg to lay on the Table:
(1) A copy of the Draft Notification No. F. No. 10/11/2011-BOA (Hindi and English
versions) containing Order regarding conversion of Tier 1 Capital Bonds to the tune of
Rs. 2,130.50 crore issued by IDBI bank Ltd. to Government of India into Equity Capital
under sub-section (6) of the Section 81 of the Companies Act, 1956.

(Placed in Library, See No. LT 5990/15/11)

(2) A copy of the National Savings Certificates (VIII Issue) Second Amendment Rules,
2011 (Hindi and English versions) published in Notification No. G.S.R. 842(E) in Gazette
of India dated the 28" November, 2011, under sub-section (3) of Section 12 of the

Government Savings Certificates Act, 1959.

(Placed in Library, See No. LT 5991/15/11)

(3) A copy of the Public Provident Fund (Amendment) Scheme, 2011 (Hindi and

English versions) published in Notification No. G.S.R. 844(E) in Gazette of India dated

the 28"™ November, 2011 under Section 12 of the Public Provident Fund Act, 1968.
(Placed in Library, See No. LT 5992/15/11)

(4) A copy each of the following Notifications (Hindi and English versions) under sub-
section (3) of Section 15 of the Government Savings Banks Act, 1873:-

(1) The Post Office Recurring Deposit (Second Amendment) Rules, 2011
published in Notification No. G.S.R. 843(E) in Gazette of India dated the 28"
November, 2011.

(i1))  The Post Office (Monthly Income Account) Second Amendment Rules, 2011
published in Notification No. G.S.R. 845(E) in Gazette of India dated the 28"
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November, 2011.
The Post Office Time Deposit (Second Amendment) Rules, 2011 published in
Notification No. G.S.R. 846(E) in Gazette of India dated the 28"™ November,
2011.

(Placed in Library, See No. LT 5993/15/11)

(5) A copy each of the following Notifications (Hindi and English versions) under sub-

section (2) of Section 38 of the Central Excise Act, 1944:-

(1)

(i)

(iii)

(iv)

v)

(vi)

G.S.R.860(E) published in Gazette of India dated 5™ December, 2011
together with an explanatory memorandum making certain amendments in
the Notification No. 19/2004-CE(NT) dated 6™ September, 2004.
G.S.R.861(E) published in Gazette of India dated 5" December, 2011
together with an explanatory memorandum rescinding Notification No.
20/2004-CE(NT) dated 6™ September, 2004.
G.S.R.862(E) published in Gazette of India dated 5™ December, 2011
together with an explanatory memorandum making certain amendments in
the Notification No. 42/2001-CE(NT) dated 26" June, 2001.
G.S.R.863(E) published in Gazette of India dated 5™ December, 2011
together with an explanatory memorandum making certain amendments in
the Notification No. 43/2001-CE(NT) dated 26" June, 2001.
G.S.R.864(E) published in Gazette of India dated 5™ December, 2011
together with an explanatory memorandum making certain amendments in
the Notification No. 44/2001-CE(NT) dated 26" June, 2001.

(Placed in Library, See No. LT 5994/15/11)
G.S.R.865(E) published in Gazette of India dated 5™ December, 2011
together with an explanatory memorandum making certain amendments in
the Notification No. 45/2001-CE(NT) dated 26" June, 2001.

(Placed in Library, See No. LT 5995/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI PRENEET KAUR): I beg to lay on the Table:--

(1) A copy of the Annual Report (Hindi and English versions) of the Research and
Information System for Developing Countries, New Delhi, for the year 2010-
2011, alongwith Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government of the
working of the Research and Information System for Developing Countries, New
Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5996/15/11)
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AR SR a1 Wenfat e # o w3 (s Wi uwere): Asiey, # feAfoRaa w3 |

Ucd W I g
(1) golde] e U8 HRIeR AHeddR UeRTIC FHIRM HISd, g facell & 99 2010-11 &
e frdes @t gd ufa (R qem Sl Axmvvn) qen oramRifard o |
(2) gl US HRICR AHeddR URTUIC FHIRM HIefd, g faeell & 99 2010-11 &
HTIBIUT DI TRBR R FHIET BT U gfa (B qem el dxmv) |

(Placed in Library, See No. LT 5997/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PATIL): I beg to lay on the Table a copy of the Memorandum of Understanding
(Hindi and English versions) between the Coal India Limited and the Ministry of
Coal for the year 2011-2012.

(Placed in Library, See No. LT 5998/15/11)
THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES AND
MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS (SHRI
VINCENT H. PALA): I beg to lay on the Table:--

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of section 619A of the Companies Act, 1956:-
(a) (i) Review by the Government of the working of the Kerala Land
Development Corporation Limited, Thiruvananthapuram, for the year
2006-2007.
(1) Annual Report of the Kerala Land Development Corporation Limited,
Thiruvananthapuram, for the year 2006-2007, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 5999/15/11)
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(b) (1) Review by the Government of the working of the National Minorities
Development and Finance Corporation, Delhi, for the year 2010-2011.
(i) Annual Report of the National Minorities Development and Finance
Corporation, Delhi, for the year 2010-2011, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
(Placed in Library, See No. LT 6000/15/11)
(©) (1) Review by the Government of the working of the U.P. Projects
Corporation Limited, Lucknow, for the year 2008-2009.
(i) Annual Report of the U.P. Projects Corporation Limited, Lucknow, for
the year 2008-2009, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
(2) Two statements (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item Nos. (a) & (c) of (1) above.
(Placed in Library, See No. LT 6001/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING, MINISTER
OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI
ASHWANI KUMAR): I beg to lay on the Table:--

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Wadia
Institute of Himalayan Geology, Dehradun, for the year 2010-2011,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Wadia Institute of Himalayan Geology, Dehradun, for

the year 2010-2011.
(Placed in Library, See No. LT 6002/15/11)
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2)

€)

(4)

()

(i)

(@)

(i)

(@)

(i)

(@)

(i)
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A copy of the Annual Report (Hindi and English versions) of the
Aryabhatta Research Institute for Observational Sciences, Nainital, for the
year 2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Aryabhatta Research Institute for Observational
Sciences, Nainital, for the year 2010-2011.

(Placed in Library, See No. LT 6003/15/11)
A copy of the Annual Report (Hindi and English versions) of the National
Academy of Sciences India, Allahabad, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the National Academy of Sciences India, Allahabad, for
the year 2010-2011.

(Placed in Library, See No. LT 6004/15/11)
A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Geomagnetism, Navi Mumbai, for the year 2010-2011,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Geomagnetism, Navi Mumbai, for
the year 2010-2011.

(Placed in Library, See No. LT 6005/15/11)
A copy of the Annual Report (Hindi and English versions) of the Bose
Institute, Kolkata, for the year 2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Bose Institute, Kolkata, for the year 2010-2011.

(Placed in Library, See No. LT 6006/15/11)
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(6)

(7)

(8)

)

(1)

(ii)

(1)

(ii)

(1)

(i)

(1)

(i)
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A copy of the Annual Report (Hindi and English versions) of the National
Innovation Foundation, Ahmedabad, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the National Innovation Foundation, Ahmedabad, for the
year 2010-2011.

(Placed in Library, See No. LT 6007/15/11)
A copy of the Annual Report (Hindi and English versions) of the Raman
Research, Institute, Bangalore, for the year 2010-2011, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Raman Research, Institute, Bangalore, for the year
2010-2011.

(Placed in Library, See No. LT 6008/15/11)
A copy of the Annual Report (Hindi and English versions) of the National
Accreditation Board for Testing and Calibration Laboratories, New Delhi,
for the year 2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the National Accreditation Board for Testing and
Calibration Laboratories, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 6009/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Jawaharlal Nehru Centre for Advanced Scientific Research, Bangalore, for
the year 2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Jawaharlal Nehru Centre for Advanced Scientific
Research, Bangalore, for the year 2010-2011.

(Placed in Library, See No. LT 6010/15/11)
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(10)

(11)

(12)

(13)

(1)

(i)

(i)

(i)

(i)
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A copy of the Annual Report (Hindi and English versions) of the Indian
Association for the Cultivation of Science, Kolkata, for the year 2010-
2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Association for the Cultivation of Science,
Kolkata, for the year 2010-2011.

(Placed in Library, See No. LT 6011/15/11)
A copy of the Annual Report (Hindi and English versions) of the Indian
Academy of Sciences, Bangalore, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Academy of Sciences, Bangalore, for the year
2010-2011.

(Placed in Library, See No. LT 6012/15/11)
A copy of the Annual Report (Hindi and English versions) of the Institute
of Advanced Study in Science and Technology, Guwahati, for the year
2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Institute of Advanced Study in Science and
Technology, Guwabhati, for the year 2010-2011.

(Placed in Library, See No. LT 6013/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Satyendra Nath Bose National Centre for Basic Sciences, Kolkata, for the
year 2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Satyendra Nath Bose National Centre for Basic
Sciences, Kolkata, for the year 2010-2011.

(Placed in Library, See No. LT 6014/15/11)
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(14)

(15)

(16)

(17)

(1)

(ii)

(i)

(i)
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A copy of the Annual Report (Hindi and English versions) of the Indian
Science Congress Association, Kolkata, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Science Congress Association, Kolkata, for the
year 2010-2011.

(Placed in Library, See No. LT 6015/15/11)
A copy of the Annual Report (Hindi and English versions) of the Vigyan
Prasar, Noida, for the year 2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Vigyan Prasar, Noida, for the year 2010-2011.

(Placed in Library, See No. LT 6016/15/11)
A copy of the Annual Report (Hindi and English versions) of the Indian
National Academy of Engineering, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian National Academy of Engineering, New Delhi,
for the year 2010-2011.

(Placed in Library, See No. LT 6017/15/11)
A copy of the Annual Report (Hindi and English versions) of the National
Institute of Immunology, New Delhi, for the year 2010-2011, alongwith
Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Immunology, New
Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 6018/15/11)
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(18)

(1)

(ii)
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A copy of the Annual Report (Hindi and English versions) of the Centre
for DNA Fingerprinting and Diagnostics, Hyderabad, for the year 2010-
2011, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Centre for DNA Fingerprinting and
Diagnostics, Hyderabad, for the year 2010-2011.

(Placed in Library, See No. LT 6019/15/11)

(19) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(20)

21)

(i)

(i)

(i)

Statement regarding Review by the Government of the working of the
Bharat Immunologicals and Biologicals Corporation Limited,
Bulandshahr, for the year 2010-2011.
Annual Report of the Bharat Immunologicals and Biologicals
Corporation Limited, Bulandshahr, for the year 2010-2011, alongwith
Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library, See No. LT 6020/15/11)
A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Astrophysics, Bangalore, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Institute of Astrophysics, Bangalore, for
the year 2010-2011.

(Placed in Library, See No. LT 6021/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Technology Information, Forecasting and Assessment Council, New

Delhi, for the year 2010-2011, alongwith Audited Accounts.
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(22)

(23)

(ii)

(i)

(i)
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A copy of the Review (Hindi and English versions) by the Government
of the working of the Technology Information, Forecasting and
Assessment Council, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 6022/15/11)
A copy of the Annual Report (Hindi and English versions) of the Indian
National Science Academy, New Delhi, for the year 2010-2011.
A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian National Science Academy, New Delhi, for
the year 2010-2011.

(Placed in Library, See No. LT 6023/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Institute of Economic Growth, Delhi, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the Institute of Economic Growth, Delhi, for the year
2010-2011.

(Placed in Library, See No. LT 6024/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): I beg to lay on the

Table a copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:--

(1

(i)

(i)

Review by the Government of the working of the Telecommunications
Consultants India Limited, New Delhi, for the year 2010-2011.

Annual Report of the Telecommunications Consultants India Limited,
New Delhi, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 6025/15/11)
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2)

(i)

(i)
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Review by the Government of the working of the Mahanagar Telephone
Nigam Limited, New Delhi, for the year 2010-2011.

Annual Report of the Mahanagar Telephone Nigam Limited, New
Delhi, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 6026/15/11)

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
VIRBHADRA SINGH): I beg to lay on the Table:-

(1)

2)

(1)

(ii)

(1)

(i)

(iii)

A copy of the Annual Report (Hindi and English versions) of the
Mahatma Gandhi Institute for Rural Industrialization, Wardha, for the
year 2010-2011, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Mahatma Gandhi Institute for Rural
Industrialization, Wardha, for the year 2010-2011.

(Placed in Library, See No. LT 5900/15/11)
A copy of the Annual Report (Hindi and English versions) of the COIR
Board, Kochi, for the year 2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of the
COIR Board, Kochi, for the year 2010-2011, together with Audit Report
thereon.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the COIR Board, Kochi, for the year
2010-2011.

(3) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(Placed in Library, See No. LT 5901/15/11)
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(2)

(b)

(4)

()

(i)

(i)

(i)

(i)

(i)

(i)
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Statement regarding Review by the Government of the working of the
Omnibus Industrial Development Corporation of Daman & Diu and
Dadra & Nagar Haveli Limited, Nani Daman, for the year 2010-2011.
Annual Report of the Omnibus Industrial Development Corporation of
Daman & Diu and Dadra & Nagar Haveli Limited, Nani Daman, for
the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5902/15/11)
Statement regarding Review by the Government of the working of the
Andaman and Nicobar Islands Integrated Development Corporation
Limited, Port Blair, for the year 2010-2011.
Annual Report of the Andaman and Nicobar Islands Integrated
Development Corporation Limited, Port Blair, for the year 2010-2011,
alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 5903/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Fragrance and Flavour Development Centre (Technology
Development Centre), Kannauj, for the year 2010-2011, alongwith
Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Fragrance and Flavour
Development Centre (Technology Development Centre), Kannauj, for
the year 2010-2011.

(Placed in Library, See No. LT 5904/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Centre for the Development of Glass Industry (Technology
Development Centre), Firozabad, for the year 2010-2011, alongwith
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(6)

(7)

(i)

(i)

(i)

(1)

(i)
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Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Centre for the Development of
Glass Industry (Technology Development Centre), Firozabad, for the
year 2010-2011.

(Placed in Library, See No. LT 5905/15/11)
A copy of the Annual Report (Hindi and English versions) of the
National Institute for Entrepreneurship and Small Business
Development, Noida, for the year 2010-2011, alongwith Audited
Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute for
Entrepreneurship and Small Business Development, Noida, for the
year 2010-2011.

(Placed in Library, See No. LT 5906/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Credit Guarantee Fund Trust for Micro and Small Enterprises,

Mumbai, for the year 2010-2011, along with Audited Accounts.

Statement regarding Review (Hindi and English versions) by the
Government of the working of the Credit Guarantee Fund Trust for
Micro and Small Enterprises, Mumbai, for the year 2010-2011.

(Placed in Library, See No. LT 5907/15/11)



21.12.2011 57

12.05 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Mr. Deputy-Speaker, Sir, I have to report a message
received from the Secretary-General of Rajya Sabha:--

“In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 19" December, 2011 agreed without any amendment to
the Damodar Valley Corporation (Amendment) Bill, 2011 which
was passed by the Lok Sabha at its sitting held on the 7" December,

2011.”
12.05 V4 hrs.
COMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES
Statements

SHRI MOHINDER SINGH KAYPEE (JALANDHAR): I beg to lay on the Table
the following Statements (Hindi and English versions) of the Committee on the
Welfare of Scheduled Castes and Scheduled Tribes:-

1. Final Action Taken by the Government on the
recommendations/observations contained in Chapter-1 of the Twentieth
Report (14™ Lok Sabha) — “Reservation for and employment of Scheduled
Castes and Scheduled Tribes in All India Institute of Medical Sciences
including reservation for Scheduled Castes and Scheduled Tribes in

admission therein.”
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2. Final Action Taken by the Government on the recommendations/
observations contained in Chapter-I of the Second Report (15™ Lok Sabha)
— “Situation arising out of the employment secured on the basis of the false

caste certifications”.

... (Interruptions)

12.05 V% hrs.

COMMITTEE ON PETITIONS
18™ Report

2 I WIRW M (RATQ): 7EGd, d FAaH AogYl UTIH, 1948 BT Iecia AR AT
B orH, ST 3R TS el el & Qo § =g ai BHBRI Bl FaH FOIgY bl
HET 9 B B IN ¥ 3 TI. #EIead, IU Herred, IRed WRA AR WE SN I a
RITIE IR ATferehT AR 1 sroredl ufcrded (fo=l Jor RISl HwehvvT) URd &R gl

12.06 hrs.

COMITTEE ON EMPOWERMENT OF WOMEN
12th and 13th Reports
SHRIMATI CHANDRESH KUMARI (JODHPUR): I beg to present the
following Reports (Hindi and English versions) of the Committee on
Empowerment of Women (2011-12):-
1. Twelfth Report (2011-2012) on the subject "Working of National
Commission for Women and State Commissions for Women’.
2. Thirteenth Report on Action Taken by the Government on the
recommendations contained in the Fifth Report (15™ Lok Sabha) on the
subject "Women Victims of HIV/AIDS’.
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... (Interruptions)

12.06 ¥ hrs.
STANDING COMMITTEE ON LABOUR
Statement

SHRI HEMANAND BISWAL (SUNDARGARH): I beg to lay on the Table the
Statement (Hindi and English versions) showing further action taken by the
Government on the recommendations/observations contained in Fifteenth Report
(Fifteenth Lok Sabha) of the Standing Committee on Labour on the
recommendations contained in FEleventh Report (Fifteenth Lok Sabha) on

Demands for Grants for the year 2010-2011 of the Ministry of Textiles.
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12.07 hrs.
STANDING COMMITTEE ON COMMERCE
99th Report
SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): I beg to lay on the Table
the 99™ Report (Hindi and English versions) of the Standing Committee on

Commerce on Export Promotion of Agricultural and Processed Food Products.

12.07 V% hrs.

STANDING COMMITTEE ON HUMAN RESOURCE DEVELOPMENT
(i) 240th Report

DR. MIRZA MEHBOOB BEG (ANANTNAG): I beg to lay on the Table the
Two Hundred Fortieth Report (Hindi and English versions) of the Standing

Committee on Human Resource Development on 'The Protection of Children

from Sexual Offences Bill, 2011°.

... (Interruptions)

(ii)Evidence

DR. MIRZA MEHBOOB BEG : I beg to lay on the Table the Evidence tendered
before the Committee on Human Resource Development on "The Protection of

Children from Sexual Offences Bill, 2011°.
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12.08 % hrs.

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO.
654 DATED 03.08.2011 REGARDING °‘IRREGULARITIES IN MDMS’

ALONGWITH REASONS FOR DELAY *

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRIMATI D. PURANDESWARI): | beg
to lay the Statement to correct the reply given to parts (a) & (b) of the Lok
Sabha Unstarred Question No 654 answered by the Ministry of Human
Resource Development on 3 August, 2011 regarding 'lrregularities in
MDMS' which is as follows:-

Part of the Lok For To be read as
Sabha Question
(@) & (b) |No case ofA  complaint regarding certain
irregularity in thejirregularities, including in purchase of
distribution ofuniforms  for qirls, in  District

uniforms to girlsMaharajganj received in the Ministry|
studying in primarywas forwarded to Secretary (Basic
schools under SarvaEducation), Government of Uttar
Shiksha AbhiyanPradesh for necessary action in the
has come to notice. matter. As per the report received
rom SSA, Uttar Pradesh, the District
Basic Education Officer concerned
has been transferred and disciplinary
proceedings have been recommended
by the State Project Office of SSA,
Uttar Pradesh to the Government of
Uttar Pradesh.

Civil Miscellaneous Writ Petition
(PIL) No. 6062 of 2011 is also pending
in the Hon'ble High Court of Allahabad
on this matter. W

The Correcting Statement has been necessitated due to an
inadvertent error in the reply given to parts (a) & (b) of the Unstarred
Question No.654 answered by the Ministry in Lok Sabha on 3" August,
2011. The delay that occurred in laying of the Correcting Statement is due
to the reason that the information required for finalising the additional
information being provided now could not be gathered immediately.
Furthermore, since the Statement could not be laid in the previous
Session of Lok Sabha, it is now being laid in the current Winter Session.

" Laid on the Table and also placed in Library, See No. LT 6027/15/11.
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H This Correcting Statement may be brought to the notice of the
ouse.

The inconvenience caused is regretted.

12.09 hrs.

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO.
2656 DATED 17.08.2011 REGARDING ¢‘JOB ORIENTED HIGHER
EDUCATION’ ALONGWITHREASONS FOR DELAY”

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): 1 beg to lay the
statement in Hindi version of the reply to part (a) and (b) of the Question, the
words “Sft, 8 has inadvertently been typed instead of “S, T8”. The same may

please be read as ‘i, TE”.

The error occurred due to oversight.

As soon as the error came to notice, action was initiated to rectify the error. Action

has also been taken to ensure that such errors do not occur in future.

The inconvenience caused is regretted.

* Laid on the Table and also placed in Library, See No. LT 6027-A/15/11.
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12.09 V% hrs.

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO.
1519 DATED 30.11.2011 REGARDING ‘CONSTRUCTION OF UNIVERSITY

BUILDING’ALONGWITH REASONS

FOR DELAY *

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN

RESOURCE DEVELOPMENT (SHRIM
correct the replx
answered on 30"
Building as follows :

ATI D. PURANDESWARI): I beg to

to the Lok Sabha Unstarred Question No. 1519
November,2011 regarding Construction of University

For

Read

The Vice Chancellor has informed
that Govt, of Jharkhand,
17.10.2001, has allotted 319.28

on

acres of land for establishment of]
the permanent campus and the
University has issued invitation fon
fon

of Interest

of the

Expression

development permanent
campus through advertisements. At
this initial stage, no specific time
frame can be set for completion of]

construction activities.

that

The Vice Chancellor has informed
of Jharkhand,
has allotted 319.28

Govt,
17.10.2011,

on

acres of land for establishment off
the permanent campus and the
University has issued invitation for
fon

of Interest

of the

Expression

development permanent
campus through advertisements. At
this initial stage, no specific time
frame can be set for completion off

construction activities.

The reasons for delay are as follows:

The error occurred due to oversight.

As soon as the error came to notice, action was initiated to rectify
the error. Action has also been taken to ensure that such errors do not
occur in future.

* Laid on the Table and also placed in Library, See No. LT 6027-B/15/11.
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The correcting Statement has been necessitated due to
inadvertent typographical error in the answer of Unstarred Question No.
1519 dated 30 th November, 2011. The revised reply may kindly be
brought to the notice of the House during the current Winter Session.

The error came to notice on 13.12.11. Action was initiated
immediately to rectify the error.

The inconvenience caused is regretted.

12.10 hrs

MOTION RE: CONSTITUTION OF COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES (OBCs)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): I beg to move the
following:--

“(1) (a) That a Committee of both the Houses, to be called the
Committee for Welfare of Other Backward Classes (OBCs) be
constituted, consisting of thirty members, twenty from Lok Sabha
and ten from Rajya Sabha, to be elected in accordance with the
system of proportional representation by means of the single
transferable vote;

(b)  That a Minister shall not be eligible for election as a Member
of the Committee and that if a Member after his election to the
Committee is appointed a Minister, he shall cease to be a Member
thereof from the date of such appointment;

(c) That the Chairman of the Committee shall be appointed by
the Speaker from amongst the Members of the Committee;

(2)  That the functions of the Committee shall be :-

(1) To consider the reports submitted by the National
Commission for Backward Classes set up under The
National Commission for Backward Classes Act, 1993
and to report to both the Houses as to the measures that
should be taken by the Union Government in respect of
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matters within the purview of the Union Government
including the Administrations of the Union Territories;

(i1))  To report to both the Houses on the action taken by the Union
Government and the Administrations of the Union
Territories on the measures proposed by the Committee;

(iii)) To examine the measures taken by the Union Government to
secure due representation of the Other Backward Classes,
particularly the Most Backward Classes, in services and
posts under its control (including appointments in the
public sector undertakings, statutory and semi-
Government Bodies and in the Union Territories) having
regard to the provisions of the Constitution;

(iv)  To report to both the Houses on the working of the welfare
programmes for the Other Backward Classes in the Union
Territories;

(v)  To consider generally and to report to both the Houses on all
matters concerning the welfare of the Other Backward
Classes which fall within the purview of Union
Government including the Administrations of Union
Territories; and

(vi)  To examine such of matters as may deem fit to the Committee
or are specifically referred to it by the House or the
Speaker.

(3) That the members of the Committee shall hold office for a period of
one year from the date of the first meeting of the Committee which shall be
reconstituted thereafter for one year at a time according to the procedure
described in para (1) above;

(4) That in order to constitute a sitting of the Committee the quorum
shall be ten;

(5) That in all other respects the Rules of Procedure of this House
relating to Parliamentary Committees shall apply with such variations and
modifications as the Speaker may make; and

(6) That this House do recommend to the Rajya Sabha that the Rajya
Sabha do join the Committee and communicate to this House the names of



21.12.2011

66

Members elected from amongst the Members of the Rajya Sabha to the
Committee as mentioned above”.

MR. DEPUTY-SPEAKER: The question is:

“(1) (a) That a Committee of both the Houses, to be called the

2)

Committee for Welfare of Other Backward Classes (OBCs) be
constituted, consisting of thirty members, twenty from Lok Sabha
and ten from Rajya Sabha, to be elected in accordance with the
system of proportional representation by means of the single
transferable vote;

(b)  That a Minister shall not be eligible for election as a Member
of the Committee and that if a Member after his election to the
Committee is appointed a Minister, he shall cease to be a Member
thereof from the date of such appointment;

(c) That the Chairman of the Committee shall be appointed by
the Speaker from amongst the Members of the Committee;

That the functions of the Committee shall be :-

(1) To consider the reports submitted by the National
Commission for Backward Classes set up under The National
Commission for Backward Classes Act, 1993 and to report to
both the Houses as to the measures that should be taken by
the Union Government in respect of matters within the
purview of the Union Government including the
Administrations of the Union Territories;

(1i1))  To report to both the Houses on the action taken by the Union
Government and the Administrations of the Union Territories
on the measures proposed by the Committee;

(ii1)) To examine the measures taken by the Union Government to
secure due representation of the Other Backward Classes,
particularly the Most Backward Classes, in services and posts
under its control (including appointments in the public sector
undertakings, statutory and semi-Government Bodies and in
the Union Territories) having regard to the provisions of the
Constitution;
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(iv)  To report to both the Houses on the working of the welfare
programmes for the Other Backward Classes in the Union
Territories;

(v)  To consider generally and to report to both the Houses on all
matters concerning the welfare of the Other Backward
Classes which fall within the purview of Union Government
including the Administrations of Union Territories; and

(vi)  To examine such of matters as may deem fit to the Committee
or are specifically referred to it by the House or the Speaker.

(3) That the members of the Committee shall hold office for a period of
one year from the date of the first meeting of the Committee which shall be
reconstituted thereafter for one year at a time according to the procedure
described in para (1) above;

(4) That in order to constitute a sitting of the Committee the quorum
shall be ten;

(5) That in all other respects the Rules of Procedure of this House
relating to Parliamentary Committees shall apply with such variations and
modifications as the Speaker may make; and

(6) That this House do recommend to the Rajya Sabha that the Rajya
Sabha do join the Committee and communicate to this House the names of
Members elected from amongst the Members of the Rajya Sabha to the
Committee as mentioned above”.

The motion was adopted.
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12.11 hrs

THE RAJIV GANDHI NATIONAL INSTITUTE OF
YOUTH DEVELOPMENT BILL, 2011"

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI AJAY MAKEN): Sir, I beg to move for leave to introduce a Bill
to declare the institution known as the Rajiv Gandhi National Institute of Youth
Development, to be an institution of national importance and to provide for its
incorporation and for matters connected therewith or incidental thereto.

MR. DEPUTY-SPEKAER: The question is:

“That leave be granted to introduce a Bill to declare the institution
known as the Rajiv Gandhi National Institute of Youth Development,
to be an institution of national importance and to provide for its
incorporation and for matters connected therewith or incidental
thereto.”

The motion was adopted.

SHRI AJAY MAKEN: I introduce** the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 21.12.2011.
** Introduced with the recommendation of the President.
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12.13 hrs

MATTERS UNDER RULE 377"
MR. DEPUTY-SPEAKER: The Matters under Rule 377 shall be laid on the
Table of the House.
Hon. Members may personally hand over slips at the Table of the House

immediately as per practice.

(i) Need to set up a Kendriya Vidyalaya at Ambalamedu in Chalakudy
Parliamentary Constituency, Kerala

SHRI K. P. DHANAPALAN (CHALAKUDY): I represent Chalakudy
Parliamentary Constituency, Kerala which comprises of 7 assembly constituencies
namely, Angamaly, Aluva, Perumbavoor, and Kunnathunadu in Ernakulam
District and Chalakudy, Kodungallur and Kaipamangalam in Thrissur District.
Major Central Public Sector Undertakings/industrial units namely Fertilizers and
Chemicals Travancore (FACT), Kochin Refineries Limited (KRL), Hindustan Oil
Corporation (HOC) Kochi Unit, Bharat Petroleum Corporation Ltd. (BPCL) Kochi
Unit, Hindustan Insecticides Limited (HIL) etc. are situated in Kunnathunadu
Assembly Constituency. Besides, Naval Arms Depot (NAD) Aluva, Sree
Sankaracharya Sanskrit University Kalady, Government of India Press Koratty,
Appollo Tyres Ltd. etc. are the major institutions which are situated in my
constituency. However there is not a single Kendriya Vidyalaya functioning in
my constituency till date. In this regard, I would like to request for setting up of a
Kendriya Vidyalaya in my constituency using the facility of FACT Ambalamedu
School, which is not functioning from April, 2011. The FACT authorities have
agreed to the proposal in-principle and promised to extend full support for the

project.  Besides, Government can take advantage of the existing building and

* Treated as laid on the Table.
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save money and time for constructing new building. If the Kendriya Vidyalaya
comes into reality, it will be very convenient to a large number of students, who
are now depend on state aided and private unaided schools for their study. Hence,
I request your esteemed office to examine the feasibility of setting up of a
Kendriya Vidyalaya at FACT Ambalamedu using the above mentioned school

building and premises.

(ii)Need to formulate a plan to provide higher and technical education to
students living in remote and far-flung tribal areas of the country

2N AR Aot BEAR (TSRRE-RAR): &5 WHR 1 < & Fda a1 & Bl 6l e
e wer fpy S & forg aiey faemed @) e @1 8 | i 57 fareai 4 1247 wen
TH & e e By S @ Jiaen 5, gafay 8 BrE, Sif MeT 9RaR ¥ 8, 9 1297 wem &
UE GYIE © PHRUl ST Riem W dfd %@ W[ g | faRmeR 9w & srgefad oifd @
SR qIged &l H RUA qarey faeme @ 124 B dan <Yl A drel SrYfRd
/S & Bl DI Ied {ed/deie! Rien yeM Py S &g Ub HrRiHH g9g N
Pl JIIHAT 8, dlfep  Iea eT/db-rp! e I dfud 9 8 9@ |
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3 W D% WRBR W AqRY 8 [ 98 <0 & snfearfl argey &= # 39 Y D
oAl & oIy Iea Ref/ae-iie! Rien 8 U drihd e 9917 S 8 Mawd usel DY |
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(iii) Need to take steps to increase production and distribution of domestic
fertilizers and provide incentives for organic farming and crop rotation in the
country

SHRI PRATAP SINGH BAJWA (GURDASPUR): The price of fertilizer, an
essential ingredient for farming in Punjab, has gone up considerably. Over the last
six months alone, the price of DAP (Di-Ammonium Phosphate) and Potash, the
most commonly used fertilizers have increased 52 and 88 per cent respectively.
At a current price of around Rupees 920 a kilo for DAP, this has resulted in higher
input costs for farmers and slimmer margins for their labour, leading to their anger.
Similar cries are being heard across the country where the farmers, reeling under
the increased expense of fertilizers, have stopped using fertilizer resulting in
decreased yields.

With the domestic demand of DAP touching 12 million tonnes a year, there
is a shortfall in the domestic supply over a half, 1.e., 6.5 million tonnes of DAP
needs are met by expensive imports. This is similar with Potash and Urea
fertilizers. Regulatory measures such as freeing prices of DAP and Potash,
implemented by the government to increase supply have not borne the intended
result. There are cases where private firms over-invoice fertilizer purchases to
claim benefits from the government. In turn the Maximum Retail Price increases
are pinching the already financially strained farmers. All the while the fertilizer
subsidy bill of the nation is increasing.

Although the fertilizer subsidy must not be reduced, immediate measures
should be taken to increase the domestic fertilizer production and distribution.
Measures must be taken to ensure reasonable retail price for fertilizers. The
Minimum Support Price for produce should also be increased to offset these
higher prices. The government should consider providing incentives for organic

farming and crop rotation.
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As it impacts food security of the nation it is high time that this matter is
addressed on a priority basis. 1 call upon the Hon. Minister to take immediate

remedial measures in the matter.
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(iv)Need to provide stoppages of all express trains at Tripunithura Railway
Station in Ernakulam district, Kerala

SHRI CHARLES DIAS (NOMINATED): Tripunithura in Ernakulam district,
Kerala, is a municipal town and base town for a large number of industrial
undertakings like the Fertilizers and Chemical Travancore (FACT), Kochi
Refineries, Hindustan Organics Ltd., KEL Ltd. OEN Ltd. Hindustan News Print
Ltd. etc. which are situated near this town with hundreds of auxiliary units
functioning depending on these big factories. Also, Tripunithura was the capital
of the erstwhile Cochin State and the Govt. Ayurveda College, Govt. Music
College and a number of reputed educational institutions are situated here. Close
to this town is the famous Chottanikkara temple where thousands of devotees
come everyday.

While the facts are as mentioned above, the Railways show an unrealistic
approach towards the necessity and demand of the thousands of people residing in
and around Tripunithura. The popular express trains have no stoppage at
Tripunithura. Large number of passengers are forced to go to the Ernakulam
Railway Station and come back by vehicles on road which cause difficulties, loss
of time and unnecessary expenses. Besides, works for the Metro Railway is going
to start at Ernakulam and the passengers are going to face more trouble for the
coming few years. The Tripunithura Municipality, Employees Unions of the
industrial undertakings, the Tripunithura Action Council and many other
organizations have raised their voice for allowing stoppage of the Express trains at
Tripunithura.

In view of the above, I urge the Railway Minister to look into this matter

urgently and allow stoppage for all express trains at Tripunithura Railway Station.
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(v) Need to make provision of capital punishment for cow slaughter

2 SIGd TIRW ae (ARR): < H 71 99 & By A0Tel Yadbla H Bl MY & 3R 7T~
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(vi)Need to conduct inquiry into the alleged misappropriation of funds
released under National Rural Health Mission in Uttar Pradesh
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(vii) Need to allot sufficient land in Mumbai, Maharashtra for setting up of a
suitable memorial in honour of Dr. B. R. Ambedkar

SHRI VILAS MUTTEMWAR (NAGPUR): Madam, I draw the attention of this
House to the situation developing in the State of Maharashtra owing to the denial
of rightful demand of the people regarding the allotment of 12-/12 acres of land at
“Chatiya Bhoomi” for a suitable memorial to be set up in Honour of Dr. B.R.
Ambedkar. All over Maharashtra, people are resorting to various kinds of
agitational methods. In fact, they have already encroached upon the Indu Mill land
and have threatened not to vacate till the Government formally allot the entire land
for the purpose.

Bharat Ratna Dr. B.R. Ambedkar spent his whole life fighting against
social discrimination and untouchability. He fought for the political rights and
social freedom for India’s depressed classes and encouraged them to lead a life of
dignity and self respect.

The principles of humanity and social justice as advocated by Dr.
Ambedkar have not only improved the socio-economic condition of millions in
our country but also has been a great source of inspiration for all the marginalized
and socially deprived people in the world. His contribution to the making of the
Constitution is unparallel.

Dr. Ambedkar attained Mahaparinirvan on 6™ December, 1956 at Dadar in
Mumbai- the place where his cremation ceremony was performed is known as
“Chaitya Bhoomi”. Millions of people still continue to visit this place to pay their
homage to this pioneer soul of the country even after 55 years of his demise on his
birth and death anniversaries which is a unique example in the world.

The Government of India has recently announced its decision to allot 4
acres of land adjoining to Chaitya Bhoomi in the premises of Indu Textile Mill,
owned by National Textile Corporation, to set up a memorial in honour of Dr.
B.R. Ambedkar. But the people are demanding the entire land to be utilized for

the erection of a suitable memorial dedicated in remembrance of Dr. B.R.
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Ambedkar. In fact, both the Houses of the Maharashtra Legislature have
unanimously adopted a Resolution requesting the Central Government for the
allocation of the entire land. It is an issue concerning not only a particularly
community but the sentiments of the entire nation are emotionally involved.

I would, therefore, urge upon the Hon’ble Prime Minister kindly to direct
the authorities concerned to meet the genuine demand of the people and have the
entire land of 12-1/2 acres allotted for setting up of a suitable memorial in honour

of Dr. B.R. Ambedkar.

(viii) Need to ensure sale of coal from coal blocks at appropriate price in the
country
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(ix) Need to develop Deogarh in Jharkhand as a Mega Tourist Destination
and provide all tourist facilities in the region

SHRI NISHIKANT DUBEY (GODDA): As you are aware that recently the
Government of India has announced Deoghar as a Mega Tourist Destination, but
since the economic position of Jharkhand is very poor, it is felt that without
Government of India’s support, we cannot revive the glory of this place.

As Mega Tourist Destination, till today, as per my knowledge, meeting for
inter-department convergence is pending. As you know, Deoghar is one of the
seats of dwadash Jyotirlinga and most important amongst 51 Shaktipeeths of the
country, and at the same time it is the religious capital of Eastern India. Mandara
Mountains of Samudra Manthan fame is just 50 kms. away from Deoghar and 6th
century Vikramashila University is hardly 100 kms. away. In modern times Guru
Ravindranath Tagore, Maharishi Arvind, Mahatma Gandhi, Swami Vivekanand
were closely associated with this place. This is the birth place of great fighter
Tilka Majhi, Siddhu and Kanhu, Shyama Prasad Mukherjee as well as Ishwar
Chandra Vidyasagar.

Keeping in view the importance of Deoghar, Basukinath, Pathrol, Rikhia,
Vikramshila, Mandara, Tarapeeth, Parasnath and Champapuri of Jain culture in
ancient and modern times which formed part of Anga-pradesh, the entire region
should be preserved as cultural and tourist heritage and the Ministry of Tourism
should expedite the process of connectivity like Deoghar Airport, holy city
concept, connectivity to the places by trains and buses and establish a regional
tourist centre of ITDC facilities at Deoghar to bring the entire region on the world

tourist map.
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(x)Need to carve out a separate State of Poorvanchal from Uttar Pradesh
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(xi)Need to evict Bangladeshi and Pakistani infiltrators from the country
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(xii) Need to accord approval to the proposal for electrification of villages in
Kaushambi Parliamentary Constituency, Uttar Pradesh
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(xiii) Need to set up a Kendriya Vidyalaya in Jamui Parliamentary
Constituency, Bihar
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(xiv) Need to extend crop loans to farmers to strengthen agriculture sector in
the country
SHRI D. VENUGOPAL (TIRUVANNAMALALI): In 2008, when developed
countries like America faced economic crisis, India was not affected much.
During that time, the measures Government of India took in the name of
containing money circulation in the form of CRR adjustments and successive
petrol price hike have geared up spiralling up of prices. But the basic problem for
the present economic crisis our country faces with high prices of essential
commodities is due to fall in growth rate and our misplaced Exim Policy. This has
led to devaluation of our rupee. Only increasing our agricultural production can
change this grave situation. Hence, there is an urgent need to provide crop loan
timely to the agriculturists through our nationalized banks. There is also an urgent
need to streamline the crop loan processing to benefit the rural farmers. Recently,
the Reserve Bank of India reduced the CRR to see that more of funds are available
for extending loans. At this point of time, educational loans and house building
loans must be liberally and additionally extended especially in rural areas. These
kinds of loans normally do not end up as NPAs. We must also ensure all the
banks including the private ones follow the guidelines of the Reserve Bank of
India. For instance, the Reserve Bank guidelines not to levy penalty on pre-
payment of house loans, have not been followed by all the banks. Hence, it is
necessary to impress upon all the banks to restructure the increased rate of interest.
So, I urge upon both the Agriculture Ministry and the Finance Ministry to
collaboratively form local level monitoring committees with the inclusion of
Members of Parliament to oversee the loan distribution by banks. I request the

Hon’ble Prime Minister to look into this on an urgent basis.
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(xv) Need to construct a bridge on river Kansabati at Lalgarh under Binpur-I
block of Paschim Medinipur district, West Bengal

SHRI PULIN BIHARI BASKE (JHARGRAM): I would like to raise a long-
standing demand of the entire tribal people of Jungle Mahals to construct a bridge
on the river of Kansabati at Lalgarh under Binpur-I block of Paschim Medinipur
district, West Bengal. The Jungle Mahals Area covering the North-West portion
of West Midnapore District, Bankura and entire Purulia District is inhabited by the
people belonging to scheduled tribes, viz. Santhals, Bhumij, Munda, Oraon, Lodha
Sabar, etc., of West Bengal. They belong to labour classes But almost all of them
having been suffering from varying degrees of bondedness and denial of human
dignity. The injustices they suffer from relate to property, wages etc. They have
been prevented from occupying the land and cultivating it. There are severe
problems in enjoying even the fruits of their own labour. The problems were and
still are basically economic.

Jhargram Parliamentary Constituency (ST) from where 1 represent is
divided into two parts by the Kansabati River. Minimum distance from Garbeta,
Salboni to Jhargram Headquarters is about 100 KMs. If the bridge is constructed
on the river of Kansabati at Lalgarh, the distance will be reduced by 50 KM and
people of Jungle Mahals will be benefited economically and socially. I urge upon
the Government to sanction fund in the coming budget to construct the bridge for

the betterment of the people of Jungle Mahals.
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(xvi) Need to provide a railway ticket counter near the foot over-bridge at
Kodambakkam railway station in Tamil Nadu

SHRI C. RAJENDRAN (CHENNAI SOUTH): Presently there is an increasing
trend of people moving towards urban cities resulting in huge influx into cities and
Chennai is not an exception.

There is a huge rush of passengers every day morning at the Suburban
Railway Stations of Kodambakkam, Mambalam, Saidapet and Guindy in Tamil
Nadu. They stand in very long queues sometimes for an hour for tickets. There is
no sufficient ticket counters to cater to the needs of passengers especially in the
morning hours. Hence, there is an urgent need for setting up of additional
counters and automatic ticket vending machines at Mambalam, Saidapet and
Guindy Railway Stations.

Moreover, there are only 2 ticket counters in Kodambakkam Railway
Station functioning one on eastern side and another in the middle of the station
platform. People coming from western side of Kodambakkam railway station like
Choolaimedu, Rangarajapuram, Trustpuram, Vadapalini, etc., are facing hardship
to purchase tickets from the middle of platform and to catch the train. So, I
request the hon’ble Minister of Railways to provide one new ticket counter near

the foot over-bridge similar to Mambalam Railway Station.
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(xvii)Need to provide protection to crops against damage caused by wild
animals in Buxar Parliamentary Constituency, Bihar

st sreFe R (F0): f9ER 0o &1 IR el (@ 3 g™ sarer © | feami &
3T, W&h, el & SdTed &l g8 T W gqom feam 2 | fioda oRRRIf, a1 v Jars
T @ T gt ® | T & AR R seme & 5 Ui & deiy @ Jed
gU Sl 19 & U FeiRa @hR URIR B TRARA B & © |

fFaMT BT 3@ U TS FHRT BT WHAT BIAT IS | & | STl Siig Helmg qen
fRUT Y qe! M 7 W W Wawl Ia1 R G 8 | WA H il B qn qrE B
A g FHT IR < © | fHEEl D BH B gaial 39 e 8 gdl § gafay [hr
I A WH dg R W T AT Wl B g H a9 R E fF W sremvaR Bt o @
g |

e 1 Iy T 30 A A e gU A fhadaafans grer W gRrET |
AP THR S TR Th AR AU 91 IS I8 & AR FHET BT FAEN T8l & U1 @M §
Fifd goia wRT & Raers g @ srRag v fawg A SRl 2

TR BT fQART gt a9 BT &F ol g | VAT 8 § 99 fQumT &1 &da a+ar ©
5 a=arsita arol 1 WHA BT BRI BN JAT 375 WAl DI JHAM B A ADh & oy 3=
RIFART X AT fHAF! B 8 ® SN BT WRUE Y | & gad A hami & Bad di
I BT TAT &If B W WRUTS BT IR B b BT 2T & ifp erfy g=aoiia wiforat
@ T & R fIaR &1 gRUH 2 | o § WRBR 9 AN Rl § P $9 WAEd SR |
BT U fhami &l =l oY |
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(xviii) Need to take steps for setting up of a petroleum refinery in Rajasthan

ST, fIst ama Hon (S T # @i da @ wefas N @ fJere wueR el € | gl
QS T BT IUGT 29 3R, 2009 DI URH BaFl | IdHM 3 1,25,000 ke ARifeT &
SRAT| S & g oA | oI Uh AT U1 ¥og 2, el Rersl 78l & | I8 &
DI e T fh o7 H e & RS Rt 8 aife 5w & Faiial &1 e dagT aen
ISR &1 o4 el W | 198 WRBR gRT HATG Acehlelie dsid Ugiferad |fga s 7.,
Bardt @t sremerar § e fadns w@fufy wfsq & A oft | Afafa 7 aeiR # wem wRor # 4.5
H 6 fafera e aifies ea & Ree R & B SR Bl

I WRBHR GRI S HHS B {4 RN A9 off T8 § a1 S.U.SLH. gRI
grel T8 SffaRa faxiy Rarad ft <9 & U9 B 8 | 5T WRBR gRT 7 HBRAN, 2011 Bl
difive & Wy ReEw Sa@ & fJgoe g va.ehy. Fofed fear mr g 1 owerms
WDHR R =i o<t 21 BT g5 forgepx IoRey™ RbrgRl 1 ST gYob H 50 TR G
<9 &1 3uE fhar T B | sonfd gfean fafies 9 =g WeR @ 9 Res aRaresn
RESESIRCICARCKCNIC I

3T Bl UITRIH AT ISR RGBTSR Bl ISR &b A Hedl dal WG B
A BN qAT TS IUET 4.5 TIL.GAA UG A HF B & AR H a7d &g areaA-delr
UTST ATST & STANT B WG T X | dsid Ugierad HAT 3ILUA. .. Bl 3
THIeR (69 Ufaerd AEWIRET) & ®0 # IR REETI Rfid &7 &1 &g | T WRER 26
gfqerd FeuTirar sonfay sfoear fafies gRr & SIRAN |
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12.13 ¥ hrs.
SUBMISSION BY MEMBERS

Re :Alleged misbehaving with a Member of Parliament in the Parliament
House precincts

MR. DEPUTY-SPEAKER: Shri Dara Singh Chauhan.
... (Interruptions)

sit a1 R diem (arft): A IuTede Heley, TuTHAT B Rl & 9 W R a¥ie |
I GRETT JMUBTRAT R I8l & AWl & A1 YSFIGl Bl S @l 8, I7o AT [haT S
Wl T, IT BISW B A B, AT Wi¥Ial B TAM | HETHAT DI ATH! AT @1fee| 39
JfABR Pl AW HRb BISH Bl IART SN AT | YA B Gl & T4 R A faT
A&l BT FYHTG fHAT ST BT & 3R A-l B |ide 8rSd H JRI&W T8l & A1 Pel giew
7. (Fau) I8 [RWIeR &1 A¥el a9a1 2l ... (Faem)
IJuremel ARG : A YA oY Bl Rrerrd anfi-enft N g9 # os s 2 § s9
AT 7eeT & WA H AT g dAlfch d S HrIATe! BR A |

£ gR1 8 d18M gR1 I91¢ Y AW 9 & s g, o &, 1. <ergw, i
Mg e frsn, o g9t T oER, A 4k AR, SR AT |IEd e 31U ! dag
ERC

... (Interruptions)
MR. DEPUTY-SPEAKER: The House stand adjourned to meet again at 2 p.m.
12.14 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.E
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.

(Shri Francisco Cosme Sardinha in the Chair)
.. (o)
a1 Rig dtem : o9y wRIey, gl g 9 g Aoyl
|ty ARea: s gr1 g 9leM i, 31 §6 S18Y
. (e
14.01 hrs.

At this stage Dr. Baliram and some other hon. Members came and stood on the
floor near the Table

MR. CHAIRMAN : Nothing will go on record.
(Interruptions) ..."

MR. CHAIRMAN: Hon. Members, behave yourselves. Please take your seat.
... (Interruptions)

MR. CHAIRMAN: The hon. Leader of the House is making the statement.
... (Interruptions)

MR. CHAIRMAN: Hon. Members, the hon. Leader of the House is on his feet.

... (Interruptions)

14.02 hrs.

At this stage Dr. Baliram and some other hon. Members went back to their seats.

* Not recorded.
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14.02 V% hrs.
SUBMISSION BY MEMBERS- Contd.

Re :Alleged misbehaving with a Member of Parliament in Parliament House
precincts

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Mr. Chairman,
Sir, Hon. Leader of BSP, Shri Dara Singh Chauhan was expressing his concern
about the unfortunate incident. It is not merely the question of one individual
Member of Parliament, but if the Members of Parliament within the Parliament
precincts are humiliated or insulted, it is not at all desirable. Therefore, I sincerely
apologise for the incident which has taken place. On behalf of the Government, |
express my regret. Not only I am expressing my regret, on earlier occasions
also... ... (Interruptions)

it grr R A @ o9 g Sff 299 @ SfeR A €, et S9e g & fog

Ia S are & A g, RraaRS S €. (@) R st & R SRRd 87, (@198 )

#it yuE qEeit: § AT g, Ul 91 wEl ©l Within this premises, everybody is equal;
within this Parliament precincts, Members of Parliament are equal. Therefore,
there are no two opinions in it. I remember — again, you may say that [ am going
back to the memory lane of the history - but the fact is that in the first Lok Sabha,
one Member was elected from Bengal, who was tried by trial court and was
sentenced to death for his agranian revolutionary activities. Police could not arrest
him. Somehow or other, he was arrested near Parliament precincts. The then
Speaker, Shri Mavalankar took strong exception, wrote to Panditji, and Panditji
not only apologised for that. At this initiative, I am told, that ultimately from the
Supreme Court, the Member got released. Not only once, a couple of times he was
elected. Even during the fourth Lok Sabha, he was the Member, and I had the
privilege of working with him. Then, of course, I was the Member of Rajya Sabha.

The short point which I am trying to drive at is that within the precincts of

Parliament, everybody is equal, there is nobody higher; there is nobody lower.
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Therefore, unfortunately, if something has happened, I am extremely sorry for it.
The Prime Minister himself told me to apologise, on his behalf, and on behalf of
the Government. As Leader of the House, 1 have some responsibility. Allow me
to discharge that responsibility. Therefore, when I am speaking, I am not speaking
individually as Pranab Mukherjee, I am speaking on behalf of the Government. ...

(Interruptions)

sit g1 RiE dem @ U9 e & Racms SRiaE et @iyl (ragH) SH I/e &l

ey ... (gET)
SHRI PRANAB MUKHERIJEE: Therefore, in future so that these things do not
happen, some institutional arrangement should be made. I can assure that. Once
again, | apologise; let this matter be settled. Thank you, Sir. E

.. (o)
M TR R =e ¢ AfRErd B gwis B AR . (FagH) oS & & ¥8 oR el gan
a1 31y fed Y e wedl ke . (1§eT)
MR. CHAIRMAN : The Leader of the House has already apologized. Whatever
action is envisaged will be taken in future. I request the Members to allow the

House to function.

... (Interruptions)

2t a1 R =ie™ @ Srears del four € L (auT) WDl WS BRAT ARy .. ()

Mt AT AATER W@ (@MW) BEY & $ 980 guce =1 L. (@) 39 W Fdl 8
ART| ... (cFaer)

MR. CHAIRMAN: Please do not hijack the proceedings of the House.

... (Interruptions)

£t garew RiE aea (J9gR): I8 [S9e ff Amren €, 98d eRETd SR ST B arel]

gl © ... (F@uF) Sl "eql 9 Wiy U, SUl ORE ¥ Y "edl W0 AU B Aref
Tt 3T I A AT FHT H W@ 8, d 37 I ISg w9l 2l 39 AR e Iw fed e
@ AFRAGA 87 MW S Be ¥, A R BNN? FAT AT MG §0  VEMHA! D A
gefrael, faevey ta. @, S, @1 By A9y AR 8, @ qaqr AR w1 qiEe) b A
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U asR B I RAfd gt @1 R wsl @z TE smm R wareEEl € e
SR ... (FaeT)

A I Rig =t @ garEEl ofeR BN, R TS 3R B 3R Brs e Brml . (@E)
At gorA fE aea: R 89 AT I8l omaR a1 BN? 8l PIg A8l AR, R a1 A8
TSI i YT 8l dis W Jidg J&f 9 3, 39dT Adad ol Ja! barl o9 aig
gl 3feR el R g & U ST AT fhar | et divedt & dige & | b,
10 REAT & A1 W e AT 3R Wi Aredrd off @ Wi i fhar| . (FagH) Aial
& WY & VA " B A § @l ?

M e RE d@gm @ fBW & W Qg 8 Goar ©l L (FEuE) s @ oW gl

2l ... (craam)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ..."
MR. CHAIRMAN: Please do not hijack the proceedings of the House. Please
maintain the decorum.

... (Interruptions)
2N gorA e ared : U1 U € SR A8 §, g9 Ul 9ol ©§ 6 B & U ded &
1T AT VAT B RNl PR 9 ke I Yol DI, GRIHHAT a1 T.ALS. & ge & St
1 |taal & |1 Y & aer BTl gfer @1 ot oy R BT SN o7 W E, v A drel
SAIpuTe 9T @1 wIfeky wwTa 3MUe 81 § 78] ©, Albulel [del b1 Afdd YA SR & 81T A
S| 3779 &R & Rae® Hl $© T8 B Fhd ol b SMGH! ® qa1d H T §9 aR8 B
Fehd 87 A Aleldl, A1 B9 39 W dleldl 3R B9 S 8 WNE Bl &R gled W o Ry
B Thd &, B B TG UBR RN & B § SMYIM, R 8H AN Bl DIg gooid el
HAT 3R T, SIYF 59 A, A 8 AN DI ol H A9 <1 | a8 RAfT 21 sy wiiRar |
AT 6 3T fHad! PR o 1 @ 87 SMUDR 3fUb A @, A g3 Uiy T8l 2l
MU Y P, FUNHA! B WY P, dS AR WIEd © A AR W d9 g U T g,
Aifepe &R UiaR 31T SRAT BT & Sff I8 &, A Y o P T HAT dled o7 9 (AW W

* Not recorded.
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TRAT A AT R BT UfaR S @ & ATbrge AUSD BT H A8 B, Albrger )T
® BT W BN T SN IS HedAl B W B Abgd AR qA@R @i fF @
ERIFENCICEID)
MR. CHAIRMAN: You made your point.

... (Interruptions)
MR. CHAIRMAN: There is no debate.

... (Interruptions)

2 AR AFEER W@ @ HElQy, U e <rgH Ao .. ()
MR. CHAIRMAN: Hon. Member, you will get your time.
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ... ~
MR. CHAIRMAN : Nothing will go on record.
(Interruptions) ... *
MR. CHAIRMAN: This is not ‘zero hour’. Please take your seat.
... (Interruptions)
MR. CHAIRMAN: Please don’t try to hijack the proceedings of the House.

... (Interruptions)

THE MINISTER OF AGRICULTURE AND MINISTER OF FOOD
PROCESSING INDUSTRIES (SHRI SHARAD PAWAR): Mr. Chairman, Sir, if
the hon. Members want to discuss the issue of agrarian crisis and the issue of
farmers’ suicides, I have no objection to discuss it even tomorrow. Whatever time
is allotted in consultation with the Leader of the Opposition, we can discuss it
tomorrow.

MR. CHAIRMAN: Please give notice. Please take your seat now.

... (Interruptions)

* Not recorded.
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MR. CHAIRMAN: Please maintain the decorum in the House.
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ... *
MR. CHAIRMAN: Don’t waste your breath. Please sit down.
14.12 hrs.

THE REGULATION OF FACTOR (ASSIGNMENT OF RECEIVABLEYS)
BILL - Contd.

MR. CHAIRMAN : The House will now take up item no. 31. Shri B. Mahtab.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, [ am on my
legs today to speak on the Regulation of Factor (Assignment of Receivables) Bill,
2011 which was taken up yesterday. Many amendments have been moved to this
Bill and specially the title has been changed to be called the Factoring Regulation
Act, 2011.

Sir, a number of suggestions were made by the Standing Committee. But
the interesting aspect of this Bill is that this Bill has 35 clauses and I would deal
with two clauses which have not been dealt with yesterday. The Minister has
moved 23 amendments to this Bill. The clauses in the Bill are 35 and the
amendments that have been moved are 23. That shows how much interest the
Government has taken in framing of this Bill. Then there was another mistake that
was pointed out relating to the verbatim Hindi translation of regulation of factor.
Yesterday, when Shri Uday Singh was initiating the discussion, some hon.
Members were asking him to speak in Hindi. The problem here is, the word
‘factoring’ also has been repeated in the Hindi translation of the Bill because the
word ‘factoring’ has a different connotation when it is pronounced in Hindi. That
is why that name has been changed. I think the Minister can explain that point

also. ... (Interruptions) 3r7R I &= # & A IF®T 31 3 Fraverar Bl
MR. CHAIRMAN : Mr. Mahtab, please address the Chair.
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SHRI BHARTRUHARI MAHTAB: I am sorry, Sir.

The major problem of inadequacy of capital in a small scale or ancillary
industrial undertakings is causing serious and endemic problems which are
affecting the health of such undertakings. Therefore, it was felt that prompt
payment of money by buyers should statutorily be ensured and mandatory
provisions for payment of interest on the outstanding money in case of default
should be made. This Bill 1s brought with a view to provide this and to regulate the
payment of interest on delayed payment to small scale and ancillary industrial
undertakings.E

A@ct was enacted in 1993. The provision of the said Act had made it
mandatory for the buyer to the small scale industry promptly failing which he is
required to pay interest to the supplier... (Interruptions)

MR. CHAIRMAN : Hon. Members, please maintain some decorum. Please do not
disturb the House.

SHRI BHARTRUHARI MAHTAB: However, this Act did not improve the
situation of delayed payments and it was repealed by Micro, Small and Medium
Enterprise Development Act 2006.

This Act provided facilitating the promotion and development and
enhancing competitiveness. This Act made provision for liability for buyer to
make payment to the supplier, yet there were complaints regarding delay in
payments to the micro or small industries.

I am reminded that it was in 1998 that the Reserve Bank of India had
constituted a Study Group under the Chairmanship of C.S. Kalyanasundaram to
examine the feasibility and mechanics of starting factoring organisation in the
country. This committee had noted that inadequacy of working capital finance
with its liquidity problem has been one of the major stumbling blocks in running
of small scale industries. It had recommended that the factoring for small scale
industries could be mutually beneficial to both factors and small scale industrial

units.
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I have some suggestions to make. Despite the factoring provision was
stopped 20 years back, but invariably factoring was continuing, therefore, there
was a requirement to regulate the factoring provision in our country. The
Kalayanasundaram Committee had recommended that assignment of receivables
in favour of factor be exempt from the stamp duty. The Standing Committee was
also in agreement with this recommendation and the Government has considered
this and therefore, there is a need today to bring in an amendment in the Indian
Stamp Act 1889. This has not been done. They have brought it in here, but there
1s no amendment in the Indian Stamp Act 1889. So, I would like to understand
from the hon. Minister that though they have exempted the provision as per the
recommendation of the Standing Committee, is there a necessity to make certain
amendments in the Stamp Act of 1889?

The Bill does not include any provision on the amount of commission or
discount charged by factors. Mr. Uday Singh was referring to capping of that
provision so that that can be implemented. This type of unregulated pricing will
lead to exploitative practices... (Interruptions)

2 e TS (WROT): JHIURT HEIed. . (de)
MR. CHAIRMAN: Please do not disturb.
N o1 T ¢ § ke T8 AR @ gL (FagH) A g [{E St T @rge i ok

@ T8 APHUTA B A H ST Bel, MM S W &1 T8l & 1 &, o I8 I DR Mg &
TS B MY [EHT Tl Bied & foy wfed <7 o W 21 39 IR # o uret #ife g8 |
3fTel Uret M | S Gerd MY ¥, I W WBR 7 F1 b, & 81 fhan| srgar 9 s
2 & oMU el 30 W9e 9 UW R @ ©| MY Hed © [ A1 MY, Qi {20! 37 g g
St 9 I8l S WaTd SO 8, 98 PIs Ahell WAt ol ol 39 [ IR ARBR BT Fa1 Y| A
-y o e T o) W@ R W 3w & vRw, dAredd 9uT wE@ T P B
gl..(agM) A germ [ S ddl, 3 B ©, fJue 39 8, diodl B g1 g=m @i
el fhaT 8 & AT T8 Bl 39 U B ¥ Ugd 9N Y ' A @ | e
AMEY| T 89 <W b &4 3 UG B AT T8l Byl | bl diol AT Bl gl 8T 8, Bl
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SR eahet, mnﬁml...(@)wzﬁﬁsﬁaﬁlgﬁﬁwﬁﬁﬁ, I
Frfed forar g a1 817 I9a 918 o d a1, 99 deurd fd argd | W U SR &H
SN B BM Tl AT drerd @ b wia Ry, oia ARQ| a1 &9 oA B & ol IJaf Iy 87?
BH Q¥ Bl WA g9 AW §l ... (FagH) IE WA B RS & ...(FFEE) 89 s Fs1 v
o S % € AT A el () Aadl B X8 & (b Y TSe H RN, <% Bl gl
UT & B ST B AT BHIC ... (gem)

MR. CHAIRMAN : We will take it up after the Bill.

... (Interruptions)
MR. CHAIRMAN: Please go ahead, Mr. Mahtab. Please continue.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB : There should be specific guidelines on factor
pricing and it needs to be issued by the Reserve Bank of India. This business of
factoring specifically excluded agents of agricultural produce from the definition
of ‘factor’ in the Bill, and this is a very welcome move.

Yet, I would like to draw the attention of the Minister to Clauses 8 and 18
of the Bill. These two Clauses are inconsistent in the sense that in clause 8 notice
to debtor and discharge of obligation of such debtor... (Interruptions)

MR. CHAIRMAN: Please conclude.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB: I am referring to the Bill and this has not
been discussed by the previous Members... (Interruptions)

ft ol vE ¢ g R 71 R? 39 N 1 B Adew T 2 . (craum)
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MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ..."
MR. CHAIRMAN: You have made your point.
... (Interruptions)

S A TAqQ ¢ GUIRT 7B, 39 vy R a1 gar? .. (FaYH) TR WiSe 3% TSR W

SATE AT MY ... () A Pl AT B ... (FET)
MR. CHAIRMAN: Please maintain decorum.

... (Interruptions)
MR. CHAIRMAN: Mr. Mahtab, please wind up; please conclude.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB : I was referring to Clauses 8 and 18 which
are inconsistent. I would like to draw the attention of the Minister that in clause 8;
notice to debtor and discharge of obligation of such debtor; that has been
explained. And in Clause 18, breach of contract, that has also been explained.
Here, in the Bill, it provides that the debtor is responsible to make payment to the
assignee that is factor only after notice of assignment is served upon him by the
assignor. Clause 18 provides that in case the assignor commits a breach of contract
against the debtor, the debtor is not entitled to recover payments already made to
the assignor or assignee, that is the factor. Clause 18 does not mention the rights
of the debtor and is thus inconsistent with Clause 8, which determines the
responsibilities of all parties. Clause 18 does not preclude the right of the debtor to
claim any losses on account of defective goods or short supply from the assignor,

and that an explanation to this effect may be added to Clause 18.5

* Not recorded.
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Sir, before I conclude, I believe, an enactment of this law would be
significant for the furtherance of the factoring business in India and may also lead
to mushrooming of factoring companies in the Indian market. This would regulate
factoring business, besides enabling the factoring companies to obtain legal

remedy.
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ST, Ygaw ywe fag (demelt): #wEiey, oredl AT f[dd omam § ok WReR o &mar &1 &
5 &9 ISP TRaDH! B oY I8 [ oY 21 ol Iei g IR F4A1 S 9, 377 Igi 81 90 ©
3R fad ardl g7 AR W ¥ 5 & SR gUR AR S| R GUR B TE =P U <F |
3TN oY SN B a1 RART 81 HewcHT el St 5 aeblerd bl off 3R Sw8id SR faan o f
RS H 6 Fgea | Bic e, ofg S, S e 81 I Tel, B! U5 o1 A1y |
ST BT B W B AP, T8 HIAA A T 8l SR B A A B dqrel B & w4 g1 g el
St @ dra Y| e S @Y B TRRM A Pl Afhd S AR B g ol ) B I B
WHR I ¢ [ W& THEN I go’n R 8?7 I IAD] ARG Bis f&a1? IAD!
FERIT 1 TE B W 27 AT WA AR VS ¢ f @ er, S Wit St & figra W gem
qrell o, USRS AT, ATG Dl dSlg H aRG-ADball dle] I8, T§ IMSGl D Qar| bl
AT o, D BT 8l R8T A1, A R Wial AN DT AT J37 Q1?7 IHDT YR B
BT 3R T HRY & 5 I8 99 SR W IS IR T A o9 q@r wva © 6 oy
SN & Wadt & fag sy g7

QORI AT, g ardl fhar €, 99 1983 #, W 1987 H, W 1988 H, |7 1998 H
T HHS! g1 oAl - HIURGERA HHCT | IH HHCT 7 9 1988 IT I 1998 # Rule &, a1 20-
25 991 qb ¥ Pel I? I9 RUE & IR d g8iv arar fear g 6 39 Rure & qaifds oy
ST T & 4, 4ot & 371, SRieR goft & 997 #R 381 8, S0P 89 YR F D g
Ig faa @MU g1 18-20 I8 T&F MY R &S W? R IRBR 7 FAD! SUETT HI7? 30 BRI
AEIGY IFD! G g © SR IS I8 fgs dn € dRmvNeEd dHd @ Rurc AW g,
faft=1 Hifs® yomell & GaR & fofw Rod 9 3ifw Sfem &k e 4 anfa 9t _® & i
HHfedi a1 off, b RUIC B Wers F Sl §Y &, 379 I oY &, 41 H IqD] RAT Gau
g%, 99 A1 ST AT | BN S H AT QI RIS 61 oG g I & S0 B BRIS ARl
o1 gY € AoMR frem B, SNt # anre ufrerd wolee €, dfh a9 Sem g € eRune
BT XS I R8T 8, g SN AR B 8, 4P SR WH 81 @1 ¢l S SD! &9dl B Dael
70 wferd & SN & T g, At 30 RN & BT SUAN T8 8 %@ gl ghed 7 g
D I8 RAC & gl el &1 S gauic 81 @1 8, S9H SAdT 40 IR Soeee g,
cifeh STt gaun g1 |t Hafedl 74 Fg Rurc &t € 6 90 & a1, goit & fam Sem #R <@
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2 3R I RaDH! TE B E Bl AT T S gawn gl it wAfedl 4 7 Rud @ ®
6 0 & fa, gofl & 91 Sem #R @1 € 3R S|SBl kel e Bl Wl 2] IS DR
el faf s i a8 81 9 Iell | SIHGRI off S, offes fadl a9y v o ©
5

T BT T AAd &, I8 B | o] RT MG BT Adeld [qaiferg A B & 7
fa=lfery e o1 geamTer e fhan, SO Gar fear €1 39w ke W g8 7 dl Sfed! BN 3R |
fe=iforar 8mm, a1 @1 Er? SnRER ofedl @ ®, 98 19 Sfbd de ol T8 Bnill s
3G ® 9&cl Haex WS @M 2l 89 |d Al 1 Igf d8d &, Ps [dg W g 3R JIMeR
&1 I8 aMedl AT 8, A dAfh w8 g, fiferar ff A8 € @1 A8 wae w1 gl TR
¥ B AN ST TEl S, offhd # g gredn g 6 faqel § haer e ol g swfey
Baex v BT 99 9ol § g 81 %6 gl g fAdae § 99 9% W) Geg §, Jed! bl A
T, S9N F1 Aded Fwardm g, fh I8 IH hae? € § 916 IR | ¢ (& 98 91 dfHT ot
T g, faaiforar off 7 21 o@ W # 7E oA {5 ag Y O oY S 9 B W g, I
FERAT B, B Iz JAoiad Hx| f[IeR 3§ el Bie, g&d IaiT 48 7S

g St 1 &1t € H det o f6 Ay Sar 7 Rpd saeude ofR 4ol &1 avra Bl
R WRBR - 3ART A foram € iR 1 Iyl S 7 PEl €, 9 aR H WRHR T B &l
g7 g SN P D! b [, el sacude FI a1iEy, Yol &l @awen 8l 9wy,
gqa oy SRR 7 &1 w4y fhar 5, Ry ofg I 91 Wb ? SAlel 84 HAl Sl | ST
SU® W B BH WRBR W IE W WAl AR @ B IADN Al WIS HEDHI B, AT g
S A e aired AME WRier 57 # g4 argn 6 I8 AedH oY el g1 SaTied
AHH el WRied], afeth HIURS W WIS 8, Hifd g8l § STel I Bl & T8 a8 &
5 wle &, IS-93 TN &1 ¥ # Joaren T 3R oY ST P B Yudl T8l 2l 7Y
SENT & oIy Uofl & ol o e ¥, I8 ATl & 81 81 gt 3R 9 & 59 fagus
U B TR Gl 8 gt g

U S H 2 TS 61 @ oY AN ©, H A 1 Fs 35 g AT § g, dfed

AT B B GAAT 8, DI SEAT © TG ST AR SITGT FHRAT | T B 39 2 IS 61
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A oY I H HIG 6 DS Afdd ol g &l 39 a8 ¥ @I AN Al I8 ATTRAAD
S gl Hiferg weTe el St 7 &g ok e Qe W SR A o, ofde wereT St @
T B AT B, AT HURS AR DI AAdTell & DR T9-T Yoiuferdl i, ST arali
B B H AH A 7 AR A A A ge <@l B Y SN B (B et A TS B, al
db1 & FIT B, HAIfP §b Io Al AT R R RO < & ARBR ¢ b g IEM Bl
doi grR1 fopa wfcera W o fean S 87

3T < # I AN &1 98d WXl gleid 2| I8 e W) W& T 3R &g woai #
a1 #R AT TRAT 81 SHHT FAT BRY &, IS H ARBR A ST A8l g7 H I8 Al e aedl §
fp ormet g FdwoH® T8 B o e d 9 iR & QFl JdesRug 8, S9Y Bls
FEIET el et urgHl | SiTa oy SeN @ fIbre @l a1 Bl 18 W 20 aNf b 41 DR 9 §Y
| MU Y IAN BT ARA DI B AT & [*hel Saeivdc & oy Sues! a1 A ¥,
AThfeT & T T AT 287 SeRe AR FfeAS! B -1 Ao 872 3 a1dl Bl HAl S 379
SA1g ¥ IR S| SR g a1 far Siar € {6 89 oy el &1 Sifad &) a@red g,
S TO W, S Yofl gerddl, |t # b =medr g b w Sedl A goll 9 qrew, gl
WQ’RTW%F&TW%W%Q BhFeR-Thaer §RT ART Wdl TR A D (oY 5l
ST oTg-SeRT &R S § 81 & B B aTall, B W HREN H SAET 8 arell dreii
BT Al < a1fey R o @1 JoR el @ik S-9R 78 B ST B are o
AT BT SAET BT o, T < B TREFDT & Aheil gl ST 37 I} 91d] BT oa1d b
URT R QG| offh @l Bd & fb 3fTedl a1 € <ifdhT 3 haeR e [S-thaer b &Il
forg B &1 &I HAt 7 it gardd Ser 6 @ siea forg e, amedt &1 a1 Adad gian
2| fa=iferar =18l AfF-dfdbw 78, @ I8 w1 B, DI T AR S USH § hacR By HRd ANl
P A 2 T| gAferg |t Il BT AH BN IR Wi Toa e el € 9 W T8 g
ST Tl A G BTH Bl SIS BB Al Bl URIAH BT B IFp § o sHIfIY |d Tl
DI WL BN AR JUT I8P T HY, TE AT 89 A qHAT | 8§, B9 AN 30b RIATh
RG]
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N BieerE FAR (ATET): AR S, ISR ITg S 4996 o 2 98 epd TAgHd ©
3R ARBR DI I HeH Wed 8l 39 fA9¥h & ST a1 S & 918 (Sl oy & aq
frdl ST Suhd H U™ HRIGR Yofl § UH SUBH DI ST DI JAIGd B dTell
TR SR R RN S S~ 81 J8 § 9 ¥ gl # Y el wffa & waw F g,
safely § 59 |HsaT € [ ged ofR oy a9 Hsiiel Sl & 91 WRHl 81 9a9 99
W gofl @1 8, Ay I8 THUHTHS MR 8 @l §l Ud RUC & 3uR 9ed Td oY
SEN Bl bl o & foy § Al davr = &

g B HH B BRU [ &I DI SWATA TAYATAS SN T8l IR T 35 & Al
T AT H Aol ¥ AR FHISAT DI AT 96 W& 2 < DY SHSIUl H TAYITAS BT 316 B!
BT AR g FRTa &= H 40 Ui &1 AN gl
U H 2.6 PRIS YATHUAS € U 39 &F H 6 IS ANl DI AR e g gl amiReE
IS o I8 qqrl g b THUATAS S Bl Bl Bl golg W bacl 70 BTGl &H BT SKHATA
IR U1 B B ST ZHZAT BT AT B B P RIS B # ot e & =T R
Ueh YT &b AR 75 BIGAl JHR THUHUAS DAl 1 SAD! IoI8 &9 DI HHI Bl qaqrl
21 37 ghIsdl & el & fb 3fFT &7 S =1 <4 q Hawrdr 2

T RUIE & AJAR 92 BIFal GeH Ud off gohrsdi 30+ Afeaad a1 qiRkaiRes g
a1 A, RedeRi 9 T T &6l & 99 W AT ik 1Y g 1 39 SHIAl Bl S
ST R B o[l Tl gl T RUE & AR TPl M DI HHI AR IR DIerd &
M@ W W T SHISAT Bl HA YWIAd B @ gl eEdd H Ag ged o w7 e
THUHUAS & [T ST B BT 18T 3R §9 DY B SWATA G&H 3ehIsdl Bl 01, f[4uuM,
59, JAaT 3iR aTex feprer @ Aifd, gt s, caraiol a1 B e R SR &
gl

TGRS 1 Hdl 3R fADHd § q9d a9 Td IqdHT YIaE IRy a’e & fog
3fTel Y gaReI Bl Y B, Wifh Vb HBAYUl Hed Bl

SO BB H AU a1 FHIG BRal |
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2 T T, IER (THYR): FeIGd, ABR Sl et g 8, $HD1 FHIAT BRI THI H WDR
H SRE ARl § b U8 W B WEREM WP & AER W S Fa9rd Fold o, I
WIS & T B BN T8l SIfa & W A W IR Tell DR A | 39 SN A AN Bl
JISHIR 9T& BIT o1 980 e &1 a7 € fb R 7 39 R § Aran 8 3R I8 9 it ot
I T fF AR T THSRE B & o gl el S 3w Affiford wRa derdT & &
S fear 2 SRie oear € f5 A ter @ o & 5 9w 3 Q1 ks 9 wrer @y
3R & SN &, H godl § (& w1 I8 6T ORGA & AR W & AT A0 30 e A
T I 9= 4 27 3 RIS 9I6 A AN BT R A gall, Safh S H N9 B8 g
g, Ol S AT H g SATET SENT DA o TU? 3N 3Midhs AU 8 3R 39 MR ) I8 o
TR 8 AT B8 PRS ARl DI 3R JoMR e g, O 987 G & 9 5, Afh ga
ISNIR 3R BIC 3R Ged IR H FAerar g, O WRPR 7 39 AMi Dl Aeiadl & WA R
BT 87 WRBR o 3996 [T 96 gRT HH 0T TR U1 S B FaRAT A1 A1y, adl ShT
Y BET SR ISR AT 8T IRSGR v 81 fhar 8?7 ede-ae 75 uRked B
SEN 48 B & HIR W 8| g AMTb geradr 7 fe & wRol 99 8 o [RAfr d 2
TRHR 3T 3T TR T FH0T &7 & oy 9t 91 &1 S T 3R S § waem oy iR et
BIC TN Fed &, STa fory I AARTS Iuae F_M # WA S ARG | SR 89N FFeR
s &l 3= fied Mt 78 e 21 ofR 3 o R fiedl o & fog o €, @1 3% ofie W
f S &1 ucer T8 fadr §l B8 we e 8, R 3IRA 3R @ SRRd §l dEl W) B
ST § B F7dl 1 39 Bic SEN Bl 7 BIIel Heldl & 7 3RRA 3R fadr g1 WRaR
9 g foq @1g Prer FuiRa € b & @19 fordst el @ €, @1 Yg BT & bR EH
B T SN BT TYUT B Ahd 8¢ ARBR DI QAT I1fev fb g9 I Bl g9 & g
frreft, arit ot <A1 21 fstel & forg vAsiRl e frenht 8, iR TE e g1 o & forg
Bolder AT TedIeaR A UHSIT A, A1 oY SET drall 1 T8l fHefdl 81 BT a9 D Jolly
DR g7 [qoTell, UM 3R di gRT HH &A1 W) %01 <| Hedl § g7 Al &l T T80 <t
g, O A U DY TT9 Fahd 87

IHR fad A8 8 3IPT Adeld ARBR SRR 3T A W& Bift, ifhT 394 3mus g9
AR B o AT 781 fou1 21 oY SN HRA < Bl WARE <7 8] 578 [Sal @1 0$T 3R
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WRBR DI go 3D W o & oY dbi @l Fqe o1 =iy, ey f6 9 5 @ <
# AT HRAT § [ IRARATT ST B f9a1 @ & ol 3R AR&BR 3R 37T JTa8 Bl
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SHRI PREM DAS RAI (SIKKIM): Thank you Chairman, Sir, for allowing me to
participate in this debate on the Regulation of Factor (Assignment of Receivables)
Bill, 2011.

At the outset, let me say that it is a laudable objective that the Bill seeks to
achieve. It means that micro, small and medium enterprises will be able to get
their working capital in time because if they assign their debt, then they are in a
position to get the cash flows quickly, and so this is a very laudable objective. It is
a welcome step that the ‘factors’ would also be regulated by the RBI. However, |
have two or three points to make in this respect.

The first, which has been rightly stated, is that the Reserve Bank of India
would regulate the discounts or the margins which the ‘factor’ would be able to
play around with. So, hon. Minister, Sir, this is something which needs to be
looked at very, very carefully because I think it is in this detail and it is in this that
the real devil lies. I would like to urge the Government that all the factor
organizations that will come up as a result of this, be regulated in such a manner
that the micro, small and medium enterprises do not suffer and are able to carry on
their business as quickly as possible.

One more point in this regard is that the micro and small enterprises that
we are choosing to help are actually almost below the radar. They are so small that
many of them may not be actually having the necessary registration and the
necessary wherewithal to actually work with factor organizations. Therefore, 1
urge you that there is one more aspect which needs to be done is to educate such
organizations.

And, the last point that I will make is this. In regions such as the North-
East the micro and small enterprises are coming up. How will you allow such
factor organizations to come up there? I think there is a need for the Government
to be able to promote such factor organizations in the North-East Region, in

mountainous States and in backward areas. Therefore, we will be able to see the
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implementation or achieve the objective of this laudable Bill and this Act, which

will come into force, once this is done.
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DR. M. THAMBIDURAI (KARUR): Mr. Chairman, Sir, the small and medium
scale industries are suffering a lot in our country. Actually, we want to promote
these industries. But most of the entrepreneurs, who are starting the industries, are
handicapped because they are not getting timely financial loan. That is the main
issue. By promoting these industries, we want to see that the small scale industries
has to come to give more employment opportunities and also give value addition
to our agricultural products because most of the products which are produced in
the villages can be used as a final product for starting small scale industries.

But what is actually happening is that the banks are not coming forward to
give the loan. Even if they are giving, they are not giving it in time. That is the
problem that these industries are facing. When they are producing their products,
after getting some loans which they are not getting in time, then marketing is
another problem. They have to market their products. How are they going to
market it? Therefore, the Government has to come forward to purchase their goods.E

But, there is a provision in some States. Some State Governments are doing
it. In Tamil Nadu, we are doing it. Our Madam is promoting and encouraging
small industries. Whatever products have been produced, some person has to
purchase it. That is the rule there. The problem they are facing relates to other
infrastructural facilities to develop industries. It is more important.

As the hon. Member said, water, electricity and such other facilities are not
available. In our country, most of the industries are facing shortage of power.
Power is the main thing. But, without power, how will the small scale industries
survive? What is happening is that the big industries are also entering into this
field. The products, which are reserved to be produced by the small scale
industries, are produced by the big industries. Practically, the big industries are
coming into the field and they are competing with the small scale industries. The
big industries sometimes are quoting lower price for the products. The small scale

industries are not in a position to market their products. Therefore, we have to
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encourage the cooperative movement. There are associations formed. But, we
have to give some kind of encouragement to them so that they market their
products. The Government should come forward to promote these industries.

Unless you promote these kinds of industries, unemployment will grow in
our country. It is because all the big industries are mechanised and are adopting
modern technologies. So, the small industries cannot compete with them.

Take China, for example. What is happening? Most of our people are going
to China to get their products. Even small tables, chairs or cords, they are
purchasing from China. What about our industries here? We are not encouraging
them. Unless we encourage these industries and give protection to them, they
cannot compete with China and other countries. That is why our common man is
suffering. We are only depending on big industries. But it does not mean that the
small industry will go away. If we really want equal distribution of development in
the country, we have to promote these small scale industries. For that, the
Government should come forward to give them financial assistance and timely
loans. Most of the banks are not giving them these facilities. I am repeatedly
saying this. I know it because I have done some research on this project also,
especially the financial aspect and promotion of small industries. I came across it
when [ visited those industries and I got the information. Their main complaint is
that banks are not giving them the financial assistance and timely loans. Even after
sanctioning the fund, they are diverting it sometimes.

Then, comes the running capital. The working capital is more important.
What about the working capital? If we are not in a position to market any product
then the working capital gets struck. The financial burden — interest on interest,
penalty interest — is going on increasing. Therefore, | am requesting the Central
Government to come forward and give them the financial assistance and timely
loans for starting the industries. They should also come forward to help them with
working capital for marketing of their products. Then, only these industries will

survive.
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3R ¢ goiufadl R o el B Fffed dR W) SHa 3t IS )] @1 T8 Brh| 39 dAd
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SHRI NARAHARI MAHATO (PURULIA): Mr. Chairman, thank you that you
have given me a chance to participate in the discussions relating to Regulation of
Factor (Assignment of Receivables) Bill. Many hon. Members in this august
House have discussed about the weakness and the remedy for this problem due to
which the cottage industry of our country is being weakened day by day due to
lapses in the Government policy.

More than a crore of people who are engaged in rural areas in occupations
like blacksmith, basket-making, etc., are feeling the hardship due to lack of capital.
Among them there are many skilled workers and their production achievement is
good and is valuable in the market. But, they are poor. They have no capital by
which they will improve their cottage industry. In villages most of the people have
got training in various modern technological cottage industry production methods.
When these products come to the market, there is no demand and the price that
they get is very low.

When they go to the bank, the bank is not maintaining their loan account.
They are being harassed. Due to the Government laws or other troubles, they are
facing a lot of hardship.E
15.00 hrs.

Sir, through you, my humble submission to the hon. Minister is that there
should be easy processing of things for their improvement, for improvement in
their occupation and for improvement in their productivity, which would be very
helpful to get them the market price in our country. It would also be very helpful
to improve their livelthood. On the other hand, in the Bill, there are many
objectives. There are also Act and rules and regulation which are very good and
deserve merit, but they have to be implemented properly so that the down-trodden
people in the rural areas get benefited. This is my humble submission to the hon.

Minister, through you, Sir.
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Mr. Chairman, Sir, I thank
you for giving me this opportunity. The Regulation of Factor (Assignment of
Receivables) Bill provides for a mechanism for assignment of the receivables for

the industry to a factor and payment of consideration by the factor to the industrial

unit. 39 fad 4 o) RRTeT & SR UHc & W ol T & AR S & o Arse,
Tl U Afsaw o Rie Bhaed @ auig 9 &h! WY & @ 81 They are
suffering not due to this factor only, but due to various other factors also. Sfsar %
TR SSEIST BT oW dl, IASMEl & 16 SSeiol & dos BRI H e § IR Bas &
e H o7 9 a7 ¥ 980 dien 9 &R W@ &1 I9H R oW I, the first one is the

bank loan. The second thing is working capital. The third one is receivables and

payments. That is also one factor. ST SHREFR &I BRI & &, faoe s
P T I8 IV STAT HAT A1V, ISt TSRS Bl STd B3 A ShIREFR @1 Bhiaferers
e o A1 diarss &l &R U1 @ Bl S & T HaW SAET iR §eR AW R @ T,
non-availability of power. WRHR T g1 Haed H R W Ao vl Bacd DI Sae[s B
IfRY| IR &1 & B aoig A ft HTH! TSIoT 4 B W@l | 3R 3MMU FMURARTC Dl o
dql, 919 dH 9 SSISl BT SAQATHC T8l 81, U THHe ff BTH! ke 81 @ I §f
3T & T Q9 # TRARIHE SR BT YTCIH[T BT B oY SSEIST Bl & a8 | UIeae Bl
ELEY

TeIgy, WX falas &3 wm SRe®w # 500 W Wb, A1SHT B IASC SSdl o

I IAISC SSRIST H A BIH! se%iol AR IR &l =l They are suffering mainly due to
lack of working capital and due to competition from the Chinese industry.

HEIGd, I8l W S I AARTA 7 A AT H of 9§, [Aepa a9 & I adRaa
AT H IR B IAD! AR Hd fhr Sfear # amdr 89 ol &1 99 2 21 They
are selling it at a price lower than the price at which Indian products are being sold.
S 8H ARl 1 3 AR B, 7 % IADT TRRET &R 89 AN BT Aol IR I ol IAD
A9 Hhaex oW d1 T8 SOxC € B R, AIDHICT & TR, IRPR & qUIC B IO, I T JUIC
o aRE ¥ o=y <@l H B, 31U ¥ H YT UIC RBR &I I-% A T8l ol 84 39 9Dl s
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TS T B foly THR 4 fAfe ax @ T 99 weaqt 78 7 f5 gn fafes &= § wte
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feam & forg, &0 30 oo fAfer & Afed # ft o, fiw fAfRes, em wew & Aifew
¥ AR 7 seRS 9 8 @ gl W AT &3 & 50 3R HHARAT &1 ST 39 B
TSRl & IR R 21 I8 I9R & IR Al U9 ST <&T &1 SAfely 39 SS9
S o 21 3¢ a8 W W ¥ H UG A I 3 W Siren & forg, # omuds wiew 9@
WRBHR W aeT B gY 39 fdel &I wule R @ gl
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AN T FREN (SATA): AR [UTRT S, 3T g9 Aequl qE W g die Bl Al
fea, § swa oy Mue! a=yare B=a &l I8 oY SeN 3R PR IR I JoT 4l § Uh
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STEl g e Bl & q91 991wt < St €, S fabr @ forg g9 fen Siar g, e
T 9 I8 © TP R S e Srer TR g ik FER S @t gl

afl @l & & N A AT e 7 IS B Qww #§ gaf B ofl wuer v Y
FaAd © O ga B A oadR hdls, gATs, Asls, YR, AR, g, BuTs e wHl &
fory o IR @ UH & I A @1 B 2| FME ATl AT B €, BUIS dTel T B g,
fI aTel 31eT B4 €, A B dTel 3Tl B §, gDl S T8 Bl gADA 8, S fofg 7T
T @M Bl €, gADIs arel ST B &1 O IRAT [ 8, TR d9d € W o) AR Ant
A B 2| AfhT IR 3@ e fRfRE T8 21 39 < H Sl % HUS DI I AW g,
BRI DI G I 2, IATIMG D GHI Ofd 59 o H G W T8 a1 oY, 99 39 <« ¥ I8
g DHUST a1 AT BN < Bl Wal B R faeq § M o1 AfbT g% sfedn Suslt o ar
A TESAT BTl S §9 ¥ & Bl W [HAT| IH WHT Bl U & AUR 5 < H o
3R 98 o HUS 1 DI| $H I BT B HHAR 8 T, AR T ], S SISAT HUAT o
HIS B el ST & 3R S d9R BIC-BIC AN 81 A HUST I DI BM B 9, B,
Mg 3R A8 BT HM B &, 9 89X 8N GH 81 TY Rl ITH1 HYST AN [ o &R
e 1 PusT BH T H e ol ISR 7 a1 6 I8 9gd 7sT B g3l Afdh div-eiY
S D A A8 BIST gABY AN Bl SMEIEG TR B E, RIVER B T | AT IABT
IRV I8 BT 6 TN a9 <9 O <9 Bl IR HAT 16 &, O IRAR P HAAR
HAT AR §, T U B 2 6 Swal e AT @ B9 o, S9d @R @1 o Y,
3T AT g8 < YEAY B HIR UR AT QAT AT 39 < § Ga SA1aT Al q_aral &, Tl
g FHAVRY § O ST BI-BIT PR AR @I 2] AR A1 M g TR F TG & T g,
Y@ WA T 8, oMb ARBR 7 gD R® Dl &M T8l QAT ARBR 7 gAH D I
aRaRl @1 = TE B e 9 o &1 9 @1 A @H B forg ot T 79 Bl S e fawy
¥ WepR 4 HY for T8 B {6 o S9a arar-fidr iR tRaR & AF & U gre &
fog off 0 € o1 78| WER 7 F g o T8 @ B S <9 @ duer & wdid @ E,
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R G & T T Sh BT B [HAT B, AN IFD 9o (91 Y & B, N Al A
RHR 7 0 PIg fowar T8 Dl

FHTafT Sff, § IR-9R 9 910 BT Hedl g Hifh qs1 STd! a1 2 AR H B 9
F g R wEe # a1 geN g BHY <9 B Sal AUR QAT SR o 8W A & 9ad
AT TR 8, HAAR ¢ gAbR FATS A IR <% ST 8| I8 R BT Feliep & fpdr 4t o
HERIST ¥ o) BIC Al ddb @ B Sd ged S oidl @ Al HUS Bl 3Maegdhdl gl o
UG 9§ g B T Al H HUS BT 980 FEd ¥ AR 99 SAia-elian FE g g, 99
BT W ga AfeRT & 1Y ST 21 39 TR O A bR g I 89 AT & B Al Bl
HAT B 2, fhT FEIS T M B Y@l W R AR IR 3, g R 3 R/ ugan ]
saferg # w1 arEar g & S 99 & Fa9 SRl a1 SRAT 8, ST I SAGT FRIT BT
IR, IF® TRAR I SEHTA DI AGJAT BF MY, Afh HIT 9 91 &I & 6 roral
® 63 Wl B TG W AT < H Bl TG 8, PAVR § Al 98 AP} 8, Al 8 o o,
qafe™ 21, Jarel 81 A1 fH Wl TS P18, PR Bl AR DI ASA BT S [HaT B

saferg # e a1 a1 g 6 WReR 39 R 1RAT 9 faR &) § S| &< g
5 A JT S 39 R SRR 99 o JIR BN Bl Q-G WR ¥R [TER B3|
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, 14 hon. Members have participated in the debate. |
would like to thank them all for their valuable suggestions, observations and also
for supporting the Bill. Before responding to the issues raised by the hon.
Members, I would like to apprise the hon. Members about the background of the
Bill, which will also address some of the issues raised by them during the
discussions.

Sir, this Bill is applicable to all types of industries, whether they are big,
medium or small. Many industrial and commercial undertakings, especially the
micro, small and medium enterprises/units continued to be plagued by non-
payment of their dues by the other enterprises. A specific Act called the Interest on
Delayed Payments (Small Scale and Ancillary Industrial Undertakings) Act, 1993
made it mandatory for the buyers to pay to the small-scale industries promptly
failing which he was required to pay penal interest to the supplier. However, the
Act was repealed by the Micro, Small and Medium Enterprises Development Act,
2006 after the substantive provisions of the Act of 1993 were suitably incorporated
in the said Act of 2006. The Act of 2006 also did not improve the situation of
delayed payments to MSMEs. Factoring is one of the important mechanisms to
address the issues of resource constraints, delayed payments from buyers of goods
and receivables management for the MSME sector.

Many expert committees of the Government recommended development of
Factoring services for small-scale industries through policy and legislative
prescriptions, including the Study Group constituted by the RBI in, 1988 headed
by Shri C.S. Kalyanasundaram; the Prime Minister’s Task Force on MSME of
2010, etc. In view of the recommendations made by various committees and after
wider consultation process, the Government has decided to enact a legislation to
provide for and to regulate the assignment of receivables by a Factor making
provision for registration. This will in turn help to mitigate the problems of

delayed payments to industrial and commercial undertakings, especially
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MSMEs/units, would increase the credit access to MSME sector thereby
increasing economic growth and employment.

Sir, now I would like to respond to the issues raised by some of the hon.
Members. Shri Uday Singh, Shri Harish Choudhary, Shri Mahendra Kumar Roy,
Shri Mahtab and Shri Roy highlighted the need for a cap on the commission that
can be charged by the Factor. In this regard, I would like to bring to the kind
attention of the hon. Members that the amount of commission charged or discount
charged by the Factor to the assigner, who is the owner of the goods, would
depend upon the bilateral contract between the two and the level of competition in
the market.E‘nereby the market forces will set the commission. The rate of
commission or discount would depend on the risk perception of the factor and
business relations between the two parties. The regulator, RBI has moved away
from administered rate of interest regime for financial products. Therefore, any
suggestion to administratively determine the rates would not be in line with the
existing policy. In any case, RBI has sufficient powers under RBI Act, 1934 to
give directions to the non-banking financial company as well as to the Factor.

Shri Uday Singh Ji has raised the issue of whether the Bill supports
factoring with recourse or without recourse. Here, I would like to clarify that the
Bill allows all kinds of factoring transactions. The definition of factoring business
in clause 2(j) of the Bill makes it clear that it allows factoring without recourse
and factoring with recourse as the factor can do financing against the security
interest over Receivables. Shri Singh has also stressed the need for consultation
with other Ministries. As I have mentioned earlier, the Government followed a
wide consultative process in the Ministry of the Micro, Small and Medium
Industries. RBI, Indian Banks Association, Small Industries Association and the
factoring companies were consulted while framing and finalising the Bill. Shri
Mahender Kumar Roy and Shri Mahtab Ji has raised a concern that in clause 18 of
the Bill, there need to provide some protection to the debtor. In addition, Shri Roy

also suggested that the word ‘Factor’ should be used instead of non-banking
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financial company in clause 32. I would like to inform the hon. Member that so
far as clause 18 of the Bill is concerned, a proviso has been added to protect the
interest of the debtor as it will enable the debtor to claim any losses on account of
the defective goods or short supply from the assignor. Regarding clause 32, the
concern had already been addressed by moving an official amendment to replace
non-banking financial company by Factor. Sir, Shri Mahtab has also raised a
question that Government is making any amendment in the Indian Stamps Act,
1899 to exempt factoring related transactions from imposition of Stamp duty. Sir,
my reply is yes. A schedule has been added by way of an official amendment to
exempt factoring related transactions from the Stamp duty and a new Section 8D
will be added to the Indian Stamp Act, 1899 after this Bill is passed by both the
Houses. He also raised why did we change the name to Factoring Regulation Bill
in Hindi also and use the word ‘Factor’ in Hindi version of the Bill. The Standing
Committee of the Finance recommended that the use of the word ‘Factor’ and
change of title to the Factoring Regulation Bill will dispel the confusion that the
Bill is about non-existent parent Act. Accepting the recommendation, the
Government has used the word ‘Factor’ in Hindi version of the Bill instead of

word ‘Aadatiya”.@ € &1 gea &1, R Ta=#e /9 &) F @8] There should be no

confusion at all.

Prof. Raghuvansh Prasad ji and several other Members have raised the
question of interest and credit flow to MSME. Although this is not directly
connected with the Bill yet I would like to inform that the RBI has given the
following target to domestic banks requiring that they achieve a 20 percent year-
on-year growth in credit to micro and small enterprises. I am also happy to inform
the hon. Members those who have raised this issue that during 2010-11,
outstanding amount increased by approximately by 36 per cent against the
mandated target of 20 per cent. The micro and small enterprises sector is part of

the priority sector.
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I would like to inform hon. Members including Shri Rao, Shri Anuragi ji,
and Prof. Raghuvansh Prasad ji that the Credit Guarantee Trust at MSE has been
set up for providing guaranteed credit to SME for a loan up to Rs. 1 crore thereby
facilitating easier accessibility to credit.

I have covered almost all the issues raised by hon. Members. I am very
thankful to them for supporting this. With these words, I commend the Bill for the

consideration of the House.
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SHRI UDAY SINGH (PURNEA): I had said that we are going to support the Bill.
But the Minister’s reply has been extremely disappointing. He has not been able to
reply even on one thing that I have raised. He has just repeated the reply of the
Ministry of Finance as they gave to the Standing Committee on the cap on interest
and discount charges. In his reply, there is contradiction. He is saying that the
MSME sector is a priority sector to which lending and credit flow is increasing.
On the other hand, when we are asking that there should be a cap on what the
factoring companies can charge, he is saying that the market will determine itself.
Then what is this priority sector about? If he says that he has consulted the MSME
Department before drafting this Bill, it only speaks volumes about the
unimaginative people who are heading the Department or that Ministry to have not
insisted on the Government to have brought that.

The other thing was that I had warned him, I had cautioned him that this is
going to be misused by the mafia. Let me tell him that during the break just now, I
had the occasion to talk to the hon. Finance Minister Shri Pranab Mukherjee. He
was in agreement that the mafia will take undue advantage of this factoring thing.
The hon. Minister has been completely silent on it. Therefore, though we had said
yesterday that we would support this Bill, I am extremely disappointed at the
cursory kind of reply that I have received from the Minister.
SHRI NAMO NARAIN MEENA: I would like to inform the hon. Member that |
have already stated that the RBI has the power to issue directions to the factor and
the market forces will finalise what commission is to be given. All will depend on
the party to party. It will depend on case to case as to how much commission is to
be given by which party.
MR. CHAIRMAN : The question is:

“That the Bill to provide for and regulate assignment of receivables
by making provision for registration therefore and rights and
obligations of parties to contract for assignment of receivables and
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for matters connected therewith or incidental thereto, be taken into
consideration.”
The motion was adopted.

MR. CHAIRMAN: The House will now take up clause by clause
consideration of the Bill. E

Clause 2 Definitions
Amendments made:
Page 2, After line 8, Insert —

"Explanation.—For the purposes of this clause, undivided interest of
any assignor in any receivable shall not include creation of rights in
receivables as security for loans and advances or other obligations
by a bank or a financial institution;". (2)

Page 2, line 38,—
for "means acquisition"
substitute "means the business of acquisition". 3)
Page 2, line 40,
after "any receivables"
insert "but does not include—
(1) credit facilities provided by a bank in its ordinary

course of business against security of receivables;

(1)  any activity as commission agent or otherwise for sale
of agricultural produce or goods of any kind
whatsoever or any activity relating to the production,
storage, supply, distribution, acquisition or control of
such produce or goods or provision of any services;

Explanation—For the purposes of this clause—
(1) the expression "agricultural produce" shall have the

meaning assigned to it under clause (a) of section 2 of the
1 of 1937. Agricultural Produce (Grading and Marking) Act, 1937; and
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(1)  the expressions "goods" and "commission agent" shall
have the meanings assigned to them respectively under clause
(d) and Explanation (ii) of clause (i) of section 2
74 of 1952. of the Forward Contracts (Regulation) Act, 1952". (4)
(Shri Namo Narain Meena)
MR. CHAIRMAN : The question is:
“That clause 2, as amended, stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 3 Registeration of Factors
Amendments made:
Page 4, line 2,—
after"factoring business"
insert "as its principal business"  (5)
Page 4, after line 1, insert—

"Explanation—For the removal of doubts, it is hereby
clarified that a non-banking financial company engaged in
factoring business shall be treated as engaged in factoring
business as its "principal business" if it fulfils the following
conditions, namely:—

(@ 1f its financial assets in the factoring business are more than
fifty per cent, of its total assets or such per cent, as may be
stipulated by the Reserve Bank; and

() if its income from factoring business is more than fifty per
cent, of the gross income or such per cent, as may be
stipulated by the Reserve Bank.". (6)

(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:
“That clause 3, as amended, stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to the Bill.
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Clauses 4 to 6 were added to the Bill.

Clause 7 Assignment of Receivables
Amendments made:
Page 5, line 5,—

after "and the assignee"

insert "and the assignor shall at the time of such assignment,
disclose to the assignee any defences and right of set off that

"

may be available to the debtor". (7)

Page 5, line 14,—

omit "sub-section (1) of. (8)
(Shri Namo Narain Meena)

MR. CHAIRMAN: The question is:
“That clause 7, as amended, stand part of the Bill.”
The motion was adopted.

Clause 7, as amended, was added to the Bill.
Clause 8 to 10 were added to the Bill.
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Clause 11 Right and obligations of Parties to contract for
assignment of Receivables

Amendment made:

Page 5, for lines 36 to 39,—

substitute "in force, the debtor shall have the right to notice
of assignment under section 8 before any demand is made on
it by the assignee and until notice is served on the debtor, the
debtor shall be entitled to make payments to the assignor in
respect of assigned receivables in accordance with the
original contract and such payment shall fully discharge the
debtor from corresponding liability under the original
contract.

Explanation—For the removal of doubts, it is hereby
clarified that nothing contained in this section shall affect the
rights of debtor to make payment to the assignee under
section 9.". 9)

(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:
“That clause 11, as amended, stand part of the Bill.”
The motion was adopted.

Clause 11, as amended, was added to the Bill.
Clauses 12 and 13 were added to the Bill.

Clause 14 Liability of Debator in case of an assignor being
micro or small enterprises
Amendments made:

Page 6, line 6—
for "14"

Substitute "14.(1)". (10)

Page 6, after line 9, insert—
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"(2) In the event of delay in payment on the part of the debtor to

pay the receivable of any micro or small enterprise, the assignee
shall be entitled to receive interest for the delayed period and

shall take steps under the provisions of the Micro, Small and
Medium Enterprises Development Act, 2006 for the purpose

of 27 of 2006. the recovery of the interest and shall pay such interest
to the micro or small enterprise.". (11)

(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:

“That clause 14, as amended, stand part of the Bill.”
The motion was adopted.

Clause 14, as amended, was added to the Bill.

Clause 15 Principle of Debtor Protection

Amendments made:

Page 6, lines 14 and 15,—
for "modify the person, address or account"

substitute "modify the name of the person, address or account". (12)
Page 6, line 19—

for "at a place other than that in which the debtor is situated"

substitute "in case no such place is mentioned in the contract, the

place of payment to a place other than where the debtor is
situated". (13)

(Shri Namo Narain Meena)

MR. CHAIRMAN: The question is:
“That clause 15, as amended, stand part of the Bill.”
The motion was adopted.

Clause 15, as amended, was added to the Bill.

27 of 2006.
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Clause 16 Defences and right of set off of Debtor
Amendment made:

Page 6, after line 27, insert—

"Provided that the assignee shall, unless otherwise agreed between
the parties, be entitled to recover from the assignor, any loss
suffered by it as a result of any such defences and right of set
off being exercised by the debtor;". (14)

(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:
“That clause 16, as amended, stand part of the Bill.”

The motion was adopted.

Clause 16, as amended, was added to the Bill.
Clause 17 was added to the Bill.E

Clause 18 Breach of contract

Amendment made:

Page 6, line 44,—
after"assignee"
insert "pursuant to the factoring transactions:

Provided that nothing contained in his section shall affect
the rights of the debtor to claim from the assignor any
loss or damages caused to him by reason of breach of
the original contract". (15)

(Shri Namo Narain Meena)
MR. CHAIRMAN : The question is:
“That clause 18, as amended, stand part of the Bill.”
The motion was adopted.

Clause 18, as amended, was added to the Bill.
Clauses 19 to 21 were added to the Bill.
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Clause 22 Penalties for non-compliance of direction of
Reserve Bank
Amendments made:

Page 7, line 39,—

for"22."

substitute"22. (1y".  (16)

Page 7, for lines 40 to 43,—

substitute "section 6, the Reserve Bank may impose a
penalty which may extend to five lakh rupees and in the
case of a continuing offence, with an additional fine which
may extend to ten thousand rupees for every day during
which the default continues.

(2)For the E)urpose of adjudging the penalty under sub-
section (1), the Reserve bank shall serve notice on the
factor requiring it to show cause why the amount
specified in the notice should not be imposed and a
reasonable opportunity of being heard shall also be given
to such factor.

(3) Any penalty imposed by the Reserve Bank under
this section shall be payable within a period of fourteen
days from the date on which notice issued by the
Reserve Bank demanding payment of the sum is served
on the factor and in the event of failure of the factor to
pay the sum within such period, may be levied on a
direction made by the principal civil court having
jurisdiction in the area where the registered office of the
factor is situated; or, in the case of a factor incorporated
outside India, where its principal place of business in
India is situated:

Provided that no such direction shall be made except on
an application made to the court by the Reserve Bank or
any officer authorized by Reserve Bank in this behalf.

(4)The court which makes a direction under sub-section (3)
shall issue a certificate specifying the sum payable by the
factor and every such certificate shall be enforceable in
the same manner as if it were a decree made by the court
in a civil suit." 17)
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(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:
“That clause 22, as amended, stand part of the Bill.”

The motion was adopted.

Clause 22, as amended, was added to the Bill.
Clauses 23 to 29 were added to the Bill.

Clause 30 Power to exempt

Amendment made:

Page 8, forlines 45 to 49, Substitute—

"30. (121 The Central Government may, b%/ notification in
tfethput'zl\iq[ interest, direct that any of the provisions
of this Act,—

@ shall not apply to such class or classes of
banks or a company or a factor; or

®) shall apply to the such class or classes of
banks or a company or a factor with such
exceptions, modifications and adaptations as
ma%ls)e specified in the notification.".

(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:
“That clause 30, as amended, stand part of the Bill.”

The motion was adopted.

Clause 30, as amended, was added to the Bill.
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Clause 31 Provisions of this Act not to apply
or affect in certain cases
Amendment made:

Page 9, afterline 29, insert—

"(j) any assignment of loan receivables by a bank
or non-banking financial company to another
bank or non-banking financial company;

(k) securitisation transactions (including
assignment of receivables to special purpose
vehicles or trusts that issue securities against
such receivables, bought from a single debtor
or single group of debtors).". (19)

(Shri Namo Narain Meena)

MR. CHAIRMAN: The question is:
“That clause 31, as amended, stand part of the Bill.”
The motion was adopted.

Clause 31, as amended, was added to the Bill.

Clause 32 Power of Central Government
to make rules

Amendments made:

Page 9, line 39,—

for "non-banking financial company"

substitute "factor". (20)
Page 9, line 43,—

for"sub-section (2)"

Substitute "sub-section (3)". (21)
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(Shri Namo Narain Meena)

MR. CHAIRMAN: The question is:
“That clause 32, as amended, stand part of the Bill.”

Amendments made:

The motion was adopted.

Clause 32, as amended, was added to the Bill.
Clauses 33 to 35 were added to the Bill.

Schedule

Page 11, afterline 3, insert—

"1899 2 The Indian After section 8C, the Stamp

Act,
1899

following section
shall be
inserted namely:—

'8D. Agreement or document for
assignment of receivables not
liable to stamp duty.—

Notwithstanding anything
contained in this Act or any
other law for the time being in
force, any agreement or other
document for assignment of
"receivables" as defined in
clause (p) of section 2 of the
Factoring Regulation Act, 2011
in favour of any "factor" as
defined in clause i? of section 2
of the said Act shall not be liable
to dUtP/ under this Act or any
other law for the time being in
force."". (22)

Page 11, after line 10, insert —

“1934

2

The In clause (d) of sub-
Reserve section (1) of section
Bank of 8, for the words,
India Act, ‘one Government
1934 official’, the words

‘two Government
officials shall be

substituted.”. (23)



21.12.2011 129

(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:
“That the Schedule, as amended, stand part of the Bill.”
The motion was adopted.

The Schedule, as amended, was added to the Bill.

Clause 1 Short Title, Extent and Commencement
Amendment made:
Page 1, for lines 4 and 5, --
substitute “1. (/) This Act may be called the Factoring
Regulation Act, 2011.”. (1)
(Shri Namo Narain Meena)

MR. CHAIRMAN: The question is:
“That Clause 1, as amended, stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.
The Enacting Formula and the Title were added to the Bill. E

MR. CHAIRMAN: The Minister may now move that the Bill, as amended, be
passed.
SHRI NAMO NARAIN MEENA: Sir, [ beg to move:

“That the Bill, as amended, be passed.”

MR. CHAIRMAN: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.
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15.36 hrs

THE EXPORT-IMPORT BANK OF INDIA
(AMENDMENT) BILL, 2011°

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, on behalf of my senior colleague, Shri Pranab Mukherjee,
the Finance Minister, [ beg to move:

“That the Bill further to amend the Export-import Bank of India Act,
1981, be taken into consideration. ”

Sir, the Export-Import Bank of India (Amendment) Bill, 2011 was
introduced in the Lok Sabha on 8" December, 2011. The Exim Bank was set up by
an Act of Parliament in 1981 for providing financial assistance to exporters and
importers and for functioning as the principal financial institution for coordinating
the working of institutions engaged in financing export and import of goods and
services with a view to promoting the country’s international trade.

The basic objective of Export-Import Bank of India (Amendment) Bill,
2011 is to carry out the amendments in the Export-Import Bank of India Act, 1981
to increase the authorized capital of the Exim Bank from Rs.2,000 crore to
Rs.10,000 crore with a provision empowering the Government of India to increase
the authorized capital further that it may deem necessary from time to time
through notification and to make a provision for appointment of two whole time
Directors other than the Chairman and the Managing Director. The paid up capital
of the bank has reached the level of its authorized capital of Rs.2,000 crore. To
enable the Exim Bank to raise fresh borrowings to meet requirements of growing
business, it has become necessary to increase its authorized capital and also to
strengthen top management with induction of two whole time Directors at par with

similar size public sector banks.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 21.12.2011.
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MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the Export-import Bank of India Act,
1981, be taken into consideration. ”

Now, Shri Balkrishna Shukla to speak. Please confine to time.

M AAGWT WG Yol (TSIEX): AU HBIGd, § IAUBT MR AT §| I8 & TR
TS W T TR IS OIY TF O & 3R 3T Hed & 5 T # HIwrgd HIYI 7R
My wEd & @1 H & derdr g1 a1 {9 droem Wt g w8 R ok emw @y w E
& <IgH Uhs PR el | IE T TR BRIS Y A T BIR HRIS V9 AT Ui ¥l RISl 98
W@l 2l ...(FagH) o9 g9 g1 AU 6 # feaT diel ofR U e dia 7 @1 # wa
AT B S DR 96 o gl anft 9 W St A gw o T @ B L (SreEe) U9 oS
& Ferdl &l

MR. CHAIRMAN: Do not waste your time. I will ring the bell. You have already
wasted one minute.

N APV WiS@ Yo : H TUSH I TS IR @ gl AU S A, Hoaw
AN ... (FagH) Wi |91 H I8 el aradl aR |¥ed © oy o ®l o9 9 f4d &1 4
2ATST R PR @1 A1, Al Gl =11 S WEd DI {hed Yeb Pl al ATl B MM DI U Ufe
e ST — 9 YR By A °Ql, JY AUD Dy AN ORI, W AH DI AW, SO H A
Wl@ﬁ@m#w%%mmﬁmwﬂvﬁwmsﬁ?ﬁwmszﬁé%seﬁ
37| WX oY I8 714 @ 91 © [ A WA &7 & b AT $9D JMH AATGDR T1Y T,
ST & b % qSiaT & TRAT | I B H WRA WBR 7 I8 IETeR Al #31 Sff gR1

ST Sifeifdeed Ia1g Y, I & 91l %8 Y| To promote international trade into an Act
on business principle with due regard to public interest. 37 <Ray a1 A & 918
IR MG B O & q1G AT UhITeh 2,000 DS BUY A 10,000 HRIS BUY W &F AT F ©
dAl ST B ARG H ARG BT BT ¢S (ol 27 F1 S9N WHHE §° F9 2008-2009 H
BRI USRAUIC 28.90 UIerd 1| 9 2009-2010 H 98 .57 WA g7l i gHIC o, 98 2008-
2009 # 35.77 ufderd o, 98 e @@ Frifea aify drga 78 ufdera garl Rac & feran
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T & % negative growth rate of import for first time in more than two decades.
3ITST BH Sl 9 JISIGAN] &1 d1d PR I8 &, S 9g d1dl &1 H 76 H=a1 arga| AR fao4
B AT AGA FT ©, THIUIC ofeT &, BIg-d ¢ YaquIe 3RYcs Jed § 3R Siardis

SAYTHCT I3 © dAT dev 3% Bfsc Tl sTH 9ad a1 3ifsdifded I8 © fF ufetd sewe

B A H @I Y IE PR @ &l T O M e WA BT €, 98 Y A
Sgedar BidT & 3R H-Hd 100 ufawa W 8 Siar 21 sl Teea RAvE =l <@ R
B BH THSISNE & d1d BXd & 3R ATed & fh wRasll @, Wrsde da-iel I8t 8y 3R
3T fAST €aery Y| Telell Sieidt <@l STy, St Sifauifa <21 8, S1eb |1 Ui Jol
N fo5 & wel € @ TR T 6.9 TR B U oI H O Al 99§, SN R
IAHT 2.9 ARG 8, JRAT BT 1.8 URIed &, S &I 3.5 IR 8, WA &I 1.4 IRRE g,
gl &1 1.3 ufoed 21 A R9 @ gEE <9 g I gFRm e on & g ast i,
IRIRClS, GeTel 3R ¥+ | a1 ufie ©l 99 g =t € % 89 wRa # sfax fFaw
BT 8, d9 8H TTEd © P BRI ST 2,000 BRI$ &, SU 10,000 FRIS AT WY I8 Tead
TFqUIC-3WIC fIoma # 39 X8 9 9ol &A1, g9 oIl § ERRYS R 81 Ol 2| 3R &
qfesieh SeX¥E Bl @1 ©, Al HAl off BART Sl TRIGIOR § BRA ¢S H, a8 9ad H Hdarge
3R HEarss Jag R g8 41 RS & | Iqb WY & AR Sl YIRIUISR AhSall
Plol @ A1 B, 98 W g’ |

WRE FAER 79§ &1 a1 2 off| g a1d off fh Rrn ara @1 gars e § @ '
3R gE% 1 off 5 g8i W wwad Wi w iy o T Bl I B A8 a7 B Bl 9H
3 T g T B e W Rl Bl § SR Pae iy A8 | q¥ RS iR g @
PAI-BUG TS-9S I G AP F § B O @ 8, d1 I8 Aol f$T7 39 bR q @l
PR T ol Yfae 9% BT S IRISOIRM T ganm &, a‘srz,oooao—\hswao‘rmlg

Under the Companies Act, 1956, and also under the Banking Laws, the

issued and paid up capital of a company cannot exceed the authorised capital of a

company. It is a major violation of Exim Bank. f&w®! qear, feas! ufifem & I=M
ST 2000 FRS B AR 5415 RIS B dfUced Id-T & Al 9 o 3415 [Hd IIOBR 4
RATeT 3T g1 s BIE a9g ¥ A1 98 AWiYed W W WY| 96 & SRNgeR 3iR 3iffeey J
doirElic Y AeT B, 3D W S I S AT T O a1d I8 AN 7 B F ARa
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WHR 4 39 AW ¥ foft &1 Sfea fpar 27 91U # 39 UGR &1 I, Hficd
SHTORTSOIR 2000 HIS B P & R TG § ST IR §3HT & 98 b A YO B3Nl 57 IqD
[ AT b BT TN UHIST T 27 T el § 100 TR ¥ & YO dd &1 Uiy
BT 1 490 IS JUY U 930 HIS BUI B AT ¢l feurcHe, MR I8 qargw & &g o
HU B T, S HIST BT ¥ IWDH UAUY UHISed B 2 A4 ofifog & el e smat
BT YHISE YUY Bl 8, TFHI0T &5 Bl Pbls YIS YUY Bl 8, 98 A <9 Bl qHIS-a],
i a B AOgd B @ oy BT 21 Afe e R g 100 IR g Bk 2 ar fed
TAHT B I §° A UM % & S UdISe slesy o, the largest single borrower

holds 13.46 per cent of the total capital fund of the Exim Bank. The larger
borrower group holds 30.46 per cent of the total capital fund of Exim Bank. ¥ Sit
U8l 10 IRIGH ©, YU IR AfRETT IF@! o= 891 A1 &R S 4 fohas tdee gadg
g 9B W O Bl ST AMEY| A GR UAT BH S 2000 BIS A ADBR 10000 BRIS PR WF T,
Y IR AN B U S atel § e T W 9% IX Tdhee I @1 Bl onft S wew

g A9 3R Usdaid &1 31 A9 2011 9, loans to Bank outside India is Rs.2051 crore
and loans to financial institution outside India is Rs.9400 crore. S @9 &1 g
g1 © I8 © 254 BRI

FaTafa i, # e e Ue g g W e & @ €1 Q1 quieifad
SERTSH ¢l S & §HI H UM @ § 16 SRNGCH § ST A 13 SRRNGSH AR ARBR
g1 g B € ok gER 3, JIREIenE, RIS g1 e 8 &1 g Iamn o ¥ 6
S 9 ¢ 39d foy A1 &R Fgad ova € @1 99 AT g qW HIfed S @I ¥ gHRI U
UPhTSC Al TP B TR B, A U1 BT B 96T © e v g9 3R a1 Al Bl T
g, @Ifs 91 ff ol for) 9 § S SR W RITat fdere @1 A1 ers Ul SE W el v
o # AOHS! AT WA e T8 ol L (@) FR A & [T Ade B B 9d § Al
37T B W, ﬁamgﬁwanwilg

AEIed, Hival df¥asd #Q & AeAoR e uid IAT Yol § el A DI M Bls
AWHAT el 8, Tdih U, IFRBT AR I O T I, ATH #l § B gY o) Yol A
T AT I BN @A §Y 9% B YR o DI emar Ff 98 o B, o1 5 afers @
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bl Tl 399 98 B ORI FErIdr &1 & &Har et iR 31 ot faxiiy werrar &1 it
gicaTed e @ e 99 Sl gl TRarad a9 el 3R Frafaeri @ faxi
AT o 4 AR @axr 8 &1 AW 8, qifcs I8 U1 arfis I arell 81 | gHed
DI NYH RT FERAT 9GS HRUT 8], SN 7dhH 3R A &) Oy it sad g,
U R W I 98 Fhdl ol $Hb -1 KA et d qdaprela ozt &1 fygfa ot
Jolg W db B e Se B pRfAd B § Ao B9 B gRiaer ff 98 9 @ iR b
H 99 1981 | 2007 Tb 500 HRIS A DR 2000 DRIS dh FAT R AT a9 2007 4 2011 A
IR 91 W 4% uig A1 S gfg @ @ § 98 rfud T8 e

ARy, g9 oal © {6 39 fad # Sl Aeied & SR g1 e g dre & fog
Ry &, s9@ forg # SuehT amwr g
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DR. K.S. RAO (ELURU): Sir, thank you for giving me this opportunity to speak
on this Bill. I heard with patience the opinions and views expressed by the hon.
Member, Shri Shukla from the Opposition benches. Let me submit that there is
nothing wrong in highlighting and speaking on the negative points that may have
been there in the provisions of the Bill or for reasons of his experience about the
performance of the Exim Bank, but he expressed pessimism and focused more on
the negative aspects of it than on the positive aspects. I will explain how.

Sir, he mentioned that there is global recession and the GDP growth rate in
India is 6.9 per cent and the GDP growth rate in developing countries is 21.5 and
all that and from all those countries people who wanted to come to India to take up
business and invest in manufacturing sector and import, export and business, how
is it that Government of India is increasing capital to promote Exim bank to
encourage more and more exports? I wish to bring it to the knowledge of my
colleagues here that there are not only developing countries in this world, but there
are also to be developed and being developed countries. There is ample
opportunity for the Indian corporate sector to invest and gain profits out of
continents like Africa, Asia, the Gulf and many other continents. Today if we were
to see the presence of one country in all these countries, we would find only one
country and that is China. They are entering in a big way -- whether in the
manufacturing sector, infrastructure, education and even agriculture — in these
continents. So, there is ample need and also necessity for us to encourage our
corporate sector to spread their activities in such countries, be it even in the
manufacturing sector.

Sir, as a matter of example I would like to cite one instance. One of the
major commodities that is being imported in this country is edible oil and pulses.
Lakhs and lakhs of acres of land is being offered by African countries for those
who want to take up agriculture in their country. China is taking advantage of this
offer. I have brought this fact to the notice of the hon. Minister as well. If we lose

this opportunity to encourage our farming sector and our farmers, the cooperative
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societies aided by the State Governments and the corporate sector to take up this
opportunity where land is being offered almost free of any lease rent, then
tomorrow they will gradually increase the lease rate for agriculture. Already in
these last two to three years since the time they started offering the land for
agriculture, they have now reduced the lease period of the land from 90 years to 60
years and also they have increased the lease rate from 5 dollars to 10 dollars to 20
dollars to 100 E’lars per acre.

Why is it so? It is because of you. If some NPAs are there somewhere, we
cannot burn them and we cannot stop the activity. China could do all this because
the Government is supporting the corporate sector there and they are going in a big
way. They are making tonnes of money and earning foreign exchange. Here, we
have a trade deficit in our country. It is a necessity to earn foreign exchange from
all these countries. Our corporate sector was not strong enough at the time of
Independence and that is why, the Government has encouraged the public sector.
But now the corporate sector has come to a stage where they can even extend their
activities not only here but outside India also.

For example, consider the cement industry. There was shortage of cement
for some time in this country. But today, there is surplus. If a cement company is
started once again, it will lose in India and if the same company can do wonderful
things if they start it in Africa. But who will finance them? Finance is not in terms
of rupees but it is in dollars. It has to be financed in dollars. Where is the dollar
for the corporate sector?

The EXIM Bank has to come into operation. It is only the EXIM Bank
which can do it. In fact, I had requested the then Finance Minister, Shri
Chidambaram in those days to keep 15 per cent of the foreign exchange reserves
for financing the corporate sector to start industry outside the country. He did not
agree with me at that time. Later, the Government has agreed to allocate 15 per

cent of the foreign exchange.
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So, please do not limit our corporate sector. You are very capable. Our
people are very competent and intelligent. They are determined and hard-working.
They have innovative ideas. Even the farmers are innovative. They can raise any
crop. If the hon. Minister says that some hybrid variety has come up, the entire
farming community is prepared to adopt that hybrid variety and increase
production. If this is the situation, is it not the duty of the Government to
encourage all these entrepreneurs to go to all those countries? Of course, it is not
the USA. I can say with authority today that if you are to finance our corporate
sector, they will excel even in USA, Europe and UK. We are aware that the
health care sector in this country has gone up so much that the Britishers are
coming to India for treatment. ... (Interruptions) The pharmaceutical industry in
India has gone ahead so much that even America is lagging behind.
(Interruptions)

So, to say that it is highly risky to increase the capital from Rs.200 crore to
Rs. 400 crore to promote it and so, it should not be done is not reasonable. It is
not deeply thought. They have not gone into the conditions in the globe. 1 can
understand at a time when globalization was not brought in. Now there is
globalization. If the price is down in one country, it has got an effect on our
country also. In such a situation, we should not think in terms of limiting only to
India or one particular State. We must see as to how there will be a reaction due
to certain things that are happening outside India.

Why are we suffering? We are suffering because of the melt-down in USA.
Our economy is strong enough. But still that impact will be there in our country.
It is not about the increase of the equity from Rs. 2000 crore to Rs. 10,000 crore at
one time.
15.59 hrs (Shri Satpal Maharaj in the Chair)
It is authorizing the Government to increase the capital from Rs.2000 crore to Rs.

10,000 crore as and when required. Even if the Minister was not to bring this Bill



21.12.2011 138

today, in fact, all of us should have asked him to bring it immediately and
encourage the Export Import Bank to finance our corporate sector.

As I told earlier, why are we discussing about agriculturists every day? It is
because there is no remunerative price but the consumer price is very high. All
that is because there is terrible shortE of oilseeds in this country.

16.00 hrs.
That is why I made a request to the hon. Minister of Agriculture in this regard.
We are importing Rs. 39,000 crore worth of edible oil every year. Indian farmers
are ready to produce all that in India itself if he is given Rs. 15 of subsidy per kg.
of oil. This is for the oil that is being imported from other countries. He brought
the duty from 20 per cent to zero. That means he has foregone the income also.
But when our farmers are ready to produce all that oil worth eighteen lakh tonnes,
the Government is not coming forward. It is a pathetic condition. Shri Sharad
Pawar ji, please take care of it. You are not doing any big thing to the farmer. In
fact, they are doing a great service to the nation. If they produce that kind of oil,
then they are saving Rs. 39,000 crore of foreign exchange. ... (Interruptions)
MR. CHAIRMAN : Please summarise.

... (Interruptions)
SHRI K.S. RAO (ELURU): I once again request the hon. Members from the
Opposition to please find fault if there is anything wrong in the Bill, which I do
not oppose. ... (Interruptions)
MR. CHAIRMAN: Let him speak. Shri Rao, please summarise now.
SHRI K.S. RAO : Just because I am fielded from the Government side, I am not
supporting out-right. There are certain things which the Government also has to do.
I am finding fault with the Government for not giving remunerative price to the oil
seed farmers and then importing oil regularly, every year. What is this pathetic
condition! My humble request to the hon. Minister who is sitting here is to think of
supporting the Exim Bank. Shri Namo Narain Meena is doing a wonderful job.

Instruct the Exim Bank to increase its business multifold. Let them encourage the
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corporate sector in this country to go to the African countries. Let them take up all
the activities, right from manufacturing, infrastructure to agriculture. It is only in
the interest of the nation.

MR. CHAIRMAN: Shri Rao, you made your point. Please conclude.

SHRI K.S. RAO : NPAs are there, and NPAs will be there. There will be some
genuine failures and there will be some motivated failures with false intentions.
You find fault with such cases where there are false intentions of cheating the
banks. In those cases you can say that the Government should take action. There
is nothing wrong in it. But in certain cases there are genuine failures. For that
reason we cannot close down the banks. We cannot discourage the banks. In spite
of making provision for the NPAs, the Exim Bank is earning profit every year. So,
in such circumstances, I would humbly request the entire House to support this
Bill unanimously and encourage the Exim Bank to go in a big way, not one-fold or
two-fold or ten-fold, it should be hundred-fold increase in foreign business,

including agriculture.
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2 el AR (FIEWET): FHURT FRIGY, I G351 WK FRIG-amaTd 4 dees 98,
2011 TR Al BT 3faER AT, 39 oI 4§ S77uehT MRl g1 59 fAgae 9 1981 &1 WeNgd ©
3R 1981 H B Ul 3RT TUY A THH! YA DI oY 3R Faid-smard 9 &t uifda goft
BT fad ¥ 20 3RT B W TIMAY Ub W B0 fbar M1 21 I8 W &l T § P awa-qay
TR A ATILABT AHSH T ST &R b1 &4 3R A gg1 qbil | Faideaisi sfiv smaraehi
P! iy AerIar Sudel &R & U I8 awen & 5 © {6 Ife S &9 & Bis B4 a8l
aﬁw—wwwqwmdlE%digﬁl%%ﬁwﬁwsmﬁ—ﬁ'aﬁaﬁméﬁllg
AfP S8l a9 <@ W1 B P AfRae AQ & ge A SR & HdblEel w9 H Sl
PRI 375§, S FRATADI BT $ Aed el 21 oifhd S HiA™AT I8 AT & 9 M
Hl RAR T| 3R BA URA IR A & o dY a1 99 | W wRadg Fraia @1 78 dHma-me
BT BH @I TS| B9 a1 b oS i A 99 JHTH M I8 R AR o) W I ©
oIfe 39 gfoaet § < @1 wRa & W @er T8 R usar 21 sufory g S e gdradl |
PHIHT TETd BT TS| MR B WK fIaReq DI 318 AOqd DAl Al 89 B B
STfRERIT B R AT WIS 1 U 3FR B9 ARATG-Fra7a &I Mefad o) w® &, ¢
et @1 ST R B E A1 98 W BH DY ATIaRAT BT T AIATET A TSI <% H
AfId Fbe & I ASSr &F T a9 &3 § AhRAT § A 38 2l RoN g6l B
RIS § T & oy 89 [T ave dRA1 T | 9l & A/l @ AbS] bl S’ 1Y
1 <ol 3iR Jrel & # 9l 9et 81 gl IR% Sl g9 THel (NAids 8, Ih! aar &
foy & = 71a & I W Yo AR IW IS B B g aen adt g1 wlermet aw
HDhd Bl WS B AW W Yob HH B DI [T H 8 UP U8 DA adl ST R IMATa-
T @1 9erar © G| 3R AT B b < Al ATg AN g@ B} T 2020 Tb WSl ol
BT HIY IS AP AHIER T4 Pl <@l HR @l 8] S99 AR 84 J4l 9gd o 81 g 3l
HaA A THI H W 2011 DI I B 8 SG(P AT A 2020 B I PR @1 ol A
TG DI Il DI IR I+ A A B SHD! ATT BT SR W AW ag & forg
I8 o1 IS oY 89 31 96 Wdhd &l 37Sl 93T & &3 § 3R <@l U A WIR B
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UG 3MMY & & bl § SRl #ASR & Sl U8 & Sl B B Bl d1d Dl T8 &l 89 R
It FRfd § 39 UBR & AT &R I8 © al 9b 7 9T ufqwget 8| g9 BIfRrer e
i 5 et 91 & Wy e & fegel o) 99| 39@ fofw &6 o dwaniRal dedres
IR FQMET AT BN SRS AoR & Sl UG BH B4 &I a1 & & & SF ) A 7uixar &
frar ol Jof § Jfoq We q HHaRal (R freRal @ e e @iy, @ff &
et Joi @ vfomel o) o 21 S8 adl & WY 39 a1 ROR 99N e ge A

3O T AT BT T
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$t o e R (PR, 8.0.): 7@y, a8 S gacEue 3% offw sftsar ufeom
S ST 8, S UBel UiE Wl BRIS PR U BAR PSR AT T FIAR PRIS AP Bl
go fraer o g1 § $9dT g3 dRe A QAT BRA1 g offh Siel a fegwar | dfdn e

®T B AN BT UT T IAP! SE@J §Y YAUIe AR @ 8, $UC 9 <& gl 39 i @l
TRRITE & ax @ AT € swar ft e S wel R Rim et aem | & e
T S A7 BAR AT H IS AP el ol b $AH SIal B U/ o gaTl 2l § ugetl
3MRT A HET ATedl g b 3@ A @t W @awn B ARyl gfe sud ' R #
g% A1 @ B |1 B, Sl Ao & oy U oifovfed Rwew g anfey|

ERI, BRI Gd I8 © 6 # onfl HAc # faew M @1 3@ g9 Al Bl sMRaT iR
RU H FCHY, AT Ahe Yhad ¥ g WiEe W 8, 3@ P S¥¢ o@Tl dley, 3nhidT
ST 1T SR = U T ©, S8l W PIs SIEl AMUR el ol S W At 89 o &l a1d
HEAT ARG | § IR T8 IA e g, 3 A fas £ W uql, A 2010 ¥ 2011 I®
43.92 ffers SR &1 UaUIc 83N &l 39H deRil 1 88 ©, olfhd SWIC § 23 WRAC &l
TR g B ¢ O €, THIC 93 WE 3R I ! ¥ RIS gl 9 %§T ¥ g9 98 § 6
TROIE dgM & fog, of Y s9®1 TR Ried 81, Wit Hax 3% ulfer e &ls
SHHISD fIors T8 €, 9 TaRdIc 9¢, 98 &_A1 dMfey .. (Jae) g=0a1s, 3 d T96R g,

IRGIR B ATfeTh 8, T Pad & INGIR I B FhdT &, VT B Fhdl &, ST hIgee -1 B,

“He saw there was a light. He saw there was a night.” ¥ d /@ER dTcl €, ¥ A &8
B FHd ©, oAf # U feTHA WIHR H §Y I8 Hedl g

gavl, ¥ ag FE Ared g fF 9% ifmeme die, o WY fafes a3 # S e
3T e & eSS 4% ©, SAPI ARG f[depd TRIE 2l a9 59 IE I e
IR B, IR Y& RARA UfdsH db &1 g8f € A1 I8 BIRA db | HAle T8 R 9| A
e § o 3990 AT Aae § W iy 7 Pig I DI GaTe w4 J <@ S| §ERI, 89
TE FHEl Ared o T g9 di # ufersd W ok ufersw gRe gaiees ®1 The greater is the

risk, the greater is the care and caution. 3@ # # Jg FHea1 drEd o1 &6 o) # ol
S | 0T TpienT T or| 3t Y a'f o, Uiay, s 3NfT SIPRCFR B g9 SRd =l 59
d% # Y Mifao § ST {6 ¥a Wee ®E @ ¥ fh g= 85 TN db i A Adhar g ar
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g = Aidbe FI TEl 89 UAIAR PR 7 MR = AIDC TRAFAR HY, O ATSAT PR @ g,
1 gfdom 9 3 S Uil g¥e gdices ©, 98 UXT 8l Wahdl 3| A 3l A+ sy MR
ATEd 1 ¥ecHe TSl faged™ # 89 Uah 11 hee uferdmie 9 oWl & I8l eRie a1 Sl
e o od 21 99 § gw H o @1 W g fiffver wee 7 @' 5 o8 20
fheriiey Fsd I TRAT| 59 8F AN F i GOt fhar a1 a8 6 fharier el |
A THT ST T Ueh ICTHE SRIEAR H IR o7 6 a9 2011 H ST eRAe 300 fAfers
THRIUIC BT 2l W oSl @ o 3R S1ET © iR gaule BF gl A1 a1 iR IR offd &
M e AT WIS R far o1, g9 981 AT <df| § Ul ar W Rl dred g,
g 9gd < goll gerdl MY 2, Yol 3R 1 qerll SR, <ifde 9 Yol & | IHBT DHAR
TS DI, IHD! AFICRI, IS R AR T BRI 6™, - I § I8 R
3R BHAR HHCICR &, 3R 89 g8l S Al 31 Aheldl Bl ToTald ofl &l ¢
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w1 Rig (amn): #@iey, § Wity fafd-emama @ (o) fades, 2011 W aes
& fou @<l g€ g o't 9% # et € 6 59 deew & w faig-emaa @ @
TP Yol BT 20 3R WIY ¥ TG} Ych WRE WY AT AIST H WRBR UTfdhd Yofl !
AT & ATAR I A %I@ﬂﬁﬂwﬁﬂh—mﬁzﬁﬁﬁ qUichToTeh {aerep]
o Frgfaa e wadt 2l

Helgd, AIC dR ¥ 39 dueE § ffd-ema d@ @1 dun ow & fiael den
SATAD] BT o el T, uvg § A § 6 R® B a1 < 9 AT IF B DI AN IR
A dE SN B HRIET B @ SEN S DI BIIS T8 ugd U 21 TR 9 HT ma-frata
AR R FARDT AR PG <« & WY &, WG kg #4l & $9 IR A PRSP 3R
PRI <l H @al # Bkl Bl Sl UihAT I @ 8, SUH ARA el B @R |9
GAIEdl BT GEAT BHRAT TS BT 2] IERY b JR W AR ¥ BT gHSl A S g 3R
Heilel ST H 3MMT 8, ST N &1 & HRU SH JAh H HAG 50 TR & HHI 318
gl fhereret faeg Faiq # wRa &1 oA 78l U BN € Siafd 419 &1 w1 10 B 2
g4 faeg & R aeiR 919 A gAk e 81 81 SHST QAT A & oy 8RR e
P THM I & BIAG BH AN ) W K0T SYA] BT A1y drfer IfoRugl & 59 aR A
T T W B Afad! &1 A R D |

weled, # FEl gg Wi gar argi b gAR <% & | %o 99 afed g & e
R B o H ST €, gwfory <¥ @ Smara-fafd R @ it & frafa & forg deares
S =fRY S @& W H & W ud a1d iR FHeE Al {6 g9 e dwd & o g
& 91 INPR g YINT IR DX [ 9B oY Bic AR Aeitel ARl & i) el v 1 &1
5 ga@T av Rim 4t W IS @Al o | S goia @ | 9 59 deied Qgue @
FHAT el gl
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SHRI M.B. RAJESH (PALAKKAD): Sir, this Bill is to increase the authorized
capital of Exim Bank from Rs.2,000 crore to Rs.10,000 crore. With the increased
authorized capital, this Exim Bank must extend more support to traditional sectors
like khadi, handloom, fisheries, cashew, etc., which are more labour intensive.
Presently, the Exim Bank is not giving the kind of support expected to be given to
these sectors.

One of the major objectives of setting up the Exim Bank in 1982 was to
promote our international trade. In this regard, I would like to make three brief
points. First is regarding the system of data collection. Recently, the Commerce
Ministry has scaled down its estimate of exports. According to the Commerce
Ministry’s figure, exports grew up by 33.2 per cent to reach 197.2 billion dollars
in April-November, 2011-2012. However, after the revision, the actual value was
lowered by nine billion dollars than the official estimate. Still worse, there is
difference between seven billion dollars between the figures of RBI and the
Commerce Department. This raises a question mark over the efficiency and
credibility of the system of our data collection. So, a more scientific system of data
collection must be put in place. Either, there should be a single agency or more
coordination between multiple agencies of data collection is needed. E

Sir, the second point is regarding the trade deficit. The growth of our export
has plummeted to a mere 4.2 per cent in recent months. At the same time, the
imports are up by a whopping 29.1 per cent. So, this has led to a widening of our
trade deficit. In the entire fiscal year, the trade deficit may be between 150 billion
dollars and 160 billion dollars. With China alone, we are going to have an increase
in the trade deficit by three fold from 23 billion dollars to 63 billion dollars. This
exposes the weaknesses in our strategy. It means that the strategy of opening up of
our trade has not benefited us, but, in fact, it has benefited other countries. In this
context, we need to have a thorough introspection on our Free Trade Agreements

especially with the European Union and ASEAN countries.
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My last point is regarding the depreciation of rupee. The value of rupee was
45 per dollar a year back and it has fallen sharply to Rs. 53 recently. The
Government is taking a position of non-intervention in this matter. All other
countries, whose currencies have depreciated, are intervening to stabilise their own
currencies. Even China has intervened to stabilise their currency. So, the idea of
non-intervention is a bogus idea.

The depreciation of rupee is taking place because the Flls are pulling out
huge amounts of money. Again this exposes the weakness in our strategy because
we have built our foreign exchange reserve not on the basis of our export growth
but we are heavily dependent on short-term capital infusion. In this context, we
must keep in mind the experience of East Asian countries in the late 1990s. Hence,
it is high time for the Reserve Bank of India to consider capital controls in order to
prevent such sharp falls in rupee value.

Sir, I would like to conclude with the expectation that the Export-Import
Bank of India will extend more support to traditional sectors which are more

labour intensive.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, I rise to
participate in the discussion on the Export-Import Bank of India (Amendment)
Bill, 2011.

Sir, this is a very small, innocuous bill and there is nothing much to say, but
it has large impact on our export and import facilities that have been provided. As
has been said, this Bank was initially created in 1981 as a corporation to provide
financial assistance to exporters and importers and for functioning as the principal
financial institution for coordinating the working of institutions engaged in
financing the export and import services with a view to promote the country’s
international trade. This is the basis on which this Bank was established. This Act
has been amended six times namely in 1985, 1988, 1998, 1999, 2005 and 2006.
Again this amendment has come in 2011.

I feel it is the responsibility of this Parliament to go into the functioning of
this Bank. There are five or six issues which should be discussed. As this Bank is
specially established to promote international trade, we should also find out as to
how it has helped our indigenous traders, industrialists, how it has helped in
opening of branches outside the country and how it has brought in support
mechanism for our exporters and importers.

Sir, the basic idea of this Bill today has two aspects. One is to increase the
authorized capital from Rs. 2,000 crore to Rs. 10,000 crore and the other aspect is
to appoint two full time Directors by the Central Government. These are the two
amendments which are before us for consideration. I would like to know from the
hon. Minister as to how the Micro, Small and Medium Enterprises are benefited
by this Bank.E

Eould like to know whether they have gone into this very aspect before
coming with this amendment. If it is so, then we should be made aware about it
because major thrust should be on the medium and small scale enterprises where

more thrust should be given as has been said these are labour intensive and more
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people are engaged in these industries. It should not be that the funds, which are
being created by this Bank, which are supported by this Bank, are cornered by the
big industries who are engaged in exports or imports.

I would also like to know whether in export and import food items are
being encouraged; not only the food stock, like grains or dal/ or whatever it is, but
there are food items which need to be encouraged to be exported and at limited
level we are also importing those food items. I would like to know whether this
Bank is catering to that need.

We have Most Favoured Nations Agreement with many countries and that
MFN Status we have with Central Asian countries, with Latin American countries,
with ASEAN countries and with African countries. Other than that we have a
special arrangement with the SAARC countries where the trade facility has gone
up within the last five to seven years to a great extent. But there the difficulty is
still there. Suppose an industry which is sending its goods keeping the United
States market in view, but it sends it to Mexico or to certain Latin American
countries and there it can cope up with the competition which China, while
dumping all those products in the United States, capturing that market. We have
MFN Status with Mexico or with Brazil which will send those products there and
from there it goes to the American market. But is EXIM Bank helping these
Indian exporters in a big way that needs to be looked into?

The other aspect which I would say is that we have a greater presence in the
European Union market. We also look into the Central Asian countries where we
are going in a big way to import oil from Central Asian countries other than the
Gulf countries. So, Latin American countries, European Union countries, the
ASEAN countries and the African Continent, either it be the Eastern Coast or in
the Western Coast of African Continent, the EXIM Bank should make its presence
felt.

Another aspect which I would like to say here is that in this Bill there is an

Annexure which has been added and there I would expect the hon. Minister to
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come out with certain statement because that is a cause of concern of many. Here
it is mentioned that if the Chairman or Managing Director is going to relinquish
his job before time then he has to give three months’ notice. That is a provision
which needs to be there, ‘but such salary and allowances as may be determined by
the Central Government’.

As this is a Government sponsored Bank, this provision, no doubt, is
required to be there. But the greater question which actually bothers many of us in
this country is, should the Government determine the salary of the Chairman and
Managing Director of financial institutions? I am not making a distinction
between private banks or Government authorised banks. Should the Government
determine the salary of the Chairman and Managing Director or should we leave it
to the market forces which can determine how much salary is to be given?

Today, there is discontentment among Chairmen and Managing Directors
of the public sector banks and the Chairmen and Managing Directors of private
banks. The salary component is topsy-turvy, though private banks give more
salary where as our public sector banks are giving less salary. That is not being
determined by the Government. I think the Government should look into this
aspect and take a decision. Are we going to curtail that or do we have to bring a
semblance between them? That needs to be determined.

With these words I conclude.
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SHRI S. SEMMALAI (SALEM): Mr. Chairman, Sir, thank you for giving me an
opportunity to take part in the discussion on Export-Import Bank of India
(Amendment) Bill, 2011. The Bill under discussion seeks to increase the
authorised capital of the EXIM Bank from two thousand crores of rupees to ten
thousand crores of rupees with the provision that the Centre may further increase
the said capital up to an amount that it may deem necessary. It is not one-fold or
two-fold increase; it is five-fold increase in the authorized capital. The purpose of
the increase, the aim of the increase is to enable the Bank to take the higher export
credit exposure and enable it to borrow funds to disburse under export Line of
Credits.

Now, before us, the question is whether the EXIM Bank is functioning as
per our expectation. But the answer is that definitely it is not functioning as per
our expectation. My submission is that the EXIM Bank should not encourage the
big corporates, as was just now pointed out, like Tata, Birla, Ambanis. The EXIM
Bank must encourage small and medium industries. Then only a large number of
our export industries and markets will grow up and they will survive. So the
EXIM Bank should come forward to finance our people, to promote our export
industry, to start the business and establish abroad our industries. Japan is
following the same practice; Russia is following the same practice; South Korea is
following the same practice; China is following the same practice. Why not India?
So, my submission to the hon. Minister is that the aim of the Bank should be to
promote our people, to promote our export industry in other countries. For that,
we have to promote Special Economic Zones; we have to encourage our people;
we have to encourage production. For that purpose, we must be very liberal in
providing loans, financial assistance and some facilities also. In that line, the
Minister has to think.

While supporting the Bill, I differ from our hon. Minister in one thing. 1

understand the need to raise the capital of the Bank to the extent of ten thousand
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crores of rupees but I am not able to support the provision seeking further increase
in the authorized capital without getting the approval of the Parliament. On each
and every opportunity, the Centre tries to bypass the Parliament in a routine
manner. This is deplorable. The supreme institution, I mean our Parliament, has
become the least respected organ of the Government in the eyes of the UPA
Government. So, I think and I feel that there is no need to incorporate the clause
for further increase without getting the approval of the Parliament.

What is the justification in appointing two whole-time Directors by the
Central Government? What is the justification that the UPA holds? In the
Statement of Objects and Reasons, the Minister does not provide any reason or
answer for that. The hon. Finance Minister also, while introducing the Bill, did
not spell out any justification. So, the hon. Minister has to explain and clarify it.
Unless it is absolutely necessary, there is no need for two whole-time Directors.
The existing arrangement may continue. This is what I feel. With these remarks, 1

conclude.
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Sir, I thank you for giving
me this opportunity.

In this Bill, the Government has brought two issues. First, the Government
is increasing the authorization capital from Rs. 2,000 crore to Rs. 10,000 crore.
Second, the Government is appointing the whole-time Directors.

When the whole-time Directors are appointed, the Government should fix
the targets and responsibilities on them properly. Their selection process is also

very important. It should be kept in the mind at the time of appointment of whole-

time Directors. @. UH. ¥d A8d e A Fel Y| I8+ AU 1A DE §U & SIS X
foul 1 am completely opposing what Shri K.S. Rao has said. 98 (& a1d &&d ¢ &

ABIHT H SR Giidedr saadie o)l A # Uiider SIdwc $© T8 o @l o,

JHIHT H WA TAT oIdx IR BT Yiidhed? saaduic &, this is not the correct way.

I, SIPRSFIR STAWC & oY HIdT dolol § HIh! WhY 2l T gFhreaar ¥

gqd! HHI RearR#Ae g1 This type of fund should not be mis-utilised for such type
of works.
|ufa AR @ e HRY|
#it AT ARER @ : gAY & B HaR Sl 411 I8 ©, 39 A6 I H-gfedrgored T8 8
AW P BIHA TGAUIC D FWR B ARG Tl DI Gauied & SR B & oIy
e § &3 TRy A Y El 39 THEoied # W Bs UM gauie siiRies gftew @l
B YR o1 4Ry, so that we can get more revenue. BIRA XI=g &I AT & d8d
TS Bl 3 & &7 BT YWY BT o5 SWICT & 980 Ul gl Y BT SHIRTEE ForR
%Y 2l 39 PV TG AP holcl PR Fdhd ©, 9 AR M <1 A1y

Sfeam # gaure &fiics gficd @ foy ®¢ Iwve <1 amfenl  Sfedn @ yamuie
3MRYCs JHed &I R YoM d& FUIE T, A1 doe ATdHE H 89 T HUIC HR Ahd o
I b foT I T B W @ Bl ST TSR] Bl SN HAihe H hUlc B B U ASR

Y S0 Io4 Bl YoM §9 9 Afeawd Ul gaure RS U8 ogs Iw¥ie a<, who

is getting the revenue from foreign currency, sd& oI g1 =Ry qIA SATET HT
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IhA TS B HUR LM o1 A1RY| W Wl 3R HifSTH Thdl S W TSN &I &A1
afey|

[HTAY AESA : 37d AT A PHIRY, I U a1 HE & o

St AT AMEER @ : 9EIey, 1 fAFe &1 9uy ATl A ARt RN s YAl dfe o
BAR TS TAY HOR HRUNS HUS DI &l ST Ay | 3R G TR Hs w4 aR-Uid
HYAS P <, I8 [ o1 Tod el TR § 1 319 I St (31 &, 98 Afaws adies
HOR HRUNS HFSH Dl < @1 &l THHT AfRIHH Bs JAGOA WA Wbl S DI,
NI Thet TSI BT &1 MY, YFAUIe 3NRYCs Bl <A1 AMMRY, TRIdIE § g0l W
&I O AN 3 9 ISl ®I Y 3 $hege B, A1 B9 39 I BT UK IR w® T
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16.39 hrs.
BUSINESS ADVISORY COMMITTEE
33rd Report

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, I beg to
present the thirty-third Report of the Business Advisory Committee.

Sir, though I would move the Report for its formal adoption tomorrow, I
think, it is necessary that I mention, for the information of the hon. Members, that
the Business Advisory Committee, yesterday, decided to sit on 27", 28" and 29™

of December, 2011 to complete the necessary Government business.



21.12.2011 155

16.40 hrs.

THE EXPORT-IMPORT BANK OF INDIA (AMENDMENT)
BILL, 2011—Contd

|uTaf wRied ¢ S gAY e R odrel |ed # Sruel a1 @1 e # |

ST, vgde we R (demelt): qufa Heley, ReR I8 [ drRil 21 |9 1981 H STATa-
It d& @ R & fofg fAdae ar gom o1l Ay 1982 H SGI USil Bl &FET 500 FRIS
0 | a9 2007 # ST SN Bl GHAT 500 HUIS WAT ¥ IQHR 2000 FRIS WY FR G
3 I8 Hed & [ U FQ1 DR 10 BIR RIS W Bl | J TRIUIC-3HWIC H fhaT SeR &7
TS gRUfRl & g St SRER BT 8 S9& foy 3 fhawn SR 87 S8 @3 Ui 41 avs
F ¥ A FIR BRIS WY, A BOR RIS W A T BOIR BI$ Y 3MR R AfEgasT o
SHD] 9 FIAR PRIS T AT T FIIR RIS W0 IR i1 | ¥ 984 IaR &

R & a1 [RAfG 87 89 a1 & e & 17 ®igal €1 gin &1 sl few
feg & F8l g¥ faeq &1 2.4 BRI S 2 fhT AR 3R PREAR H FGRTT BT (&1
TP BIAE gl AR H 91 @1 g¥ fIeg § 10 BIAdl 541 21 89 HEl W 27 R il I8 Fed
g 5 &0 smura-fia 9 fied © @R § 9fg & & iR Tl H| 89 dEl R &S §,
BB W A & R Bl W TSIS! 87 7 W BT H (1 IgHEH BT g

faeq amuR § $BM gfEg @1 S ST fRAT ¥ 3@ W QW@ WY ST 99 @ 7 SR
It ge 1§l Ja-atd # SRiger a1 g3 Bl g H BRI AR Ush Hival © 3iR
S W BHART AT 9¢ ReT & SR aid = 81 81 3T MRS 3k IR Hal & RIdR &
% €1 99 2008 & 18 R A& B TS| 37U ¥ W Al HE BT WAl 2| WY BT 99 e @ 2
Tdh TR BT o 45 W0 ¥ 56 wUF B M1l 399 Afas & % wrHa 8 @ T e
TS & U0 B %2 &l WRBR 1 59 (oY FT SUT Y AT T &R B &, 6| T B
T Bl 8l & 3R HA & QR W B9 OR %2 &l 98 W BN dTell & AT 98 R8T § 3R
It e @1 81 ¥ &1 &9 U< j@l §l 99 @ oY g a1 SuN fRar 87 dad YSil @
go1 faar Syl 98 fggsd 99 &1 q i @ foly g1 Iofl &1 89IR RIS w0 I 961 BR & B9l
IS T TR & TG 3R IAH YUidifers aF Y SRRECR d8Td HI| AT Ug T Tl a9
TE < 91t & forg I fagwe A gl
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o It {5 § % & favg @R &1 SRIER U9 et @1 9erd afed 3
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HAT| Y R A I & fY oMy & I R AT 87 I FEEal DY el difd
STHT W AEE fIQw § WY &R 31¢| AR fHAM &1 a1 Bis qu aral T8 57 fham W
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FEd & MY AR H =S S 81 AT A a7 & © 3R Fafd oer w 1 39 @E & forg
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected
Chairman Sir, we know that the EXIM Bank is a hundred percent Government
concern. Therefore, the proposal to increase the authorized capital from 2,000
crores to 10,000 crores of rupees is a welcome proposal and there is no reason to
oppose it. I also support this Export Import Bank of India (Amendment) Bill, 2011.

But certain questions arise if the background of presenting the Bill is
analysed. Since 2008 we have been hearing about the economic recession. So if
that 1s the scenario then what is the reason for such a huge enhancement in the
capital of the Exim Bank which primarily deals with the export and import of the
country. I request Hon. Minister to inform the House about this move.

It is well known that in India, import has exceeded export and our Balance
of Payment is facing a grave crisis. Under such circumstances, who will benefit if
the authorized capital is increased five times — it is not clear whether the exporters
will gain or the importers will gain more.

Thirdly sir, the customers of Exim Bank of India, those who are running
their businesses with the help of this bank are both exporters and importers but we
should be aware of the exact ratio of the exporters-importers.

Lastly, the Exim Bank of India was established in 1989 and in the last 30
years the Exim Bank law has been amended six times. The authorized capital
earlier was 500 crores which had been increased to Rs.2000 crores. Now again the
amount 1s to increase to Rs.10,000 crores.

So all these issues must be first clarified by the Government and then the
Bill should be passed. With these words, I support the Bill and conclude my

speech here.

* English translation of the Speech originally delivered in Bengali.
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SHRI PREM DAS RAI (SIKKIM): Thank you, Mr. Chairman, Sir, for allowing
me to participate in the discussion on this Bill. I support this Bill. I would make
only two points and conclude my speech.

My first point is that in the states objects, I think, bypassing the Parliament
is an issue; and I would request the hon. Minister to really give us the justification
as to why Parliament needs to be bypassed in framing of the capital requirements
of Exim Bank. The capital requirements, in the past, also have been subjected to
increases. The Act was amended in several years. It also shows that we are not
applying our mind as to how much capital requirements are needed in view of the
increase in business in this respect.

My second and last point is that the Exim Bank may like to look at the
Look-East policy in greater details because it a policy of the Government of India.
There is a need for EXIM bank to be much more aggressive in countries like
Myanmar, for instance, and also in the ASEAN and SAARC regions. This will
help the North-Eastern States of India to be much more aggressive in getting
business in these countries. This, combined with the inland ports, which will now
be made, will act as a facilitator for businesses in the future. So, there is a need to
look at this. I would like the Minister to respond to this in greater detail.

With this, I thank you very much allowing me to speak.
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SHRI NAMO NARAIN MEENA: Sir, in all 12 Members have participated in the
discussion. | thank all of them for their valuable suggestions and observations and
for supporting the Bill.

Before responding to the specific issues raised by the hon. Members, I
would like to share the performance of the bank and the background which led to
the introduction of this Bill as this will also address some of the issues raised by
the hon. Members during the discussion.

The Export Import Bank of India was set up as a corporation in 1982 under
the Export Import Bank of India Act, 1981 with authorized capital of Rs.500 crore.
The Act was amended in the year 1999 to increase the authorized capital to
Rs.1,000 crore with a provision that the Central Government may, by notification,
increase the authorized capital up to Rs.2,000 crore. Through a Notification in
May, 2007, the authorized capital has been increased to Rs.2,000 crore. The paid-
up capital of the EXIM Bank as on date is equal to its authorized capital of
Rs.2,000 crore.

The EXIM Bank’s headroom for raising borrowings for financing its
business growth is constrained by the Reserve Bank of India’s prescribed ceiling
of “10 times the Net-Owned Funds”. As on March 31, 2011, the NOF of EXIM
Bank was Rs.5,030 crore and the Bank’s aggregate outstanding borrowings were
Rs.45,128 crore leaving further headroom for incremental borrowings of about
Rs.5,000 crore only.

Increased capital base will enable the Bank to sustain its growth momentum
and to also meet its obligations under export Line of Credits (LOCs) on behalf of
Government of India. As on March 31, 2011, the EXIM Bank had 118 operative
LOCs to 53 countries, amounting to US dollar 6.3 billion. Further, on his recent
visit to Ethiopia, the Prime Minister has pledged LOCs of US dollar five billion to
Africa over the next three years.

The Bank’s total business has increased from Rs.386 crore in 1982, its first

year, to Rs.1,10,130 crore in November 30, 2011. This is the increase in businessE
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This strong business growth has been achieved by bank with a lean professional
staff, base of just 277 officers, representing business per employee Rs.398 crore
and profit per employee is Rs.2.82 crore. Its asset quality is considered good and
the net NPAs at only 0.20 per cent of its loan portfolio. The net NPO is one of the
lowest in the banking industry in the country. EXIM Bank has been consistently
making profits since its inception and has paid dividend to the Government every
year, cumulating to Rs.1228 crore so far. The bank’s performance compares
favourably with its peer EXIM banks in other countries as well as with the
financial sector in India. Going forward the bank will continue to play a key role
in export Lines of Credit, overseas investment of Indian companies and project
exports from India.

Sir, now I would like to respond to some of the issues raised by hon.
Members. The initiator of the discussions, Shri Shuklaji, raised that against an
authorised capital of Rs.2000 crore, how is the paid-up capital of Rs.5230 crore? I
would like your kind attention that there is no violation as the paid-up capital is
Rs.2000 crore only. However, the figure of Rs.5238 crore mentioned by hon.
Member is the net worth which includes paid-up capital of Rs.2000 crore and
reserves and surpluses accumulated due to profits made by the bank. So, there is
no violation.

Shuklaji raised a question about the NPA that there are lots of NPAs in the
bank. That is not correct. The gross NPAs as on 31% March, 2011 were Rs.478
crore, that is, the business of over one lakh crore. As I have mentioned, the net
NPA on 31* March, 2011 is only 0.20 per cent, which is among the lowest in the
banking industry in the country.

N TAFT Wi ol (TSER): TADBI TATSIC KT 27

SHRI NAMO NARAIN MEENA: I have told the amount. It is Rs.478 crore.
Y oo I AEaT (RHMR): AT TATATAS DI B 0T B

16.57 hrs (Shri Basu Deb Acharia in the Chair)
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SHRI NAMO NARAIN MEENA: Shri Balkrishna Shukla also raised a question
that there are so many Directors. There are 16 Directors in the Board. Why are we
adding two more? Sir, currently, only one whole-time Director is on Board. Others
are nominee Directors, who only attend the Board meetings. This amendment
seeks to make a provision of two whole-time Directors to strengthen the
management. They will be amongst the 277 officers. They are not coming from
outside. They are the whole-time employees, assisting the CMD of the bank.
There is only one CMD. They are going to assist him.E

17.00 hrs.

To strengthen management similar provisions exist in public sector banks with
comparable business. The growth has been such that this is a small size bank.
Banks with a business of more than one lakh crore rupees need somebody to assist
the CMD. That is why we have come before you for your approval and this is
justified.

Shri Balkrishna Khanderao Shukla also raised a point that increasing capital
from Rs.2000 crore to Rs.10000 crore is very risky. This proposal to increase the
authorised capital is only an enabling provision. The actual capital will be infused
by the Government based on growth in the business of the bank and to meet
regulatory requirements of the RBI. As and when money is required, it will be
infused through the Budget.

Many hon. Members have underlined the need to encourage export. Several
Members have spoken about increasing the capital. That is why we have come
before you to increase the capital. Increasing the capital and strengthening the
management will help achieve the objective of export also.

Shri Vijay Bahadur Singh has raised the question of operational cost to be
looked into. The administrative cost of the EXIM Bank is only 2.79 per cent of the
total expenses in the year 2010-11, which is one of the lowest in the banking
industry. There are only 277 persons working in the bank. So, the administrative

cost is under control. He also raised the point as to how this monitoring
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mechanism is working in the EXIM Bank. The EXIM Bank has a Board to run it
professionally. RBI inspects it periodically. Every year a statement of intent is
finalised with the Government. It means the Board is overseeing, the RBI is
monitoring and the Government is also monitoring the performance of the Bank
against which the performance is measured. Annual Reports are also placed on the
Table of the House for your perusal. Therefore, there is an in-built mechanism.

Shrimati Meena Singh, Shri Bhartruhari Mahtab and Dr. Raghuvansh
Prasad Singh raised the question as to what is the bank doing for the benefit
extended to small scale industries. To promote credit to SMEs, the Government
fixes the target in respect of EXIM Bank. In the year 2010-11, a target of Rs.1160
crore was fixed, against which the EXIM Bank provided a credit of Rs.1196 crore.
It was more than the target fixed. The credit flow to this sector was more than
what was targeted.

SHRI ARJUN RAM MEGHWAL : What is the percentage of the total turn over?
SHRI NAMO NARAIN MEENA: What was the target fixed? The target fixed was
Rs.1160 crore and they exceeded the target. It means they have achieved more
than 100 per cent.

Many hon. Members have raised the point that area of operation should be
diversified to other countries also. The EXIM Bank has extended the line of credit
to promote India’s export to developing countries and newer markets like Ethiopia,
Sudan, Oman, Malaysia, Libya, UAE, Senegal, Tanzania, etc., for a variety of
sectors such as infrastructure, industries, transportation, rural electrification,
generation and transmission, etc.E

Sir, the same question was asked by Shri S. Semmalai about the number of
whole-time Directors. As I have already explained, there is only one whole-time
Director; the other Directors are nominees. This i1s a small-size bank which i1s
having business of more than Rs. 1,00,000 crore. So, two more persons are

required. That is why, we have come to seek your approval.
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A question was raised by Shri S. Semmalai, Dr. Raghuvansh Prasad Singh,
Shri Prem Das Rai and other hon. Members regarding the proviso that an open-
ended provision may dilute the supremacy of Parliament and we should come
again and again to Parliament for raising the capital. In this regard, I would like to
tell two or three things. I have already told you that this is an enabling provision,
but the authorised capital of a financial institution is a dynamic parameter, which
has to be revised periodically keeping in view the growth of business volume,
regulatory compliance and so on. Moreover, if there is a cap on the authorised
capital, any further increase beyond the cap as necessitated would require
amendment to the Act, which is a cumbersome and time-consuming process.
Keeping this in view, it is prescribed in the proviso that the Central Government
may be empowered to increase the authorised capital up to an amount, as it may
deem necessary, through a notification which also be laid on the Table of the
House.

Again, in any case, the capital infusion in the EXIM Bank is made through
a budgetary provision and Plan schemes, which require specific approval of the
Parliament. It means that the capital infusion will be through Budget. A provision
will be made in the Budget that we would be capitalising the Bank, we would be
giving so much of money for the business growth to EXIM Bank, and that will
come before the House. That is why, this provision is there.

With these remarks, I commend the Bill for consideration of the House.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, this Bank is especially
going to provide or is providing it as a facilitator for export and import trade.
Invariably cutting across party lines, all of us have said that small-scale industries
should be provided more facility and more credit. The Minister very well knows
that 45 per cent of our export relates to small-scale industries and medium-scale
industries, but the target that has been fixed by this Bank is hardly one per cent of
its total turnover. I would like to get a reply from the hon. Minister whether the
Government is going to fix a specific ratio of the turnover that they have to meet, a
specific target of the turnover that they have to meet for the small-scale industries
which are engaged in export and import as it is with all public sector banks for
agriculture. We have a specific target for every bank in every district that it has to
meet. Similarly, in EXIM Bank, are they going to fix a specific target instead of
leaving it to the concerned bank? I want to know whether the Government is going
to raise it because 45 per cent of our export is relating to small-scale industries. E
2N TAGWT WIS Yol ¢ HBlGd, H A3 Sl A YO A8l g S=H qqrdl P g agd
& P9 ol fUsd & |1 3§ GAUIY §9 UAISE, i $9 T/CS, Udh Al I8 1 8] SR 310
DT AT 2 6 & EOR PRIS A SR S & (T 8H ¢ golC WA BT | Jo1 o7l &
5 a5 f9ar # @& foran 781 w1 2 % o gore I8 Wifdeq &8rml fd # forar T 8 16 g
MRS & dF R 1 BT 2 IR S T &, S9! MRS W gt far  wfefora @t
TS 21 g9 ot € % fadt # 97 o8 doifea @ =i % of aoe & g

it TR #iow ¢ HEga9 St 9 1 gamn, 1 agree with Mr. Mahtab that we need to

improve the credit flow to the MSME sector. I have noted it as this is a policy
matter. But about 2.6 per cent of the total lending during the year, was to MSME
sector and the Bank has been achieving 100 per cent of whatever target was given

to the bank.
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As far as Mr. Shukla’s question is concerned about capitalisation of the
bank, it is depicted in the Budget. In any case, if some notification is to be issued,
then it will be laid before the Parliament. So, there is no question of authorising

the banks any other way.
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MR. CHAIRMAN: The question is :

“That the Bill further to amend the Export-Import Bank of India Act,
1981, be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: The House shall now take up clause by clause consideration of
the Bill.
The question is:

“That clauses 2 to 4 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 4 were added to the Bill.
Clause 1, the Enacting Formula and theLong Title were added to the Bill.

SHRI NAMO NARAIN MEENA : I beg to move :
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.
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17.13 hrs

THE CONSTITUTION (ONE HUNDRED AND ELEVENTH
AMENDMENT BILL, 2009
(Insertion of new article 43B)

MR. CHAIRMAN: Now, we will take up Item No. 33, Shri Sharad Pawar.
THE MINISTER OF AGRICULTURE AND MINISTER OF FOOD
PROCESSING INDUSTRIES (SHRI SHARAD PAWAR): Sir, I beg to move:

“That the Bill further to amend the Constitution of India, be taken
into consideration.”

MR. CHAIRMAN: Hon. Minister, do you want to speak?
SHRI SHARAD PAWAR : Yes, Sir. This is a small amendment, but a very
important amendment.

Hon. Members are aware that the Cooperative Societies is a State subject
under Entry 32 of the State List of the Seventh Schedule of the Constitution.
Accordingly, the States have enacted their own Cooperative Societies Acts for
incorporation, regulation and winding up of cooperative societies within their
territorial jurisdiction. However, for incorporation, etc. of the cooperative societies
with objects serving the interests of the Members in more than one State, the
Parliament enacted Multi-State Cooperative Societies Act, 1984 under Entry 44 of
the Union List of the Seventh Schedule replacing the Multi-Unit Cooperative
Societies Act, 1942. The Act of 1984 has since been replaced by the Multi-State
Cooperative Societies Act, 2002.@

Since Independence, cooperative movement has grown significantly with
most extensive network of cooperative institutions all over the country. These
cooperative institutions are functioning in the sectors of agricultural credit,
agricultural inputs, marketing of agricultural produce, storage and processing of
agro produce, urban credit, housing, production of fertilizers, dairy, fisheries,

handlooms and handicrafts, etc. However, it has been experienced that in spite of
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considerable numerical expansion of cooperatives in different sectors of the
national economy, their performance in qualitative terms has not been up to the
desired level. Many of these institutions are not being managed on principles of
democratic member control and professional management. In many cases, these
cooperatives are heavily dependent on financial support from the Government,
which has led to intervention in their day to day functioning. There are also
instances of avoidable political interference in working of these institutions.

In this direction, the Government has enunciated a National Policy on
Cooperatives. The Multi State Cooperative Societies Act, 2002 has also been
enacted with a view to provide a guiding framework for State legislations, though
its application is limited to only those cooperative societies with objects serving
interests of members in more than one State. It has been the endeavour of the
Government of India to evolve an appropriate policy and legislative framework to
create environment conducive to the healthy and sound growth of cooperatives. It
has been felt that there are several provisions in the State Acts, which go beyond
the spirit of democratic functioning of cooperatives, for which State Governments
have been persuaded to amend their Acts. However, in spite of the felt need for
amendments in the State Acts, the pace of reforms in cooperative legislations by
the States is not encouraging. Therefore, a view has emerged in the cooperative
sector, all over the country, to incorporate certain provisions in the Constitution to
provide protection to cooperatives and to insulate them from avoidable political
and bureaucratic interference. This was also endorsed by the Conference of State
Cooperative Ministers held way back in December, 2004.

Accordingly, the Constitution (One Hundred and Sixth Amendment) Bill,
2006 was introduced in Fourteenth Lok Sabha on 22.5.2006. On reference from
the hon. Speaker, the Parliamentary Standing Committee on Agriculture had also
examined the Bill. However, the Bill could not be considered by the House as it

lapsed.
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It was decided to re-introduce the Bill for amendment to the Cooperatives.
The Constitution (One Hundred and Eleventh Amendment) Bill, 2009 has been
introduced in the Lok Sabha on 30.11.2009. The hon. Speaker, Lok Sabha referred
the Bill to the Parliamentary Standing Committee on Agriculture. The Standing
Committee after holding discussions with Secretary and other officers of the
Department of Agriculture and Cooperation, State Governments, Experts and
other stakeholders in the field of cooperatives, presented its Report to Lok Sabha
on 30" August, 2010.

The suggestions made by the Standing Committee have been examined in
the Department in consultation with the Ministry of Law and Justice. It has been
decided with the approval of the Cabinet in its meeting held on 1.12.2010 to
accept one of the main recommendations of the Standing Committee that is right
to form cooperative societies as a Fundamental Right by amending Article 19 (1)
(c) of the Constitution. The Bill already takes care of another important
recommendation of the Committee to set up a specialized agency on the lines of
Election Commission for conducting elections of the Cooperative Societies.

The object of the Constitution (One Hundred & Eleventh Amendment) Bill
2009 is to ensure that the Cooperative Societies in the country function in a
democratic, profession, autonomous and economically sound manner. The
proposed amendment in the Constitution, interalia, seeks to empower the
Parliament in respect of multi-state Cooperative Societies and the State
Legislatures in case of other Cooperative Societies to make appropriate law, laying

down the following matters, namely:-
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Right to form Cooperative Societies as a Fundamental Right by
insertion of the words ‘Cooperative Societies’ in sub clause (c) of clause
(1) of Article 19.

Insertion of Article 43B in part IV of the Constitution as Directive
Principles of State Policy for voluntary formation, autonomous
functioning, democratic control and professional management of
Cooperative Societies.

Provisions for incorporation, regulation and winding up of cooperative
based on the principles of democratic member-control, member-
economic participation and autonomous functioning;

Specifying the maximum number of Directors of a Cooperative Society
not exceeding twenty-one members;

Providing for a fixed term of five years from the date of election in
respect of the elected members of the board and its office bearers;
Providing for a maximum time limit of six months during which a
Board of Directors of a Cooperative Society could be a superseded or
kept under suspension;

Providing for independent professional audit;

Providing for right of access to information to Members of Cooperative
Societies;

Empowering the Government to obtain periodic reports of activities and
accounts of Cooperative Societies;

Providing for reservation of one seat for the Scheduled Castes or the
Scheduled Tribes and two seats for women on the Board of every
Cooperative Society, which have individuals as members from such
categories; and

providing for offences relating to Cooperative Societies and penalties in

respect of such offences.
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It is expected that these provisions will not only ensure the autonomous and
democratic functioning of cooperatives, but enhance the public faith in these
institutions and also ensure the accountability of management to the Members and
other stakeholders and also provide for deterrence for violation of the provisions
of the law.

The Bills seeks to achieve these objects.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the Constitution of India, be taken
into consideration.”
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SHRI ANTO ANTONY (PATHANAMATHITTA): Thank You Sir. I take this
opportunity to share the concerns of the crores of people in the country who will
suffer by the implementation of certain clauses with regard to the 11"
Amendment of the Constitution of India. Cooperative sector is the backbone of
the agrarian economy of the country. An overwhelming majority of the
Cooperative Societies is functioning in the rural sector and primarily they deal
with agricultural credits. Therefore, any legislation which has adverse impact on
Cooperative Societies will virtually devastate the rural sector and the agrarian
economy of the country. Hence, I would request the Government to consider the

1™ Amendment of the Constitution of India.

following suggestions to the 11

Article 243 ZL(1)(v) states that Banking Regulations Act is applicable to the
society carrying on Banking Business. I would request the Government to exclude
the Primary Agriculture Credit Societies (PACS) engaged in the promotion of
agricultural activities from the ambit of Income Tax.

At present, returns from agriculture are free from income-tax. Investment in
primary agriculture credit society comes from the agriculture sector. However,
primary agriculture credit societies are asked to submit the details of source and
other documents to the Income-tax Department regarding the investment above the
amount of Rs.50,000. In banking institutions, investments up to Rs.5 lakh are
exempted from such procedures. Imposing such complicated procedure upon
primary agriculture credit societies will have adverse impact on agriculture sector.
For example, in Kerala, 90 per cent of 1,628 are primary agriculture credit
societies functioning in rural areas and are well doing with the promotion of
agriculture sector in the State. The total amount of banking investment in Kerala is
nearly Rs.90,000 crore and out of this, Rs.70,000 crore is gathered by these
primary agriculture credit societies. Imposing of Banking Regulation Act in
primary agriculture credit societies will adversely affect 90 per cent of the farmers

and 40,000 employees of primary agriculture credit societies in the State. The
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Government should also consider that since primary agriculture credit societies
come under the ambit of Ministry of Agriculture, therefore, it should be exempted
from the Banking Regulation Act. Hence, Article 243 ZL (1) (5) may be amended
into following:

“Provided further that in case of co-operative societies such as
Primary Agriculture Credit Society, those are carrying on the
promotion of agriculture activities as its main business, the
provisions of Banking Regulation Act, 1949 shall not apply.”

I would request the Government to amend Article 243 ZO (1) of the Bill.
This Article lays down that every member has access to the information regarding
the accounts, regular transactions and books of the co-operative society of which
he is a member. However, a Division Bench of the Hon'ble High Court of Kerala,
in a writ appeal No: 1417/2009 declared that the provisions of the Right to
Information Act is not applicable to the co-operative societies. Right to
Information Act is applicable to such institutions in which 51 per cent of the share
is owned by the Government. There is a possibility of the misuse of Article 243
Z0 (1) of the Bill. Therefore, it is submitted that the aforesaid article may kindly
be amended in such a way that a member shall have access to the books,
information and accounts of the society with regard to that particular person and
other records having general nature.

Part IX of the Bill is regarding the Co-Operative Societies. Article 243 ZJ
(1) of the same part (Part IX B) mentions the number and term of members of
board and its office bearers. However, it does not mention about the
representation of cooperative employees in the board. Since the employees are the
major factor behind the growth of co-operative societies excluding them from the
board is injustice. Therefore, I would request the Government to kindly ensure the
representation of employees in the board. Hence, I would request the Government

to insert the following proviso in the Article 243 ZJ (1):
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“Provided further that there shall be a director co-opted by the Board
from among the employees of the Society to which the election is
made, according to the majority decision of the employees of that
society and such Director shall have all rights and privileges of an
elected member except for voting in the election of the office bearers
of that Board and also being elected as office bearer of that Board.”

I also request for the amendment of clause (3) of the Article 243 ZJ of the
Bill lays down the co-option of professionals to the Board. The Reserve Bank of
India has already directed the Urban Co-operative Banks to amend their bylaws to
elect the professionals from the members. Priority is given to election. Co-option
is only a substitution arrangement to comply with the provisions if needed.
Therefore, I would request you to insert the term "election" instead of "co-option"
in the paragraph 1 and insert the term "elected" instead of "co-opted" in the
paragraph 2 and 3 of clause 3 of Article 243 ZJ. I further request the Government
to replace "shall not have the right to" by "shall have the right to" in the third
paragraph. I also request you to omit "shall be excluded" and insert "shall be
included" in the fourth paragraph of the same clause. Therefore, the clause may

kindly be amended as:

“The legislature of the of the State shall, by law make provisions for
election of persons to be members of the Board having experience in
the field of banking, management, finance or specialization in any
other field relating to the object and activities under taken by the co-
operative society such as members of the Board of such society.
Provided that such elected members shall not exceed two and the
total number of Directors shall not exceed 21 as specified in the
proviso, Clause (1). Provided further that elected members shall
have the right to vote in any election of the cooperative society in
their capacity as much member and is eligible to be elected as officer
bearers of the Board. ”
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I would also request the Government to insert a new paragraph in to the

Article 243 ZJ. That may be laid down as the following:

“Provisions can also be made for co-option in case of the absence of
elected directors from the ward and in such cases the co-opted
members shall not have the right to vote in any election of the co-
operative society in their capacity as such member or eligible to be
elected as office bearers of the Board.”

The last paragraph of the clause 3 of Article 243 ZJ states that functional
directors of a co-operative society shall be excluded for the purpose of counting
the total number of directors. This is not fair, because, being the professionals in

the Board, their opinions should be reckoned.

Therefore, I would request you to replace "shall be excluded" by "shall be
included" in the paragraph. Therefore, it may be laid down as:

“Provided also that the functional directors of a co-operative society
shall also be the members of the Board and such members shall be
included for the purpose of counting the total number of directors
specified in first proviso of clause (1) of this article.”

‘Vided further that such elected members shall have the right to
vote in any election of the co-operative society in their capacity as
much member and is eligible to be elected as office bearers of the
Board.”

I would also request the Government to insert a new paragraph in to the

Article 243 ZJ. That may be laid down as the following:
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“Provisions can also be made for co-option in case of the absence of
elected Directors from the ward and in such cases the co-opted
members shall not have the right to vote in any election of the co-
operative society in their capacity as such member or eligible to be
elected as office bearers of the Board.”

Last paragraph of the 3 of Article 243 ZJ states that functional directors of a
co-operative society shall be excluded for the purpose of counting the total number
of directors. This is not fair because being the professionals in the Board, their
opinions should be reckoned. Therefore, I would request you to replace "shall be
excluded" by "shall be included" in the paragraph. Therefore, it may be laid down
as:

“Provided also that the functional directors of a co-operative society
shall also be the members of the Board and such members shall be
included for the purpose of counting the total number of directors
specified in first proviso of clause (1) of this article.”

In almost all the States, even though there are Co-operative Societies Acts
and Rules, there is no uniformity in the Act and Rules in the matter of appointment
of employees, their service conditions, their pay scales, disciplinary matters,
promotion and other service conditions including payment of pension, gratuity,
bonus, and other allowances etc. Ample provisions are to be made in the 111"
Amendment Bill enabling the State Governments to make provisions in the Act
and Rules in the respective State Acts. Uniformity and guidelines are to be made
in the amendment to achieve the above purpose.

I also take this opportunity to express my concerns over the dilution of the
control of the State Governments. Absence of State control may push cooperative
societies into a competitive market of financial institutions. Cooperative societies
are not profit-making institutions and, therefore, suffer a lot in a laissez-faire

system. Hence, I would request the Government to not to dilute the control of the

State Government in this regard.
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The Government has appointed three Task Forces, two under the
Chairmanship of Shri Vaidyanathan and one under the Chairmanship of Shri G.C.
Chaturvedi. These Task Forces had submitted various suggestions to strengthen
the cooperative sector in the country. Revival of short-term credit structure of the
cooperative institutions has resulted in tremendous improvement in their
functioning. However, recommendations on Long Term Cooperative Credit
Institutions have been pending. It is to be noted that the Central Government
approved a scheme for reviving the Long Term Cooperative Credit Institutions
with an outlay of Rs. 3500 crore, but the Scheme is not yet been implemented. If it
is implemented, the Scheme would be a great relief for crores of rural households
in the country. Therefore, I would request the Government to take urgent measures
to implement the Scheme.

Cooperative sector faces a lot of challenges from the new generation
financial institutions and private moneylenders. This trend is not good for the
interests of the common people in the country. Strengthening cooperative societies
1s none other than empowering rural sector and agrarian economy of the country.
Therefore, I would request the Government to take constructive steps in this
regard.

Shri Sharad Pawar Ji, hon. Agriculture Minister, has been taking positive
initiatives to reform agricultural sector in the country for the last seven years. His
commitment to the farmers has been proved with a volley of agrarian packages,
incentive schemes and debt waiver schemes. Therefore, I would request you to
take immediate measures to protect and revive the cooperative sector in the

country.
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18.00 hrs.
MR. CHAIRMAN : Hon. Members, it is 6 o’clock now and I have a list of more
than 15 Members to speak on this Bill and thereafter, Zero Hour matters may be
taken up.

... (Interruptions)
MR. CHAIRMAN: This is a Constitutional Amendment Bill. It has to be passed
by the House today itself. So, is it the pleasure of the House to extend the time of
the House till 8 p.m.?
SEVERAL HON. MEMBERS: Yes.
MR. CHAIRMAN: So, the time of the House is extended upto 8 o’clock. Dr.

Ratna De may speak now.
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DR. RATNA DE (HOOGHLY): Sir, I thank you for giving me an opportunity to
speak on this important Bill, namely, the Constitution (One Hundred and Eleventh
Amendment) Bill, 2009.

The Bill, as the House is aware, was introduced in Lok Sabha on 30™
November, 2009. This Bill primarily aims at adding a new Directive Principle of
State Policy stating that the State shall endeavour to promote voluntary formation,
autonomous functioning, democratic control and professional management of
cooperative societies.

18.02 hrs (Dr. M. Thambidurai in the Chair)

Apart from this, a new part IX B in the Constitution (adding Article 243 ZH
through Article 243 ZT) would be inserted which outlines certain guidelines for
running the cooperative societies.

There is no doubt that these changes are being brought about in the
Constitution with the passage of the Bill. It will go a long way in streamlining the
cooperative societies in the country. As is the case in our country, the
cooperatives play a very vital role in the agricultural sector. It also ensures that
cooperative societies function in a most democratic and professional manner.

This Bill provides for supersession of a board for a limited period on
reasonable and tangible grounds in cases where the Government have a
shareholding or have provided loan or financial assistance or any guarantee for a
period not exceeding one year for the cooperatives societies during the business of
banking and six months for other cooperative societies.

There cannot be two opinions that there is an urgent need to further
promote and develop the cooperative sector. There is also an urgent need to
strengthen our cooperatives. There is no doubt that the Government is making
efforts to revitalize the cooperative societies in general and cooperative structure
and other related activities of cooperatives in particular.

The Standing Committee, in its wisdom, had made several path-breaking

recommendations. For example, the definition of ‘active member’ should be
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included in the Bill. It also recommended that a specialized agency on the lines
of Election Commission be set up for the task of conducting elections in the
cooperatives. There are many such path-breaking recommendations made by the
Committee which has already gone into the Bill in depth with a view to strengthen
the cooperative movement in the country.

Sir, 80 per cent of our citizens toil in the informal sector and they also
contribute to the GDP of our country but they have no say over the way growth is
generated or they do not have any voice to claim a fair distribution of the wealth
they produce. If the farmers store their produce in a common place and sell them
through a common mechanism, then the farmers would recoup the legitimate value
of their labour.

There are many cooperative societies in our country. There are some
cooperative societies running with stunning progress. For example,
Amul and Sugar Cooperatives in Maharashtra are doing very well. There are
others whose performance 1s in poor light like the ones in our State, West Bengal.
The reasons are well known like abuse, politiciz, excessive dependency on
the State and so on.

I would request the hon. Minister that not more than one person from a
family should be a member of a society. The menace of the middlemen should be
stopped.

I would strongly urge the Government to extend financial assistance to the
cooperatives with the solemn pledge to ensure that the cooperative movement in
the country is in order and that the cooperatives flourish for the benefit of farming
and other communities.

I hope the passage of the Constitution (One Hundred and Eleventh
Amendment) Bill, 2009, would bring the much-needed sea-change in the very face

of the cooperative movement in our country.


Usha
cd. by h3
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SHRI ANANDRAO ADSUL (AMRAVATI): Thank you Mr. Chairman. I stand
here to support the Constitution (One Hundred and Eleventh Amendment) Bill,
2009.

First of all, I would like to express my sincere thanks to the hon. Minister,
Shri Sharad Pawar because in my fifteen years of parliamentary experience I have
seen nobody has touched this cooperative sector. You are the only person who has
brought this important amendment. The cooperative sector plays an important role
in the economy of the country, particularly in the lives of the rural people of this
country. There are various societies registered under the Societies Act. There are
various Acts in various States for the cooperative sector. In my State, the sugar
industry, the cotton industry, the oil industry, the processing industry, the milk
processing industry, and the cooperative banking industry are registered under the
Societies Act 1960.

Fortunately, being the guardian of this cooperative sector in Maharashtra,
the hon. Minister, Shri Sharad Pawar, has brought this amendment in the Central
Act. In this amendment, there is a provision to restrict the number of Board of
Directors to 21. My experience is that, in some societies it used to be thirty; in
some societies it used to be fifty, etc. It is very much essential that the number of
Directors should be restricted. This is a good amendment in that way.

Then, the tenure of the Board is five years. Not only that. There is a
provision that before the expiry of the Board, the election should be held. That is
also a very essential amendment. There is a good provision — which is in our
Societies Act — of having two representatives from women and one representative
from the Scheduled Caste/Scheduled Tribe. But unfortunately, you have forgotten
to include the representatives of the employees. In the State Act of Maharashtra,

there is a provision under Section 73 (b) (b), according to which, per ten Directors,
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one representative of the employees is there. The same thing should have been
brought here also. It is because he is the main factor in these institutions. He is
working over there at least for eight hours. If it is a bank, he knows better about
the financial condition of the bank. Participation of workers in the management is
the Central Act. That is why it is very essential that the employees’ representative
should be included in this amendment.

Another provision is there. It is said that the Board of cooperative societies
can be superseded in case of persistent default, negligence in the performance of
the duties, commission of any act prejudicial to the interests of the cooperative
societies or its members. It is also a very essential provision, which has been
brought here in this amendment. E

Sir here there is a doubt in my mind that another one provision is there. If
the Government share is there in that particular society or any guarantee is given
by the Government for any loan or any other business, there is a restriction that the
Board will be superseded.  But if there is not a share of the Government and if
their working is prejudicial to the interests of the society or otherwise to the
members of the society, then there is not a provision, and in that case what action
will be taken? That is also very much essential to bring into this Act.

Sir, in totality, I have seen that there are very good provisions which will
definitely give safety to the Central Act, viz., the Cooperatives Act. It will serve
the purpose. That purpose is that those societies are of the common people and
definitely the common people will get the benefit out of it.

Sir, with these words, I support this Bill.


rbn
ontd. By   J3    
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SHRI R. THAMARAISELVAN (DHARMAPURI): Sir, thank you very much for
allowing me to participate in the debate concerning the cooperative societies.

Sir, at the outset, I rise to support the Bill titled "The Constitution (One hundred
and Eleventh Amendment) Bill, 2009, more particularly, in view of the fact that
this Bill will settle and solve the problems in the cooperative societies and it will
also give way for effective functioning of the cooperative societies and sectors.
Sir the amendments envisaged in the Bill are commendable. No doubt, as
addressed by the hon. Minister here, the provisions in the Bill will not only ensure
the autonomous and democratic functioning of the cooperative societies, but also
ensure the accountability of management to the members and other stakeholders
and shall provide for deterrence for violation of the provisions of the law. I really
appreciate the hon. Minister for bringing this kind of amendment Bill. But, at the
same time, I would like to put forth certain points in this august House.

Sir our country after gaining Independence, the Governments, one after
another, gave much importance to the cooperative movement in the country
realizing that the country can develop through cooperative movements as adopted
and followed in many countries in the world. But what we are experiencing is that
the cooperative movements are getting less importance. We are going in a big
way for establishment of multinational companies at the cost of cooperative
movements. It is really very unfortunate.

The hon. Minister is well aware that if we are standing as the largest milk
producers in the world, it was achieved only through cooperative
sectors/movements. Even the milk producers’ cooperative societies in rural areas
play a vital role in rural economy. Can you think that the multinational companies
with FDI can do such wonders? It is certainly not. Therefore, there should not be

any going back to discourage the cooperative sectors or defeat its objectives.
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I am happy that the hon. Minister is holding the dual post as Minister for
Agriculture and Cooperatives. I would like to take advantage of mixing these two
because the hon. Minister 1s one for both departments.

In India, cooperative farming has not gained any importance. The farming
through cooperative movement is equal to nil in our country whereas this concept
is highly successful in many parts of the world. By doing so, the farming can be
more cost effective. Not only that, we can increase the area of cultivation also.

Yet another point is that while going through the amendment provisions, it
has been noticed that reservation provided for SCs, STs, and women on the Board
of every cooperative society which have individuals as members from such
categories, the reservation of one seat for the Scheduled Castes or the Scheduled
Tribes and two seats for women on the Board of every cooperative society is very
low. In my opinion, the reservations provided for Scheduled Castes, Scheduled
Tribes and women are not sufficient. It should be increased in accordance with
the reservation policy for such categories. That apart, as my other colleagues
have spoken here, the employees of the cooperative societies also should be given
proper representation. It was not in the amendment Bill. So, the hon. Minister
must kindly look into it.E

That apart, one more point is there. If there is no other category of people
other than the Scheduled Tribe people available in a particular area, the society
which is to be constituted in that area has to be provided with only people
belonging to the Scheduled Tribe community. There should not be any insistence
to induct the other category people in the society.

With these suggestions, I conclude my speech and I support this Bill.


tkd
d. by k3 
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SHRI A. SAMPATH (ATTINGAL): Mr. Chairman, Sir, I thank you for giving
me this opportunity to speak on this Bill.

Sir, I seek your kind permission to speak from my colleague’s seat.

MR. CHAIRMAN : Yes.

SHRI A. SAMPATH : Sir, I hope there is no conflict of interest in this legislation.
I hope so, Sir. May I get an assurance from the hon. Minister?... (Interruptions)
MR. CHAIRMAN: You please address the Chair. You have got five minutes.
Please conclude it within that time.

SHRI A. SAMPATH : Sir, please permit me to speak in my mother tongue
Malayalam.

MR. CHAIRMAN: You speak in any language. | have no objection to it. There is
no problem. You should restrict your speech to five minutes.

SHRI A. SAMPATH : Thank you, Sir.

* Sir, I hope there is no conflict of interest in this bill. 1 want an assurance
from the Minister. I support the broad contours of this bill. But, I propose some
changes and retrospections with regard to some clauses in the bill. Sir, the co-
operative units in the different states of our country, do not function in the same
manner. In some states it is in the milk production and distribution sector that the
cooperative units work. In some other states it is in the cotton farming and
production sector. Some other regions have co-operatives in sugar cane growing
and sugar production industries.

Sir, I come from Kerala. I want to mention a fact for the information of this
House. The sum total of bank deposits in Kerala is one lakh seventy five crore

rupees. The deposits of co-operative units alone come to 75,000 crore rupees.

*.* English translation of this part of the Speech which was originally delivered

in Malayalam
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These are the figures of a small state. The total number of co-operative banks in
India is ninety five thousand six hundred and thirty three. But the number with
regard to the small state of Kerala is a mere one lakh six hundred and forty nine.
This means, though we are less in number, the state has achieved phenomenal
improvement in the functioning of cooperatives. India’s last year’s total deposits
in the cooperative sector was thirty two thousand eight hundred and two crore
rupees. Kerala alone mobilized twenty thousand four hundred and thirty two crore
rupees. It means, 62.3% of the total mobilization in the country.

The average deposits in the country’s cooperative banks is a mere thirty
four lakh rupees. But, as regards Kerala, the average deposit in cooperative banks
is 12.72 crore rupees. Sir, in our state, in all sectors, the cooperative bodies are
involved and they play a constructive role. Beginning with small schools, to the
compensation paid to the bereaved families of diseased persons, cooperative
bodies play a role. Handloom sector, fishery, bamboo and cane handicrafts,
forestry, women welfare activities works, matters concerning government
employees, agricultural credit societies, in all these sectors; the state cooperative
banks and its smaller units actively participate with a welfare spirit.

Sir, I am proud to take part in a discussion concerning this subject. I was
one of the youngest presidents in the whole nation, in the agricultural co-operative
banks. Sir, I have a request, in this regard, “Do not kill the golden goose”.

If you are viewing in the same light the cooperative units spread across
different states, and you are bringing a common legislation, you need to define
certain terms and conditions with regards to certain clauses.

This is why, with your permission sir, I suggested some amendments in the
bill. T have no vested interest sir.

In the first page, second para tenth line, I want to include the phase “and

also pay financial aid to ensure social justice”.
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This is the duty of the Government. Therefore I am stressing it again.
Secondly, on second page part nine, 243(ZH) line 18; it should not just be
‘elected’ but also include , “Nominated by the board of any cooperative society”.
They too should become part of the general body.

Sir, thirdly, on page 3, para 243 ZK, line 14, it has to be “at least three
months” before the expiry of the term of the board of directors. As per the present
bill it would mean, that elections can be conducted even one day prior to the
expiry of the term of a cooperative society. This could lead to further disputes,
therefore, elections in cooperative bodies should be held at least three months
prior to the term of expiry of an elected society.

Sir, on third page, Article 243(ZH) 25™ line, I want you to add a clause,
which 1 will now mention with your permission, for the kind attention of the
Minister. With regard to the clause “ In total, during the tenure of the board, the
board can be held in suspension for a period of six months”. I propose it should be
“the total period of suspension should not exceed six months during the whole
tenure of a board”.

Sir, fifthly, on page 3, 243 article, ZH, line 35, the words “Shall not”
should be charged to “May”.

Similarly, on page 3, 243 ZL, line 36, “instead of change to “or kept
suspended” should be changed as “even kept suspended”.

On page three, para 243 ZL, “If any of the provisions of the clauses 1-5 of
the above, article 343 ZL is violated Government should not interfere” must be
changed. The bill clarifies that non interference by Government is warranted
wherever, Government does not have share hold, or does not give grant or aid.
This could mean that if affluent sections of society, constitute a cooperative body,
and function as a cartel, then cooperative societies can turn to corporate houses. It
can even lead to a situation, were, cooperative societies can become instruments

for misappropriating the wealth of the country. In such cases, as per the bill, the
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Government will be made incapable of interfering or superseding. Even in the case
of Charitable Societies Act Government can intervene or supersede.

Before, I conclude, I want to mention about a small and margilised
community in our society. We mentioned about men and women. Sir, there are
the sexual minorities. If they form cooperative societies, how can we insist “ Shall
include two women” this would be sexual discrimination against those who are
transgender. Therefore, their case too should be sympathetically considered in this
bill.

Before I conclude, I do believe that the cooperative societies in India needs
to be overhauled. It is also true, that presently cooperative societies in many
places are in the hands of vested interest groups. It is also true, that political
interference in many states have led to the weakening of cooperative societies.
But let us not forget that in other states, the different political parities have

contributed to the growth of the cooperative societies. *
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SHRI RUDRAMADHAB RAY (KANDHAMAL): Mr. Chairman, Sir, [ am very
much thankful to you for giving me the opportunity to ventilate my ideas on the
11" Constitution amendment Bill tabled in this august House today.

Sir, the cooperative sector over the years has made significant contribution
to the various sectors of national economy and has achieved voluminous growth.
But due to lack of proper legislation, cooperative societies in the country are
unable to function in a democratic, professional, autonomous and economically
sound manner.

Sir, I am thankful to the hon. Minister of Agriculture for bringing this
Constitutional Amendment Bill. The Government of India enunciated the National
Policy Framework and also enacted the Multi State Cooperatives Act. But all these
things have failed because the States could not bring proper legislation so that
cooperative sector could function autonomously and professionally sound manner.
So, this Bill was inevitable, and for this Bill, I think, six fundamental things should
be carried out. They are - elections by independent authorities; five years term of
functionaries; independent audit; in case the Board is dissolved, formation of a
new Board within six months; limit the size of the Board of Directors; reservation
of SCs and STs and women in the Board of Directors.

But this Constitution Amendment Bill seeks to do to the cooperative sector
what the 73" Amendment did to the panchayats. In 1992, we have amended the
Constitution by way of 73" Amendment for panchayats, to function as an
autonomous body but till date, we have not been able to do it because the States
have not framed the legislation accordingly to devolve power. E

Shri Sharad Pawar has brought this Constitution (Amendment) Bill which
is a holistic one. But I apprehend whether the State Governments will actually
devolve powers to the cooperatives because in Article 243 (G) of Part IX, it has
been clearly mentioned that subject to the provisions of this Constitution,

Legislature of a State may, by law, endow the panchayats with such powers and
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authority as may be necessary to enable them to function as institutions of self-
governments.

Again, in Article 243Z (1), it is mentioned that subject to the provisions of
this part, the Legislature of a State may, by law, make provisions with respect to
incorporation, regularisation and winding up of cooperative societies based on the
principle of voluntary formation, democratic functioning, economic participation
and autonomous functioning. Here also it is stated that there will be autonomous
functioning. But till date we have not achieved our goal of devolving all the
functions to panchayats. As per Schedule XI of the Constitution, 29 subjects have
to be devolved to panchayats, but they have not yet been devolved to them.
Similarly, I doubt whether, by this amendment, you can compel the States to make
devolution. So, some experts on panchayat matters have opined that you should
bring the subject of panchayats into the Concurrent List or to the Union List.
Otherwise it cannot be done.

Sir, I have objection to three clauses of this Bill. In Article 243Z J(1) of
Part IX B, para 3, it has been mentioned that provided further that the Legislature
of a State may, by law, provide for reservation of one seat for the Scheduled
Castes or the Scheduled Tribes. This means, one seat will be reserved either for
the Scheduled Castes or for the Scheduled Tribes. But where the thickness of
population of the Scheduled Castes and the Scheduled Tribes is more, one section
of the population will be overlooked. So, I would suggest to the hon. Minister that
one seat should be reserved for the Scheduled Castes and another seat should be
reserved for the Scheduled Tribes so that this will go to the State Governments and
they can decide.

Similarly, in article 2437 J(2) and 243Z J(3), it is mentioned that co-opted
persons will be the members of the board having experience in the field of banking.
But the high-powered Committee constituted by the Government to review this

Bill have categorically stated that those persons who have been defeated in the
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election for the Board of Directors should not be co-opted, but here they have left
it. I think this should be added to this clause.

As far as the super-session of the Board is concerned, the Board will be
superseded where there is Government share. But the high-power Committee has

recommended that when the Government share is less than 50 per cent, then the

Board should not be superseded.|i= prefore, I would urge the hon. Minister to

kindly consider this matter so that they must give due attention to the High-

Powered Committee, which was constituted by them only.


senapati
(Cd. by n3)

Ravinder Singh
Rudra ctd
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SHRI S. SEMMALAI (SALEM): Thank you, Mr. Chairman, Sir, for giving me
this opportunity.

At the outset, I support the Bill as well as I welcome the Bill. As the hon.
Minister mentioned in his opening speech, though it appears as a small
amendment, as far as [ am concerned, this amendment is a shining feather in the
cap of the cooperative societies.

The prime objective of the Bill is to ensure the autonomous and democratic
functioning of the cooperatives and to ensure the accountability of management. I
wish the Bill should have more teeth to prevent autocratic functioning of the
Board members of these societies.

The purpose of forming the cooperative societies got defeated with selfish
and motivated persons occupying the positions of power and administration.
Slowly the societies have come into the grips of unscrupulous elements turning the
societies into family holdings. I believe that the Bill will put an end to such
undesirable scenario.

In this context, I would like to make one suggestion to the hon. Minister.
The hon. Minister may think it over. A suitable provision is to be incorporated to
restrict the term of the Office of the President of the Cooperative Society to not
more than ten years, that is, for two terms only. By restricting the term of the
President, we may ensure that no vested interest is developed. I would request the
hon. Minister to consider this suggestion and make a suitable amendment in this
Bill or he may kindly mention it in his reply.

I welcome the provision in clause 243 (z)(j)(i) for providing reservation of
two seats for women and one seat for SC/STs on the Board of every cooperative
society as it would enable the depressed sections of the society to have a

participatory role in the functioning of the cooperative societies.
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In respect of part 9(b) under clause 243 (z)(l), there is a provision to
supercede or keep a Board under suspension. [ would like to mention that my
apprehension is that this provision may be used arbitrarily by the authorities. So,
before doing so a show-cause notice should be given detailing the irregularities
committed and given reasonable opportunities to the Board to place its defects.
Incorporation of the suitable provisions in this regard will remove any ambiguity.

Mr. Chairman, Sir, I may further say that the United Nations declared 2012
as the International Year of Cooperative Societies and it is my earnest hope that
the cooperative sector in India facing the challenge of tough competition would
develop voluntary and open membership. I underline the word ‘open membership
with innovative vision’.

Sir, my last point is and before concluding I would like to draw the
attention of the hon. Minister regarding the income tax problem faced by the
cooperative societies. Agricultural cooperative societies, the hon. Minister may
know, are the service societies. So, the societies are treated as service societies
only. But I think the jewel loans offered by the cooperative societies are being
treated as commercial enterprise in the eyes of the Income Tax Department. So,
the hon. Minister is well aware of the fact that this is a wrong approach. The
purpose of obtaining jewel loans by farmers is to invest the money in agricultural
operations.hould not be computed as income to the societies which is taxable.
In my own district, in Salem district in Tamil Nadu, a number of societies are
forced to pay income tax. This is against the accepted principle. So, I would
request the hon. Minister that he may take up this issue with the Finance Minister,
the issue of getting exemption from the income tax in respect of the cooperative
societies.

With these words, I conclude.


Ravinder Singh
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SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, Sir, the hon. Minister
has presented this Amendment Bill and in the course of presentation he has
remarked that it is a very small amendment. It is very small in terms of words but
it is heavy in terms of essence. Not only that, it is a blow to the very concept of
the autonomous aspect of the cooperative sector.

It may be mentioned that this Bill is going to dilute the concept of autonomy
of cooperatives by including it in the Directive Principles of State Policy and by
taking away autonomy of cooperatives in an indirect manner. [ think this is an
attempt, this is a step to corporatize the co-operative sector. Many good things
have been said but they can be mentioned in a separate manner. The primacy of
the concept of autonomy for cooperative societies should be retained by making
the right to form a cooperative society a Fundamental Right. The word
‘cooperative societies’ should be included in Article 19. A new provision should
be added to Article 19 to form and run cooperatives based on the principles of
voluntary formation, democratic member control, member economic participation
and autonomous functioning. So, I am of the opinion that the proposed provisions
of the Bill should not be included in the Constitution. It can be included as a
separate Schedule under Article 19 (1) (c).

Sir, the definition of ‘cooperative society’ should be modified to include
important terms such as autonomous association of persons, common needs,
jointly owned, and democratically controlled enterprise, and ‘active member’
should be included. The idea of a separate agency for running elections is
welcome. But on the question of suspending or superseding, if the Government
takes the right, then is it not a blow to the autonomous system of the cooperatives?
Not only that, this is enshrined in the State List. So, this is a sort of encroachment
on the rights of the States. That is why, the autonomous identity of the
cooperative societies and the cooperative sector should be retained. If some sort
of a definition is required, it is welcome. There should be national guidelines; 1

have no objection in this regard.E
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Yes, the health of the cooperative sector is not good enough. There are
allegations of corruption; there are allegations of bad habits; corrupt practice;
mismanagement; and not holding elections timely. Even then, we have to admit
that it is an autonomous sector. It cannot be treated as a corporate sector or as the
Government owned enterprise.

I think, you are going to rationalise everything. That is understandable.
But, you do not encroach the right of this autonomous body; do not dilute the very
essence of the autonomous system of the cooperative sector. Instead of that, you
can put everything separately that will help you enough and will not go to
encroach the rights of the States.

Sir, while I am saying all these things, I register my serious reservation in
this regard. I think, the Minister will convince us during the course of his reply

and answer to all these questions.
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SHRI SHIVARAMA GOUDA (KOPPAL): Hon. Chairman, Sir, I thank you, for
giving me this opportunity to participate in the discussion on the occasion of
Constitution (One Hundred and Eleventh Amendment) Bill, 2011, brought by the
hon. Minister of Agriculture, Shri Sharad Pawar ji.

The Bill aims to bring a Constitutional Amendment to strengthen the
cooperative sector by minimizing Government interference in the working of the
institutions. It is a welcome move.

The Indian cooperative sector completed 107 years of its existence in 2011.
The United Nations declared to observe the year 2012 as the International Year of
Cooperatives. At this juncture, this Bill is brought before the Parliament. It is also
a welcome step.

The cooperatives find mention in the Indian Constitution, explicitly, at two
places. First, in Part IV, Article 43, as a Directive Principle, which enjoins the
State Government to promote cottage industry on an individual or cooperative
basis in rural areas, and second, in Schedule VII as Entries 43 and 44 in the Union
List and Entry 32 in the State List.

The proposed Bill adds a new Directive Principle of State Policy stating
that;

“The State shall endeavour to promote voluntary formation,
autonomous functioning, democratic control and professional
management of cooperative societies.”

If further inserts a new part IX B in the Constitution (adding Articles 243
ZH through 243 ZT), which outlines certain guidelines for running cooperative
societies.
The major additions in the said Bill relate to:-
1) To insert Article 43 B in Part IV of the Constitution as Directive
Principle of State Policy for voluntary formation of cooperative

societies.
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1) To make provision for giving representation to women and the
Schedules Castes and the Scheduled Tribes by provisions for the
reservation of two seats for women and one seat for the Schedules
Castes and the Scheduled Tribes on the Board of every Cooperative
Society, which have individuals as members from such categories

(Article 243 ZJ(1) second proviso).

I would like to ask the hon. Minister that on what criteria he fixed the
number of Directors that is 21. I would also like to suggest that this number
should be fixed according to the number of districts in the concerned State so that
the representatives from all the districts would get priority in the State’s apex
cooperative bodies. I, therefore, request the hon. Minister to look into this aspect.E

I appreciate the stated objectives of the proposed Constitution (Amendment)
Bill which seeks to promote and build cooperative societies on the principles of
voluntary and open membership, democratic and member-centric participation and
autonomous functioning.

However, the moot question is whether the proposed amendment is the
most suitable mechanism to achieve this goal. It needs to be understood that
cooperative societies are meant to be autonomous associations of persons united
voluntarily to meet their common economic, social and cultural needs and
aspirations.

They must not be treated as a part of the Government machinery like the
institutions of local governance which have been established as the third tier of the
Government following the 73" Constitutional Amendment.

The Constitution is meant to define the role of the State, provide for
mechanisms for proper functioning of the different organs of the State and protect
citizens from undue encroachments on their liberty.

As such, the Constitution needs to contain detailed provisions only to this

extent. In fact, the Directive Principles of State Policy lay down the fundamental
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principles for the governance of the country and it is the duty of the State to apply
these principles in making laws.

Sir, the cooperative philosophy is aimed at helping all sections by involving
them in cooperative efforts. ... (Interruptions)
MR. CHAIRMAN : That is all right. These are the general things which you are
saying. You speak about the Amendment Bill.
SHRI SHIVARAMA GOUDA : Therefore, in order to fulfill the objective of the
cooperative sector, it was to ensure that the benefits reached the people belonging
to the lowest strata of the society. It was possible only when everyone in the
cooperative institutions developed confidence about the cooperative principles.
Hence, the Government should pay adequate attention to this aspect.

Sir, with these words, I support the Bill.
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$ft SreHe RiE (FRR): |wufd Sft, oS wed d a9+ By w3 S <fdgm &1 111ai
FeE of BR Y ©| Fivaq w0 § &7 9 &I TR® ¥ 9 U D UF 3] G & FEhiiNar

AT T Sfaer a1 A ATl &l &) 9Rd d i AEhIRAT 3fiaier= Bl |l 9l 94 N & ¢
4

HEIGY, ¥ Hadl WEDPN AWAN & 8, dicth IR Bl T q$1 A1hd D [d%g BN
DHHASR AN BT Ueb IS AT 81 FBINAT Afaler Dl Hogdl o & foy e v 4
OTRT DI & frawaear off, |fagr & gRI Aibd o Sl ATaeaehdl oAl 3T I BRI Bl
fepam S ver 81 «ife # ¥g e Arew b AgdIRal Al BI a Adl F dier S J@ 2
T 9 HeIY BT ST e 2R SfR gE R 9 BT S /15T & 3faR B BNt | 3Tl
IR AR AR ©l 9 98 G @ AR ¥ o g1 3Rl A1 &1 IISH 81 AT 89N

FHAD! AR TFEHT SR WK T qTell AeHIRAT B GRAY & ST WHR BT eaaqu e
TR | ARBHR W A8 a1 IR & © [P AT I e 3§ 91 51 B § HH IR 80T, 89
I TN W H A R @l AR 50 AT IAD AW IR DI AR BT IAD G
WA BT g1 WMl /S YSit Bl dler @ M Yo [Ha1 7 3R 9 We FEe |
el Jad 81 A16d & iR I8 AfHR 30 Agd & g fHer | ofd St FeiR & 2,
S FHYG §, S IAGAGAT 8, Sl I9R B AR DI Al & 8, SAD! drdhd DA 9 8Rfi?
I W F1 U 8| 3 Yeh WL PR X8 & AR e Ugel Wl o7 <ifeb=T S{ashaor ol 3f1q
yragT H R W e PR IS Bl IS S8l WRBR B golt il 8RN, a8 oy Al aRE B
FHGR ST, & BN AT YIS RISl BT 1 d8f MY AT T 3[ahAU Bl |
IfpT I8 S 2 6 98 aHHul B8 HEM U AfYS BT TSl NI 3 FE W W€ IR I8 ©
o5 afs afAfa |8 1 | <ol A1 IHHT HHHA Ui AT BATT

# ST U W1 B_AT ATed § [P I AR AU, HAAR AN & GRI A<Dl

M=IT AR ST 8l §7© Aol 91y, ARevl @iy, ¥R & U & g’ g 3i
dhd ATMRY| &H oIl & b JIaHAT & Jellal Bl Bl ol AMfey| T BIg yawad H et
FHRAT B A Afdd B A A oMy gfted aR o, AfhT weed e aRe A @
DI FRD HUAT HRD GAT P G0ST B DI AqRAT $AH 1 [ I | &A1 B, ARG
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HEBINAT I Ueh Al NP HawT & Al D 1 HiehT & b AT el gawes d el
B %@ 2 A1 99 e & R T ¥ fFaifia & <l

HEled, # B8 WhAl g b 89 ANl DI Sl ASHINAT ARG P WA &, T
IR ATEdl R8T 2 5 GEeRaT e dHeiR | a9k # de-3s feiuf & fawg
HBHINGT AT A AN BT Ueb Ao &l H AU AqH & AT HAT St A 3MUT Bl
R § & o 39 e AR U 9 @1 wd R iR, a8 o @ fOwg s W
SETRA AN BT AT & AR 24 [ YR 8, a8 FiTad w7 A goil & oy awar &
v e Sord 81 ARk B Feerd Bl € fb U @l o1 #orga foban oy aifep & qreiR
T ES T AT T G 8, WS H DHadl 18 TG HUT 1 WD FwA1A & g1 faam <
<@ Bl

Herqy, # 3fues A O ISl Bl @ @l §, 9 AN oY agd #eaqul 8| W AT
1Y fFaml & g, @R &R & U R goil B AawIehdl 8, SUD (oY DR &
AREUN ¥, ARPR & gRI TS MRS & MR R Yol Fgar vl 2| Fivaq w0 4 feam &
U i Sal 4ol T8 2 P I goiuiidl & g Al Aoiga Al Bl WS BR A |
U A OIq I AU & Al WRBR BT AN A TS FAMP 4 3 IATeA D qHEBRl &
AR § I o Red €| Heled, § Yg Bl ATedl g b Icuradbisl &I A8 Ao ¢l fhwam
T Al IAEAD © AT STHIET &, AR F IAPT SW&T T8l ¢ 98 WHa J AN Tl &,
IS TR AT T8 W1 HRAT &, Yl DRI ATl BT I F 8

3fd ¥, H U d1d HEDHR AU I FHG BT T8l g b AT FAT S AT 3mq
I & P JaHAT B Folrel B FiTad w0 T STH I By IR FeHIRAT BT Hdd Uh

IR e, dfoth HHSIR SN BT < ATHHY I BY d¥g I Fad B |

AEIGY, 38 YAl © A H D! GRIAE < §Y ST I FHI Bl B
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Hon. Chairman
Sir, today we are discussing the Constitution (One Hundred and Eleventh
Amendment) Bill, 2009. Respected Minister said that it is a small bill. It is
indeed a small bill but is of great importance. The cooperative societies is a
subject enumerated in Entry 32 of the State List of the Seventh Schedule of the
constitution and the state legislatures have accordingly enacted legislations on
cooperative societies. However inspite of expansion of cooperatives, their
performance and functioning have not been upto the desired level. Therefore
proper vigilance and monitoring must be there to streamline their performances.
The Central Government must ensure that the cooperative societies run well and in
a sound manner. Currently, the principles of autonomy, fundamental right and the
voluntary nature of the societies are being diluted. A new Article 19(C) must be
inserted in Part IV of the Constitution (Directive Principles of State Policy) for the
states to strive to promote voluntary formation, autonomous functioning,
democratic control and professional management of cooperative societies and
Article 43(B) should be removed.

Wherever two or three states have set up one cooperative, that too is being
run by an existing law of 2002. The Centre should not interfere in the functioning
of the states in as far as cooperatives are concerned. The states’ rights must be
safeguarded and the government bill should not encroach upon those prerogatives.

Due to paucity of time I will not go into more details but I want to make it
clear that I strongly oppose the bill.

Thank you for allowing me to speak.

*English translation of the Speech originally delivered in Bengali.
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N FRTR A1 (TAR): AT IR SN, AR A St g1 o Afue e fadae
(T <1 TIREdl W) e H Ud a1 T B, H SHhl [RAR qHIT PRAT g AR HAT S
BI g=IaE W <l gl

ARG, WA e a9l A Sl TSI FHY srefaraven § &9 o) @ B, Ff¥ad IR w
BT ANTE @ ¢ 3R < & & U H 8l W IWhR Adex S IR @1 8, 9T Wi af
2 ST B 21 T RPN G13i 3iR el § S B & 8§ 59D o1 S 111d] Ghed
@ omm &, # sAd |HT FRam g

Hegd, § HAl S @1 &9 S BRI dATedl § b &R dd AR A q¥ 7 I
ORI U<¥ B W 337 8, 981 Bt Sa1 BT ANRH $9H TEhIRal & A1edd A aidl 8, Sl
BT S-S el &1 MW a8 PR | Rl § 3 WebRl ARkl d Sl a1 [igad dR
W EART T W HEM, S ST

eIy, # oI SRES Ua¥ ¥ U] WHa &5 B AR D] S Hier argi| a8
STl 3R UETSl &1 & B G681 I B AdBiSAT Bl §, AT BT ¥, ST U1 BT T,
AglTsT U<l Bl | 3R 8] WP ARl S § a5 WY, 3R §iSl Wil A9yl !
TEHI AT 1S WY a1 S Aoigy S ol died € Sy S0 gl W Sdhar i ax
o S € e RO AR ATl W & [l dRISHIR 8l Sl 81 3R I STl &3 & HolgRl
@I, STEl SRl 8, USTS B, el dIS Ul B, 3FR I8 Wbl WAl e I AAG Bl G
T wers @ forg ®re & Y 1 fiffed dR W sR1 SREs, A1 i@l oel SISt U el g,
I ARG B, 30T 81, SSINT 81 AT 3N U< 81, 8l W STell Shl 8, Igdal Solldl g,
I8 AEHN AR & gRT 9 Al B oW e | weiey, JEer affy Mfed R w ue
AR T 8, WY, THER, AAR AR a2 A9 &1 U Afale gl 3R qod § Fgdr
GfAfT & sridre S TR SN A1 S/ g9 T RO e sme |

G W B H AR #A SN gN A Y 39 fA9e 1 GRER wWei &l g SiR
AN AT g RS uowr § W 69ET &9 UAn #§ I8 dF] 81 el ST iR UETs g, S
YA I &3 8, ST Tl I &3 8, T8l @rli bl el At e A giepd Bl

ST Ul B WA H AU I FHAG DR g
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#it WA (FT=ent): A GUIRT Sfl, o fder dened fAegs & 111d d9ied W)
i BT AR g9t far 8, g9e oy # anueht g=yare _a gl

AR HAT S A8 Weed ST &8 & foy an § ok fRvaR $fY &3 & fog
AW Bl H M Her A 6 PreMwica AedR ARl BT S Heed 8, I8 9gd @l
SESEUIGNIGE %‘Mﬁqﬂ%ﬁwaﬁwaﬂﬁ%lg

19.00 hrs.

# IS AEH W ARBR A el A b A DIRIRICT Arardfedi qebrl sAfarer
g1 SR U< H OfF AN UTEl Bl ARBR Al Al TR Yol & GRFAT A A (g S |
Teh SI-3fiaTel™ el DIATIRICT ARl Bl AGGd BR- DT B AT o1l fpT 3
IR Y& B DRI AT qdie 8 & & Jefl T8 Fees Q- Il H§ B B
arell g AT & foy 8, S Py IS § B Bl 8, Ib (Y 8, ! R Fogd
M & g 81 § oMU #eEH W ARGR A Hedl ARdl g (b DeruRicd H HET HRb
g 9 9 & T8 afcr S0 IS TN R S gied 8 @ 8, S IR HoR BRATs BRA
B W TRRa 2l T Premmfed dwemsit # gd iR Hierd B 8§, 89 W e qvs off
ST AT 1Y AT I DI H & arel T U4 80l 7 &Y, Fore 9 3ferem,
ST 6 B 8, Rl 9| ANTE BI1 &, S9d! Yol T Bl 8l # 3us #ed { IRDR
A HEl ATedl § [ 319 PIRMIRICT Bl Igd SRR &l IR T« H g1 &l Wal S T 2
B W W el e @1 g1 SR Uew H Wie & S RART gl (@Egr) # s e e
AR A 3 ST @1l $28T § SR # SIR U @I ged I8 ¢ P o [Qdpa
PIRTURICT ARATAT I & WIaT S @1 & AR I T R $9H e 74l 2| I8! BTl Wa Bl
2l... (TauT)

MR. CHAIRMAN : This is not allowed. Please conclude.
2 I(HYA : HeQd, H U e | AU a1 T BR G ... (FFEm)
MR. CHAIRMAN: No, please take your seat. You have already spoken. You send

a letter to the hon. Minister whatever you want to say.
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2t Fivers AR (ATetan): GUIRT 7eied, # dfagm (Ve 9t WReal denge) faegde, 2009
& FHdT H T gl

AT JA S S fadge @y €, e w9 A Wed W 99 70 9 80 Wiiva Wewy
P URAR A o1Td 21 3T Tl BT 91 9a@Tell ©, 89 f[I8R ¥ AW &l 3l AT qaw
A ® I fF IR wew # B AR 7 0 9 wew 21w o o denew o @ € #
IAHT JROIR FALT Bl § fh T T Al e g b o ol @ IR 3 @i @t
RN 8, A I TR ASGT UG PR I8 &, WIS Dl HAoldd! Ua R % o, [€98R 4

UerT b1 gATa BRMT 3R AOIGA! A GA1d BReh, I MK W AT AT g1 AfheT b WRBR B
e T8 I B BRI, q8 b qEHE 7 dEl of 6 99 g @g ferm a9 # e & gw
QI TS, olfh FHY WX WM& 8l 11 3R Tod § Sl @ig ge1 o, fraer feami &1
fore aifey o, a8 TE frem, s W W & <9 B SR 2 g H@A ot 9 7 faed
Hom 6 omT ft frar TRaR & omd €, 39 Ia iR AR ®1 #oiqd fpar Sy, S
et oy @MY 8, Wenes el 78, dfeh 3R g9l A | FiPgd WU A fHAE o9 q@ gerea
T B, I9 Tb o W GSTA Tel 8N AL I HebR A U I TG BT g

MR. CHAIRMAN: The discussion is over. Hon. Minister will reply tomorrow.

We are taking up ‘Zero Hour’.
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SHRI RAYAPATI SAMBASIVA RAO (GUNTUR): I would like to bring to the
kind attention of the Union Railway Minister the long cherished desires of the
people of my Guntur constituency.

The long pending desire to have a day time train between Chennai and
Guntur was met by the authorities with the announcement of diversion of Chennai-
Vijayawada-Chennai Jan Shatabdi Express (2078/2077) with effect from 1% July,
2011. Revised time table for this route was also announced. However, so far the
decision of diversion of route has not been implemented and the train has not been
started.

Guntur is an important city and the largest populated district in Andhra
Pradesh and also having the Railway Divisional Headquarters. The city is dotted
with engineering college, medical college, Science and other degree colleges, and
a number of corporate institutions.Eany software engineers of Guntur are
employed in IT industry in Hyderabad, as well as in Mumbai, Pune, Chennai and
Bangalore. In view of this, it is requested to include the following intercity express
trains in the coming Railway Budget of 2012-13.

Earlier, Nagarjuna Express was running between Guntur and Secunderabad.
Now that Express train has been extended up to Visakhapatnam. By the time it
reaches Guntur, the Guntur passengers do not even get one berth for them to travel.
Now Nagarjuna Express has been converted into Janmabhoomi Express. It is a
long bound train. By the time it reaches Guntur, not even ten persons get
accommodation. Children, women and old-age people are boarding and alighting
at Guntur. Sattenapalli, Piduguralla and Nadikudi passengers are not able to get
even standing accommodation. During the festival seasons and week-ends. ..

MR. CHAIRMAN : Please ask what you want.

SHRI RAYAPATI SAMBASIVA RAO : We want the introduction of a day time
Express between Guntur and Chennai, as well as Guntur to Secunderabad, Guntur
to Tirupati. We request that in the next Budget all the three trains should be

introduced.
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Other than that, the Guntur Railway division consisting of 95 per cent of
single and non-electrified track was formed a long time back and no infrastructural
development has been taken up by the Railway authorities so far to make this a
full-fledged headquarters.

The doubling and electrification of Nallapadu to Pagidipalli (Bibinagar) is
quite essential.

MR. CHAIRMAN: It is not the discussion on the Railway Budget.

SHRI RAYAPATI SAMBASIVA RAO: We want that electrification work of
Nallapadu-Pagidipalli to be taken up in the next Budget.

MR. CHAIRMAN: You have to make only one point. Please do not bring up all
issues.

SHRI RAYAPATI SAMBASIVA RAO : A number of pilgrims from Guntur and
surrounding places are visiting Shirdi. We want some diversion of trains via
Guntur to Shirdi and Bibinagar. You are going to introduce Bullet train between
Secundarbad and Chennai. This route is very convenient and it is the shortest route.
SHRIMATI INGRID MCLEOD (NOMINATED): Mr. Chairman, I would like to
draw the kind attention of the august House towards an important issue of an eye
camp at Balod Development Block in Durg district of Chhattisgarh reported in the
press in the months of October and November, 2011.

An eye camp was organized by the State Health Department for the patients
of cataract between 26" and 29" September 2011 at Balod Development Block of
Durg district, Chhattisgarh. In this camp the operation was conducted on 327
patients by the doctors of the District Hospital, Durg. As per press reports about 45
patients got eye infection after the operation and lost their eye sight. Similar cases
have come to light in Rajnandagaon, Bilaspur and Champa districts of
Chhattisgarh.

Due to lack of proper treatment these patients have lost their eye sight. It is

a case of abject misery that the persons who have lost their sight will now have to
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suffer throughout their life due to negligence of the doctors. Apart from poverty
and dependence, they will now have to face acute personal difficulties.

Therefore, I request the Ministry of Health and Family Welfare that a high
level enquiry be ordered into this incident. Those who are affected should be
provided the best treatment and they should be duly compensated. The doctors
found guilty in this incident should be punished.

#t RIS . IER (T|YR): AT GUART SN, H 37T AETH H DIAAT HATAT R biea
DI & HIH A Ao HUFAT BT ST DRI & D] BT e [BAT TAT &, IqH AN Pl
HT WSR 7| Y BT T DBl irep o wHufal & e qe smdfea frg g €1 5=
3MMAfed PIeT ATl B ATeT § Sl 9N eferel] 3R dlerell gl 8, SHd X § H qar1 e
ﬁaﬂﬁwaﬁémﬁmﬂﬁéﬁ,ﬁmwﬁﬁmaﬁéaﬁaﬁwlwwﬁﬁ
HEfRI BT SUARAT AT, I HHMEAT BT S8 BIIA B <l fQU| ¥ B S BIFc @i
FHET ofl, ST 9 B 120 HAS AN B A&, 143 ol HFFRT BT ST DI i dic T T,

ITH W 9 WRGR | 2006 H 51, 2007 H 19 3R 2008 H 41 dqAT 2009 H 32 i dic Bl

3 IR | PRId-Bad 43 A H 17 BRIS HIfcd e Bl BT YSRUT o7

FHIRT HEIGT, T Yade oausl, foll Srfal gR1 39 S &1 91 SFd Tl
g, 98 BUIS-DHUd 50 AR DRIS BT DRI BT HSR Mol HHMIT BT Wi 3% DR diel T
g1 BAR S DI 120 PRIS ST S I8 TR 91 Joa qicd a9y, 9 drfri &1 «iikia
T 2, TN HEtEl B & U F § aR-aR 3w Rierwa aRar w1 g ogew 7 W @
IR 39 AW B I & 6 R wwafel 3 <fed forg € ... (7agm) 9 3% 99 & forg o
T 3 HHEUCRT Bl 99 W &l ST U Th HEr W g R TR H U SN 29 <l
BT I BT YA fHATI 399 O TR § e §, I seRedd foffics W & Udh B

2l... (TauT)

MR. CHAIRMAN : You come to the point and tell what the Central Government

has to do in regard to this.
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2 TS 7. IER (TTYR): QU Heley, I8 Hedqul fawyg Bl..(aer) s9 dee q
3TYT &dAfeh A BT BT 991 2, o I M & AR 99 T8l Ahd ol 39 S BT TH

I gefega fafics 1. (caaem)

MR. CHAIRMAN: It is not necessary to mention the name.

st EORTST T, BN : S=IY UP A DI, NN B it § 51 fAferas &1 Rord on, 99
Pl i DI Toil 99 1| IH 999 B 915 AR B HFA T W T8 B §¢ TP
Aifed faanl § ar-aR w3 #eled &1 ux fo@ e gl... (agm)

MR. CHAIRMAN: That is all right. You have drawn the attention of the

Government. This is what you wanted to do. That is all. You cannot give a speech.
You have to take two minutes and come to the point. Do not drag on the issue.

This is ‘Zero Hour’.

2 AR T, IER 2 ATYT I Al DI HIbT &1, $9D (oY H YD1 T8 ATHR A DR
gl 3 Sl S f e 9ic T ¥ Sid B ATy STaad =araTerd dt R
H SA®! S B A1fRU | FHieR US 2iifSer SR & HIegH W 359G Jifse 8F1 a1y 3iR
ST AN R, U SHET B Sl @i foy Y g, L (@rEe) 9 R B (Fad)
MR. CHAIRMAN: Shri Devji M. Patel, Shri Dilipkumar Mansukhlal Gandhi, Smt.
Bhavana Patil Gawali, Shri Arjun Ram Meghwal and Shri Govind Prasad Mishra

are associating themselves with the issue raised by Shri Ahir.
... (Interruptions)
MR. CHAIRMAN: That is all. Now, Shri Ratan Singh will speak.
(Interruptions) ... ~
MR. CHAIRMAN: You have already spoken.
... (Interruptions)
MR. CHAIRMAN: Nothing further will go on record. Shri Ratan Singh.
(Interruptions) ... *
2t 3o g (WRAYR): Ui Heled, MUY g31 Heedqul favy W aied &1 99y fod, g9
foTg # SMUs! MR e HRAT gl HRAYR 3R GIAR B S ST DI bsid AT H 31

* Not recorded.
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foer a7 &1 gt | WA el a1 T g, 9 B IO @ W Sel B b H O3
fiosr a7 3 i HR wRagR gd diaqR aF1 el @ el &1 dfed wR fear @ 21 eerms
HRBR 7 AU AT f&ih 3-11-99 F WMl Bl HAYR UG GIdAYR forell Bl 8IS B 31
fUesr a3 # SISl o7l 39 3Me™ H 39 QM [al & Sel Bl A Usel a3 B ol A qeR
RGN AT AT| THLA JIORAT ARBR A IRAIehal Dl @ §Y, el AT Pl <&d §Y AU
31eer fade 10-01-2000 ¥ §9 AT Rl & el @1 At o/ fUwst av # M R TH«

ISR &l ST STfd &Y I8 oy Ue= fhar|

HRA WRER & AMAG =T 3R AfABTRAT HATer g1 HRd T INUA HIT-1, 27

@R, 1999 ERI 3 TS qMl & =iy I § AoRAN A5 B HADG 11 W IS,
TRAR-GAR & ARG STST T Bl 5 THR ARG TDHR - IOATT I Bl SA1C ST DI
HRAYR, 81X & IR Desr 7 31 s o # M B WRAYR Td GR35 A1 foredi
@ SIS P Bl AT 21 I8 RN T8l A1l WRAGR U4 HieqR & e 3 61 gy 3=
& foeg o <@ anf § ¥ud ax ) €, T @1 e I =g 78 fen g1 wRagR ud
gIIR & SITel Bl AORAM D FAW (Y [l & FAM Dg > 3 U avf &1 Jqar A
oA PR, e fUBST & RN B gt § et Y S & FET B BT PUT BRI,
T e Aamell # ieqR 3R 9RAQR & el B 41 §aRi & F9 o e qa | 8x Al
YR 3R WRAYR Tl 371Ueh I8 SMARY BRI AT 590 W TS BRIATE BN, g=Iare|
2t A= wyau (Rmvem): [9mald Sft, 97 61 B U A FeElUd AFel W AT I Bld
@ AR e &1 Al o, g9@ fofg # ot oMMR ad deal gl g9 BIs a I Tl
5 TN < & framl @, S G- @ FER @ e & ToRers fRar w2
IAH! U BT & HH W QX TE A F9 A TR Q¥ H B IS BT A B A B,
GRHR 9 IAG BT TP A8T HIB! AT H IUEA BT &, a9 A TR [P W &l
# YD AW W WBR B FH A Io & dggd (M) Id@ed fHami o
FHES ® Ufd AT BRI AT g1 fATS Yaw #H, S egd S AR ol &
HIS g 3N H JoT I Yerdi | JAN BT 2, [HAT SHBI BIb! A H IATGT B 8T
gl 3U® BRU Ia! e R ff ger <& g1 A gawr 6 fen RRAR, o, w1,
e d e § d8gT &1 WRgR AT H SeT 8 W1 21 37 Afk a9 2007-08 & 3rfae
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31 foram S, @1 B <|Ed © P 'R <9 H 171.45 fAforas gdceR # 923.23 #Hifewd <A
e @1 UeER B g1 o femrae uewr # 36.80 #Wifew 1 Uar fham @i 1w W
Bl H g9 DIs AR T8 2 [P BArae Ua¥ BT A8gA ST Bife b1 g qAT 99 Awedy
U A FEH S & AE G USE Ui Bl Il VIS (AT WY, SE1 W A b1 S<ATeH
15.64 T WA SFCIR BT &, d8l [SATa UQ¥ BT quNl WM &l I8 W gD Idre
13.78 1 T 93K 2l fUel P QA1 A T8YT &1 AT 9 I 8 8T &, o HIR0
AR fram wem € wifes R @mg w99 &1 degd I8 (e @ g S9 a1 'R
fFaTI @1 ITe oTd Wt 78 & &1 & B

3 W Bg WHR A A 2 P A1 A TYT B AW 89X < § g3 TR 4 1P

fom S0 A1 ISP ST W 59 YR I SRT SIAT ST d1fh AN IGdh fhari &l AT

& HRU JHAE 7 B
At TAfBTE (T<ielt): Tl S, X SR R 9fed SR W9 & gatad & aft SHuar §
39 TP T dlell AMAcTeR AR T8 A Absl Nl &l Hid & gl &l X IR AR H 3R
IR IS H TRl A &8 A 4R 8| TNE, Aoy, f5aM, Wal § & & a7 a9
€ W g TRE A g1 &1 SR IS HT Soiad [ O o 91T B 77 ¥ B el A
S & Fod ANl DI HId B W gl 8B A g9 B oY S A8d A AIMRY, by ADR,
T WHR AT I TR A Sl (A@ STl B FaAT BT AMRY, ATASdh A ORI BT
=Y, TRIEl Bl Hacl R0 B DI S M BT AR, 98 78 8 W@l &l &dr Afa B
A I T A T B W G B dTel ARl Bl AT AR d&t o &t gl 3T Y 3R
AR T3 § S, A1 B ST < dTell I8 A B @ Al B Uy w0 | I SeailRad
foar <1 <@ Bl

# NS HEH W WRA ARBR A AN BRAT g [ dehld SR Ia¥ ARBR Bl Faer

HOH BT BM BRI ... (FAYM) Sl UThiieh 3MUaT 8, /Y 98l & [BAMl DI a9 Pl HM
[ERIBSI NG CEIE)

MR. CHAIRMAN: The Centre cannot direct the State Government. Please take
your seat.

... (Interruptions)

MR. CHAIRMAN: Nothing will go on record.
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(Interruptions) ... ~
MR. CHAIRMAN : Nothing will go on record. Hon. Member, your time is over.

(Interruptions) ...*
$ft fbg: AR @ S @ |ard 21 # oMy d g weir e’ @ § 6 R
feHTae 9%l BAgR, HYHR Td 3 [l S8l IR 81§ HUT o1 dlell 38 ¥ aM & fofg Iury
feFq Y | Wpar-diersl &l ¥g Bl ... (aEr)
MR. CHAIRMAN: You have already mentioned what you want from the Central

Government.

A MBI ¢ SABEIE H Th HHITR = Pl S8 ¥ ... (AET)

MR. CHAIRMAN: Shri Devji M. Patel, you may now speak.

2 Qo TH. Ued :  gare |HIf weied | # R § faml & ddy | ard a1 gl gafey
ATS-AT FHY STal QY| fUsel uie Al F ek el # faer g dea gRan, dier
3R YAt BT BrErem H g3 @RE ¥ o 1. (@aer)

MR. CHAIRMAN: Those who want to associate may send the slips.

(Interruptions)
MR. CHAIRMAN: Sarvshri Neeraj Shekhar and Rakesh Sachan are permitted to

be associated with the matter raised by Shri Ramkishun.

S IOt TH. T ¢ BANT SR RTel 399 980 WM 2] 39 |dy # & & IR TR
B! forg R faar g1 g9 A W31 #EGy B 3R BN HHS A WY forg R o gl e
IH I W HRATS T8 g8 T TR I8 - oA 9 9 e e e e w99
BU © oifehT OTell TR S WR DIy BIRATS -Tel Bx 81 &l 7Sl W&l Bl Bl & (g gRar
AMRY| T8 W 37T JRAT 281 T & dGcl 400 WIT T 450 ¥ & &M # el &1 gl 99
B Holde] ¥ I HA ¢ Al 98 Th HACT I Bl AEeT, 98 U A et € e
BN BT A7 & Ul 7 6 vlRewe ok A A fovd @ed g7 a8 UiRede & R W ad
& € 6 I8 PN 8 € dfch I8 Wl 98l W A 1 gRAT B Vb <p US|
IV UHS R Yferd & gaTel fhar @1 gt wH wfee e et a8 wie aE g gfe A
UHS g T BT BIS 37T 99 89 7 Folaex I 910 &I AT Sei arell [ g9 Fefdd i

* Not recorded.
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I 919 BT | T Bicarsor AfRex 9 91d & a1 981 & IfYHR) diad © {6 I8 e Ta<
BT HeR 2 3R W MaHT B Al dleld © [P I8 D5 b1 AR &l U #eled, R &9 Jgi
Tl §F B R AW 87 R BF AU A DI I1a I8l T8l 19 Fhd o0 I D SF Pl
8 T8l B FHdl g7 H AUD AEgH W AT DAl A 6 wicamgor MR & 34
BIATETSIR B dTel W b I BT AADR | § Aeh! TRE <l § b # Brefarad b
R fe@r gl e Widargor duel 7 B A A9 |l e gRAr AW SR |qHl B
HIAESR 8 747 T A & a5 W 9 JRAT DI Sirg B RAIS 781 ot 21 Fa1 1541
AHEHT FHATE B @ 915 i Rure gt a1 1647 Armadt § I\ S & Rure amgi?
T ®H W B IE g1 <1 3T fha #R & § fhd fpae & IR ¥ $Is 78 Ard &1 21 9
25 Tl I &RV R IS § P T8 W WA BT Pls AGHRI T8l T B F A8 AN Bl §
fép STt FHWIRI BT STea MUCRT HRIAT ST |.... (Faem™)

MR. CHAIRMAN: What do you want the Central Government to do?

2 SISt TH. TS @ SIoR N § BIF BR TG THD! <ol & [ Beidex Ud qdl Bl #9 @i
foram 21..(7ag) I8 9gd TR AHen 21 # AR ol g 6 U9 AR @ folg s Ue o=
HHS ST B SHB! ey S BR1ars SV Rife a8t & ad) AfYeErd T @ R Terd
P IR I ¢l SAfAY s wewm F H A8l W AN R g 6 AR §edn Y aifd
framl 1 =g firel g=yarEl

MR. CHAIRMAN: Sarvshri Govind Prasad Mishra and Arjun Ram Meghwal

are permitted to be associated with the matter raised by Shri Devji M. Patel.

SHRI J.M. AARON RASHID : Respected Chairman, Sir, I would like to speak in
Tamil.

MR. CHAIRMAN: You will have to wait because translation is not available right
now. You will have to give notice for it and then your name will be called.

SHRI J.M. AARON RASHID : It is already available, Sir.

MR. CHAIRMAN: If you want to speak, you have to speak in English.

SHRI J.M. AARON RASHID : Sir, translation is available.

MR. CHAIRMAN: All right, if you want, you can speak in Tamil.
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* SHRI J.M. AAROON RASHEED :  Hon. Chairman, as you are well aware,
Bodi town in my Constituency in Tamil Nadu, is a town of cardamom planters.
As directed by our leader Smt. Sonia Gandhi, the previous Government and
Ministry concerned initiated steps to have an e-auction centre there. That has
resulted in fetching good prices for cardamom. But at the same time, the
cardamom purchase for the inland consumption is seriously hampered because of
so many hurdles. People who come to purchase cardamom and spices at the
national level are put to great inconvenience because of the presence of too many
middlemen. This affects the interests of the buyers and also the growers. Buyers
are not able to buy properly and that affects the growers too. When the brokers
can make money, the growers are not able to get remunerative price. So there is
an urgent need to establish a National Spices Park that can help both the
international and national buyers who throng there. This will greatly benefit those
who cultivate cardamom and it will also benefit small and marginal farmers and
planters who grow other spices like clove and pepper. Hence, I urge upon the
Government to establish a National Spices Park in Bodi to benefit the spices
growers. As these cardamom plantations and estates situated in both the sides of
the border and as there is tension prevailing in these vulnerable areas because of

recent developments there, the workers and their livelihood remain under threat.

* English translation of the speech originally delivered in Tamil
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The workers are expected to collect the spices, process them and move them out of
the plantations. Since, their lives are under serious threat due to attacks on them,
there 1s an urgent need to give them protection. It will greatly benefit not only the
people but also the cardamom plantations and other farmers growing spices. I
urge upon the Government to give protection to the plantation workers which in
turn will protect the cardamom and spices growing activities which contribute to

our national economy. (Interruptions)

MR. CHAIRMAN : This will not go on record. You can raise the matter
regarding setting up of spice park only.
(Interruptions) ..."

2 THA AW (HATYR): TR S, § A HAH I U 9gd o Afdea1d Al e D
AT R RHR BT T ATH BRI TSN G| 9RA A DR g a9 1971 & FHYUl ARAGY
H s gRI WI-FEiRa Aromrel & Fared & (o fTar am b sffHe=oll &1 169 d-d §Y
IThT AT AT Yae 1860 & 3 Usiihd BRI Y Wb T w ffead favar
AT o1 Y 1982 H AT B §Y Gl Ual & ATueT W Wil pHAR) Mg By el
=g 25-30 auf &1 Jarall & ggar 1 7 A ST HHARAT DI A=ia a1 141 3R 7 & I
IR ARBR & HHATRAT DI Al T2, IS, Jab A3, 60 I8 4R Har gy o1 glaamd
UM DI TS| 3HD By o B 437 MBIV H W 20 TR HHAN E3M HOIGRI Dbl
wifa e ST & forg faaw €1 SR F IS S 7 B & H 1.4.2012 F SRS
TR~ e 1 FHG YA D1 077 forar Foray =Rl 1 i da= e €t gfeea &

ST

3: H 3fUd ATETH ¥ WRBR W AR HRAT § [ SRIRSIY Bl IS a4 FHiead
TG ¥ Ry AT AN WeH PR @l 8l I HHANRAT Pl HRA WRDR B IUHH DI Al
FHHATRIT BT Tl Y& fHar SMY Rifh IRT TRHR gRI 5T BRI B IR-IR foras &
g W ST ARBRI A B2 YN HHANI 8l AT .. (FGEH) AU DR I8 WK WRDR
B HHAMRG] DI TRE AN AT <1 BT HM B (FAGM) BT H 19 ARG DI X < ¥,

* Not recorded.
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3Ues Fgl W BSdTel & BN, SWIRSIY H TSl X6t AR HHAN SiaR-HaR H 3R €=,
TS HRd R ... (FagH) T8 I WA P ward g H s Hems § AR HRal g b ARa
WRBR T THRAT A od BU Dy HHAN DI SOl "IN BRI b1 B DR|... (ger) w3
ﬁ%g%lm@%ﬁﬁ%ﬂaﬁql...(@)g
3N B8, IHE (TER): GUURT HBIGd, Do WOR o 9 H [HAFEl D Al 9 b
FHIT e 1000 T BINT fFAT 8, S AN oI | 16! BH | 901 o & &1 SATaH
fh¥T STfaTel TR 37diel X I8 &l fhal &1 a9 & Wl B H 3 Bdell bl 37Uel
AT AN Al 2 3R g & Bl IR JEIRAT BT T W SAET &l 2l oAb TR
ERT HH T o I fF S & HeT Uawl, S7R Q¥ BNTTe, eI, 3R 48R &
fepamai # g meprer IU=1 B AT B

AR U Sf, fRa WM 3R AR 8 T Bl 9 B Bhd S Ui B
g, R SaTeT #Hea ol )l 9 @B WAl 39 99T "I Bl WAl 81 T 21 PieArd qargdl
b A 98 M T, [AIMD IaRDI B Jod 96 T 8, AOGY bl AoIgY g6 T &, B A3
® TM 9 T ¢ 3R e 3R UGl & I W1 9¢ T 2| Y IR & < W 984 9¢ W g
IO TS 1 B 9gd 96 T §l Wl § B bR dTel IS DI DA W 98 9 T
g s framl # R 791 gon gl ol aane # fRgwm & e = € 5 o
ARBR BT PN [GUHT €T BT FHIT o Ta10 AT IqD dacl HH A DA 500 B A4 i
faee fean S iR g &1 w@d= Jeu 2000 v Ui fFacd fhar S| ... (@dgH)
MR. CHAIRMAN : Tomorrow this is going to be discussed.
N &S W@ JUERT S, T BH dlel QATY| 819 BT [T § SR AN HR I8 B
9 OB} qX QT H AfQIe TR Siare 8 8 ... ()
MR. CHAIRMAN: When the issue is discussed tomorrow you can speak on this

subject.
MBS A ¢ A 3MUD HIGH U BRI Pl Arsdl g b PN d31 S g1 b1 FqHd
T 2000 U HY|... (FaH)

MR. CHAIRMAN : Shri Hansraj Ahir may be allowed to associate himself with
the subject.
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SHRI S.S. RAMASUBBU (TIRUNELVELI): Sir, thank you very much for
allowing me to raise a matter of urgent public importance.

Uvari is a coastal village with about 4000 households and a population of
15000 situated in my Tirunelveli constituency. The main occupation of the people
is fishing. Many men work as sailors and contributing to the local economy. They
are dispatching huge quantities to neighbouring State of Kerala, a major consumer
of fish and the fishes are exported from Tuticorin port to countries like USA,
Singapore and Europe. Eral fishes are available in large quantities in and around
Uvari. Ordinary Eral fetches about Rs. 400 to Rs. 500 per kilogram and during the
seasons the fishermen in the area earns more income out of this. There are various
types of Eral, like Naran, Flower, Tiger, Singi as also in various colours. They are
being sold at Rs. 2000 per kilogram at the maximum.

The fishes are perishable in nature. Other than Eral, there are other fishes
which also breed and are harvested in this area. On some auspicious week days
the sale of fishes are usually less and the left out stocks cannot be stored for long.
So, the fishermen community in the area is facing a lot of difficulties due to non-
availability of cold storage facilities and is incurring huge losses. A huge potential
for fishing is available in our area and the demand of the people is for
establishment of a harbour in the area.

I would like to therefore urge upon the Union Government to set up a
fishing harbour and to provide for cold storage facilities at Uvari in my Tirunelveli

district of Tamil Nadu at the earliest.

E
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* SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Hon. Chairman,
let me thank you for giving me this opportunity. I would like to draw the attention
of this august House and through you the Government that the people living
around Koodankulam in Tamil Nadu have resorted to peaceful agitation, which is
going on for the past three months against the commissioning of Nuclear Reactor
there. This opposition to set up a nuclear power plant there is found in Jaitapur in
Maharashtra. There also the local people are against the nuclear power plant.
This has become one among the most vexing issues facing the country. There is
no two opinion about our country emerging as a super Power in the comity of
nations. It is true that power generation has to be augmented to give a boost to
agricultural and industrial production. The Government has entered into
cooperation treaties with countries like Russia, France and United States of
America to set up nuclear power plants, as the Government feels that they can
generate the needed power from nuclear sources. The reactors that are there
already are not generating adequate power. That is the ground reality. What we
get with the existing nuclear power plants all put together are not even 5000 MWs.
Now, the Government has envisaged a plan to generate 2000 MWs of power
through the two nuclear reactors that are to be commissioned soon. In 1988, we
entered into an agreement with the then Soviet Union and later on with Russia to
set up this Koodankulam Nuclear Power Project. At a time when the first nuclear
reactor is go to critical, the local people around the place are greatly agitated and
have resorted to peaceful agitation and they do not want the nuclear power plant to
function there. The agreement we have entered into with the imperial powers, |
am afraid may enslave and subjugate us to other powers when we want to emerge
as a power ourselves. In fact, this plant was originally planned to be set up in
Kothamangalam near Kochi in Kerala. The then Russian Government wanted to

set up that nuclear power plant there in Kerala, as they had great regard for the

* English translation of the Speech originally delivered in Tamil
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communists and communist government in Kerala. It is a point to be noted that
the first communist government in the country came to power in Kerala. When
the local people raised serious objection to the setting up of nuclear power plant
there, it was proposed to be shifted to Kasargode district in Northern Kerala.
There also there was objection from the local people of the area. Hoping that
enough awareness is not there in Tamil Nadu and with the hope that people of
Tamil Nadu may not resist, the Government of India shifted the venue of the
nuclear power plant to Koodandkulam. I would like to point out that the people of
the area have serious apprehensions leading to objections to commission the
nuclear power plant there. There are three major apprehensions that needs to be
allayed. When there is a requirement that no inhabitation of people shall be in the
vicinity of the nuclear reactor to a radius of about 5 killometers, this plant has in
its surroundings lakhs of people living. All these people are greatly agitated about
the possible imminent displacement. The Government is also saying that the
nuclear waste from the reactors would be buried deep down and there may not be
any threat of radioactivity. Whether there is any threat to safety of people around
due to the reactors or its possible explosion is one thing but the threat caused due
to the burying of nuclear waste is always there, because it is like a ticking nuclear
bomb.

The third great threat is the possible wiping out of fishing activity which
are being carried out from time immemorial there. The traditional rights of
fishermen is seriously threatened due to the setting up of desalination plants in the
vicinity of the nuclear reactor in order to get continuous water supply for coolant
purposes. The earlier plan to draw water from Pechiparai had to be shelved
because of the objection and opposition from the stakeholders of Pechiparai Dam
for both irrigation and drinking water uses. The life and livelihood of the
fishermen have to be protected. The Government must respect the sentiments of

the people there.
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The Government of India which says that the nod from the Kerala
Government is necessary to deploy CISF personnel in Mullaperiyar Dam has
deployed such paramilitary forces on its own in Koodankulam ignoring the plea of
the Tamil Nadu Government that is urging upon the Union Government to take
steps to remove the lurking fears in the minds of the people of Koodankulam and
take them into confidence. Even the Chief Minister of Tamil Nadu Selvi
Jayalalitha insisted on deploying CISF in Mullaperiyar. But all these have been
ignored in a discriminatory way.

MR. CHAIRMAN: Please conclude. I am calling the next Member.

SHRI THOL. THIRUMAAVALAVAN : The Union Government is firm about
going on with its scheme of things and even before convincing the local people, it
has been announced in Russia by our Prime Minister that the reactor will function
soon. Hence, I urge upon the Government to see that the commissioning of
nuclear power plant does not happen. So, it would be better to give it up once and
for all. Instead of nuclear energy we can go for other sources. Let us free
ourselves from the clutches of imperialism.

SHRI M.K. RAGHAVAN (KOZHIKODE): Respected Chairman Sir, I thank you
for giving this opportunity to raise an issue relating to travel difficulties for
Keralites travelling towards Kerala during this winter season.

Holy Christmas, Holy Sabarimala darshan and holidays have again come.
A large number of Keralites residing in other parts of the country like Mumbai,
Hyderabad, Chennai, Bangalore and Delhi move to Kerala during this period. A
good number of them use rail connectivity. The Keralites residing in nearby cities
like Chennai and Bangalore also depend on road mobility. But with the closure of
night traffic between Karnataka and Kerala, the people living in Bangalore have
resorted to train travel. With limited seats available, train journey is always
difficult even in normal period. With the ban on night traffic between these two

States and escalating row between Kerala and Tamil Nadu, travel from and to
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Kerala by road has become a nightmarish and train travel, with no space even to
stand comfortably in the trains, is beyond imagination.

During this period, there are no reservations available in Kerala bound
trains from stations like Mumbai and Delhi.

Therefore, I take this opportunity to request the hon. Minister for Railways
to immediately introduce special trains during this period to and fro Kerala and
these tions.
st 8 wisht () : wTafa wEleE, oMU R Aol & HidT &, I9e forg # smuel gwrar
T g H 9ed H U AUl AWy IoMT Aredl gl AR, § SfU A9ad &3 AT B AR
& QT aredn § b Ta-algian Ueb Wi el 2| AST BT Tl KR BIB] Ard eIl Sl

g, Fora i &1 ur & fg 9gd wRer IO TSl 21 Hi- Wt @1 STt frerr o e @

SITdT 8, I R ST BT BB dboll® il 2l

# 3fUe HEH W Sl AAET HA S A AN BT g P T-AGTA A Al B A4
Ol 8, 99 W U 919 911 SMY| S/ §9 O A d8l B Id WR SR I S R
AT B BioAg Al g7 B S
SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, thank you.
Elephants are creating havoc in Odisha. Large tracts of the border districts are
being trampled by marauding pachyderms. Hoards of elephants are migrating from
Saranda jungle of Jharkhand which stretches from Chhattisgarh to West Bengal.
During this kharif cutting season, when the paddy crop is ripe, large number of
elephants are coming from Chhattisgarh and also from Jharkhand and are
destroying the houses of people of Odisha in the districts of Mayurbhanj, Balasore,
and Keonjhar. They are destroying the paddy fields immensely. The farmers are
unable to get any type of compensation or support for their crop loss or for their
houses getting destroyed.

Similarly, the elephants from Andhra Pradesh are entering into Odisha and
are creating havoc in the southern part of the State, especially in Ganjam,

Rayagada, and Gajapati districts. There was a time when the King of Odisha was
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called Gajapati. Even today the Raja of Puri is revered as Gajapati, in whose name
the Panchang 1s circulated in the new Hindu calendar year.

There was a time when Kalinga, even Utkal, during the times of Christ and
Anno Domini, Odisha was importing elephants from Thailand, Indonesia and
Malaysia, and was sending them to be sold in other parts of the country. Archival
reports stand proof of this. Even today, Odisha has a number of elephant
sanctuaries and it is a place of high breeding ground for elephants. Yet poaching
of elephants for their ivory is a matter of concern.

I would demand two things from the Government. One, provide
compensation to the affected families for the destruction of their houses and crops.
Second, adequate funds be provided to respective State Governments, including
Odisha, to keep their elephants in their States and in the declared sanctuaries so
that they do not migrate to other parts.

The trouble is that we have drawn boundaries between the States. We have
drawn boundaries of respective areas where they have to be located. But elephants
do not recognise those boundaries. They do not recognise the boundaries of
Andhra Pradesh or Chhattisgarh or Jharkhand or Odisha. There is a need today
for the forest officials of the respective States to look into this aspect and adequate
compensation should be provided to the affected families whose houses and crops
are destroyed. Thank you.E
AN Snfecr (TREYR): TRy Sfl, # 3fUes H1es | e Bl & Yo d8d ol Heedqul
He B AR IMMHNT BT AEdT &) A1 & ARBR A A W HRA1 A (b quriga o
BWET PRAT 9gd AMAWD ©l IH o A UREH M § G o R & fhaE &
37T T el T 3R M qX U &1 frar Igford B, e o W&l 8, M9 & RiaR
21 3@ 2| YA-IfREy & 9 R SHS A1 Sl I Bl W@ 8, 98 59 ¥ P AWhRI B g
AW “Iu-feam & TR o gt Ss1 @ 2

Heed, GIM R R & A sriaierl ol <wd gY 39 Q¥ & Jeaad IR o
W IS & T W, TH S D IUNTS qH BT ATSY T B BT e fe7m el afees gui
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g & ofl Wl S W oma TE B @ © SR qA-arfdee Wdedl S e © oaw onfl off
AT TST 83Tl B

# SAMUhT LM TIREYR, IR Jeq B, MREYR A Jiideeor ik TREYR ienfiie
fIeprr WIReRT & S fHamEi @ AR QAT =redr § Sl JAR Ul b 991 3 ARBR &
PNV SR FAFR B NHR 8 @ 81 I [Bami o SHEl Bl Sfi-u i 1R AU
IS WHR b g1, 31 I JIWHRAT & gR FHeoll 9’ S de@dl [Hal 51 @1 2l S
Rrepoll # dg BR QA1 ST 8, 97 qEIE HA B FAN Bl 8

3l el DI e &, WX GO &3 B A U fhar 1 I H SMHR Usel TR
S U JBR BI, S Bl 7 G T8 A1 98 Ieaaqd AT H T, BE-PIC A I ADR AT
T AT & W & qaole O UR 8] & HAITR 1 3[C ebaH &ol HRa| U & fad A
PHe-hs HAHA gol HRAV| I8 &1 fhae fciford 3R Sgfold 8 Fsdl R Ifiaiad o B
fo ATl 21 I8 <% Be db R SR TSI THE &l H 991 BT BH DX

# SIS AW W ARBR A AR B [ Y-ariereer wadl S g wRanad g,
I fram & f’a 9 sifdee o o S0l S AT Swadd IR | 39 999 d S

AT UIRA fhy 9, I=M A1 [ Al & 29 # ¥ 9 % o S feami &1 Sueirss
9 B, DI &FBel AR =l Sl 81 8 3R Al gaFedR oS HH 8g ol & Bl ATEw
q¢ & T 3R IUSTS Y HT SFBe Fedl S @1 2 MR S & A 37 B HY0T Hhe M
arel FHA W U1 B Fehdl | Sy H MU STRIY BT Are b Sl it fAl b
Icled TR @ 8 IR d U WHRI P 8 T Pvg WHR @ 8, S I HRars 8]
MY, TTb I BRAMI Bl O B AMSY, Se afsd [Har ST =mey SR fhami o1
Fegor fom ST ARy den yfF-ifiuEy deel fAdue B dwhi UG ek 39 9 ©
fepami 1 fea-wrfara fear s =nfey|

[uTafa wEed ¢ A7 TS W Hudre, A mide ware A, s qash v, ged, A iR
qAgEATA el iR & favs Heay o1 I ey & vy & W gaifige fear S
gl

DR. P. VENUGOPAL (TIRUVALLUR): Mr. Chairman, Sir thank you very much

for giving me this opportunity to speak during the Zero Hour.
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My parliamentary constituency Tiruvallur is the district headquarters
surrounded by approximately thousands of the villages. Avadi where the Heavy
Vehicle Tank Factory, Indian Ordnance Factory, CRPF Camp, IAF Training
Centre, CVD, CVRD, Engineering College and Kendriya Vidyalayas are situated
is only ten kilometres from Tiruvallur. The present railway station at Tiruvallur is
not having basic amenities to cater to the need of the commuters. A new railway
line has been proposed in between Avadi and Sriperumpudur via Vayalanellur,
Tirumazisai and Orgadam for which the survey was already conducted. The land
acquisition process is yet to be started. There are a number of multinational
companies situated at Sriperumpudur. The Government can get public
contributions from the multinational companies for the formation of a new railway
line. Keeping importance of Tiruvallur, the Ministry of Railways should order for
the stoppage of all trains passing through Tiruvallur at Tiruvallur Railway Station.

Sir, I on behalf of the people of my parliamentary constituency, earnestly
appeal to the Government to consider the demands at the earliest. I would request
for early completion of fourth line between Tiruvallur and Arakonam and
introduction of more suburban services on this sector and also more suburban
services from Chennai Central to Gummidipoondi with new train services from
Gummidipoondi to Tirupathi via Naidupettai, Kalahasthi and Renugunta.

Sir, with these few words, I conclude.E
st o ot (RraeR): #eley, 99ey eF @ dAamel Nen & & I Wia & Rieed
R IERCRN, &RME, IR, AN, FedofR, UBR, HOAN], WM, aRil, WRIRHETR,
e, g, fAERar, RRIE, TURYR, 6T %ag, wlcll, SThRYR, SR, dalell, Udrel
T Werl WAfed ol Al Pl YW | YA B Vel &, A SuRIR Mial H ARe-aRe Dbl
JHIRAT e o fHAMT @ srelar I 7A@ #id 1 wg & 8 B §l ISy b
HRU JETAA T& DI QR R (FIART &) B1 it ot goie: o5 @1 w1 21 e dro
ool HRBR Sa-ATqH DHRA dTel e &1 & HGIMRI bl AT TR WY b b1 [RAMT 2l
SRt & 7o 9§ & & IFA-TTd & WA oK B o T 2| Bl q9ig B & T a2
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I H T BRI U HiY 4R Bl Iaxan fa ufafed aeft o @ 21 s Frare &
oI g ol g1 GHI-9HY W) eRAT U4 31T i) I faRiy et ot fasar omar <@ g
Ry, feReert Mferd & 99a & SR YR 39 A0l H Il d% SeRi @ ¢l §9 9 #
Al ABR BT & TG @ AT I 39 AR NP [ o, g /@ TP iy W FHEN
el B U gl

T e D HIGH A WPR A JRY g 6 & A Hia & SRea’ g1 ugia
S & s 9 9w TR dhe b M 2 Wl Ud SRR Hed SOy og | R
I Hid & eRea 4 e arel 7590 &1 AdT o 9 | W1 & WHR F I8 W Ry
fh b dula S &l & e &g Aol Sy, R ST A1l 31 Gefl 8 9 |
SHRI C. RAJENDRAN (CHENNAI SOUTH): Mr. Chairman, Sir, [ would like to

bring the following matter of urgent public importance to the notice of the
Government for necessary action.

This is an issue concerning the safety and well-being of the fishermen of
Tamil Nadu. The Tamilian fishermen are now being attacked almost once in a
week by the Sri Lankan Navy without any provocation. The Tamilian fishermen
are pursuing their traditional occupation of fishing to earn their livelihood but they
are being attacked and captured, and their vessels are also taken away.

Even last month, five fishermen were captured from Thangachimadam near
Rameswaram and they are harassed. The hon. Chief Minister of Tamil Nadu, Dr.
Amma had taken up this issue with the hon. Prime Minister of India through
various letters. But, so far, the attacks on the Indian Tamil fishermen did not stop
and they are continuing.

Therefore, I urge the Government of India to view these attacks on Tamil
fishermen as a national issue and not as an isolated problem concerning Tamil
Nadu alone.

In a federal set up, all the States are a part of the Indian Union. Hence, the

Tamil fishermen issue is an issue concerning the Indian Union. I, therefore,
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request the Government to seriously take it up with the Sri Lankan authorities so
that the attacks on the fishermen are stopped forthwith.

SHRI R. THAMARAISELVAN (DHARMAPURI): Sir, I would like to bring to
the kind attention of the Government the plight of law degree holders in the
country, those who have been compelled to write the All-India Bar Examination.

It has been the practice until the Bar Council of India had decided to
conduct from the year 2010 onwards, a mandatory rule for lawyers passing out
from the year 2009-10, to sit for an evaluation test named All India Bar
Examination, for one to quality himself as an advocate and practice in the courts.
Earlier, it was sufficient that any law degree holders can practice in any courts of
the country if he or she is registered with any Bar Council in any State.

The step taken by the All India Bar Council in conducting such a test is not
only questioning the authenticity and validity of the law teaching institutions
across the country but also putting those students who wish to jump into practice
as soon as they pass out from the law colleges, to share the social obligations of
his family into trouble.

Once thing I would like to inform this august House that all the students
who are studying law are not necessarily from elite class. There are people from
the poor, downtrodden and socially and economically backward families,
particularly from rural areas. All their families expect that their son or daughter,
after passing the law degree, enter into practice and earn their bread and butter and

share the social responsibilities of their families.
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I would also like to bring to the notice of the Government that no such test
is conducted for doctors to enter into medical practice or for engineerS.E

So, why this qualifying test for lawyers and for whose benefit?

The Common Entrance Tests are aimed at to select few from a large pool of
candidates. Conducting such test would lead to encourage corporatization of legal
practice making the access to law and justice much more difficult and prohibitive
in terms of cost. There are fears among the Lawyers that the proposed test is
aimed at benefitting foreign law firms by restricting the entry of people into legal
practice.

As you all aware that the legal profession is a such profession that it is the
ability or understanding of a person who studied law, making him or her a better
lawyer. A gold medalist in law need not to be turned as an eminent Lawyer,
whereas an average law student can become an eminent and perfect Lawyer. It all
depends upon their ability and experience in profession. I am mentioning this true
fact because I belong to legal fraternity and it is my experience too.

Therefore, I urge upon the Govt, to scrap the All India Bar Examination in the
interest of legal fraternity and in the interest of poor law students across the
country.

2wy ug v (sfeAm 3R aar glwvmg): w9ufd qeiey, SieA™ # $o Jadl IR
TG 2 3R T A TS ARG AT HLI-STR 3TSHM H Bl &1 qB! s s IfSHH b
e Bl 2N Sfaxn e & qHa § 99 1970 § Ig T AT qaHe BT & forg g ol
ST AN fHse 1Y 93 & ITd! ARH Alsd & oY IR ATl oM @ @ A DAl ISl
2 5 SU® UTaq 3T T YSargon HISRIT &I SIRAd Sl A Wl sk B
H GIAATE! T 2006 H UH HHC! I8 | 9 HHS P A/ RUIC T YU 3B TaqUC 3719 S
SRATA oAT| AT & IRAT &1 TR AW 9, Fsg giig o1 RUic # s w=&m 10 9 el T,
SRAT FS(hAT TRAT SfSTA BISHR Yo <l & Tl ¥ &l 6, Aokl & aidd H &l 2l
A BT gfer =iep! W SNl 81 SRal FSdl A A SRal gear 4ar R fadn, Sdl W B
qdTfdd A SRa1 a=d &1 AR faar il Rard 7 99 fan w6 ofeA @ e 48 wR A
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3R S dael H UIC &RIR ¥ IRIST T Salel Bl B a1 §HD Ugdl WA 3R HIRd
WRER §RI AYHA & AETH A Udh W (IR SR Hel 1T {F fei™ b A d8 dxad 170
IS AT WY B 7w TATT A | AT PR § A1 AL AFYGA 8al 21 |mafa
g1 sl [T e St 7 fdewm St oiR Sifdere YRar St &1 e 7E | o o SR
TR RIS BT @M [ 3SHM b WS d8 BR &l 3R q4E S U2 A UIeeiIR RIET W
T PR | AT FHTIATE! Tl | SSHAT UMTAT  GFIME & & ¥, B & & ¥, Sff
g Al BTl IRV oSl # Ry dx & folg el gal gl JfSAM U™ 2012-13
B fivAdt & ©H & ¥ Aleevic ¥ & (oY e Jawll &l M5 2l # Fea <1 <rean g b

IEHM b IS §8 1 DI Y| 3 W B 98l UleeidR I SHY, SHel 9 Ard d 19

b AT G183 &l T8l | Bl IR Blbx dRST & dlefe § oY, I8 I USAR H 37

SITQ, SIRAT B qhell® [degpel Tei s | SHM g 9 A Sl ® TR AT 8, ST b
d 7 Bl Y| WHR Sl we AE & &, 98 we Tad ol A% GId g & qceraR am
SN IR Al 4, Al § Dip H RIS B TSN SR TSAR H S WY1 $99 TEIRAR
Hl T SR fSAM T QA fSHE H S ARGl iR gaHmE el & © fdeeh B
WRHR * Y 3 AR FPIER & A T8l A1 | Jfear fages S| ... (@agH)

MR. CHAIRMAN : Do not bring the name of any individual.

(Interruptions) ... *
SHRI BISHNU PADA RAY: I have records with me — correspondence with
Shrimati Sonia Gandhi, hon. Home Minister, Shri Chidamabaram, hon. Tribal
Minister, and other persons. I have all the documents with me. These are all
Government documents. So, my humble request is to the administration and to the
Government is, don’t close Andaman Trunk Road and allow our Islanders to go to

Middle and North Andaman on sea route, which is not practical and acceptable. E

* Not recorded.
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20.00 hrs.

JSHAM G IS DI 98 7 B gY 3ifeeie I 1R, I e F 89 SRAT| 89 JSAN ga=T
T DD B GGl K W TG Felll | Y& AN ARBR A B & (o7 H WSl gl g

MR. CHAIRMAN : The House stands adjourned to meet again tomorrow, the
22nd of December, 2011, at 11 a.m.

20.01 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, 22" December, 2011/Pausa 1, 1933 (Saka).
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